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BEFORE THE N ~~~tf N TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI ' 

ORIGINAL APPLICATION NO. 993 OF 2024 

IN THE MATTER OF: 

IN RE: NEWS ITEM TITLED "PACKAGE WHERE HAS THE PLASTIC 

WASTE DISAPPEARED" APPEARING IN THE TIMES OF INDIA 

DATED 30.07.2024 

AFFIDAVIT ON BEHALF OF STATE OF SIKKIM IN COMPLIANCE 

WITH THE ORDER DATED 31.07.2024 

I, Karma Legshey Dhendup, IFS, Chief Conservator of Forest and 

Environment, Government of Sikkim, New Secretariat, Deorali, Gangtok 

District, Sikkim do hereby solemnly affirm and most humbly and respectfully 

submit as under: 

I. That I am the Chief Conservator of Fore st and Environment to the 

Government of Sikkim and therefore, authorized to file this affidavit 

which is based on instructions received from Government of Sikkim. 

2. That I am competent to depose to the contents of this affidavit. 

That a suo moto cognizance was taken by this Hon'ble Court with regard 

to a news item titled as "PACKAGE Where has the plastic waSte 

disappeared" which appeared in the Times of India on 30.07.2024. 

C ief Conservator of Forest 
=or~ t and Environ~t_Oeptt . 

. · overnment of S1kk1m 
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4. 

5. 

The present affidav·t · b . . 
1 1

<; em 1 tiled m com pf ian c of directkn, iss,ued b 

thisHon 'ble Corni vid . order dat d J .l .07.2024. 

That a Status Rep011 on behalf of tat of Sikkim on tx ended Prod cer 

Responsibility (EPR) under the Pia He Wa te Management Ruie ·
1 

2016 

(as amended) in Sikkim for 2022-2024 along ith annexure i rm ed 

herewith and marked as Annexure RJ. 

6. That the present affidavit is true to the best of my knowled e and 

information received from the State of Sikkim and nothing material has 

been concealed thereform. 

VERIFICATION: 

Verified at Gangtok, Sikkim on r day of September, 2024, that the, 

contents of the above said affidavit are true and correct to the best of my 

knowledge and belief.Nothing material has been concealed therefrom. 

Chief C~ns C rvator of Forest 
a~)lir;..q~nt Oeptt. 

Fore~~Mrftm~~Nll<im 

~ ly Affirmed befQre me on tltis the 

~ Y ol1M2ol:I. by sh:VsmtJKri 

; nlilied ~;t:;;;;~ 
~~- . Ms. 

i. Oath _ . __ 
.,#~ Pakyo g DlstrJl:t 
· ,:';' . High Court of Sikkim 
__, NotJlicatJon No. 22Jt1CfJJU/§Jgg_i4 
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Status report on Extended Producer Responsibility (EPR) under the 
Plastic Waste Management Rules, 2016 ( as amended) in Sikkim (2022-
2024 ). 

1. Overview of EPR Initiatives. 
The CPCB brought out Standard Operating Procedure (SOP) on March 2021 for 
registration of Producers, lmpo1'ter and Brand Owner and framework for implementation 

of extended producer responsibility. (Annexure-1) 
2. The MoEF&CC, Govt. of India undertook two-pronged approach for addressing plastic 

pollution challenges: prohibiting some identified items and regulating the rest of the items. 
1. The Plastic Waste Management (amendment) Rules 202 1 prohibited identified 

single-use plastic items effective from July 1, 2022. (Annexure-11) 
11. Draft amendment rules on October 2021 introduced detailed EPR guidelines for 

plastic packaging, outlining responsibilities for PIBOs, including collection and 

recycling targets. (Annexure-111) 
3. Based on the SOP and draft notification brought out by the Ministry, the SPCB-Sikkim 

took fo llowing initiatives: 
i . Public Notice for Registration of PIBOs (2021): 

On July 7, 202 1, the State Pollution Control Board (SPCB) of Sikkim published a 
public notice on its official website and in local newspapers. This notice called for 
the registration of Producers, Importers, and Brand Owners (PIBOs) operating 
within Sikkim, in accordance with the SOP and the draft rules. PWM Rules, 201 6, 
and its subsequent amendments. The notice aimed to sensit ize and bring P lBOs 

under the regulatory framework for plastic waste management. (Annexure-lV) 
ii. Stakeholder Meeting on EPR (November 30, 2021): 

On November 30, 202 1, the SPCB-Sikkim organized a meeting at Sidkeong Tulku 

Conference Hall inviting PlBOs (both local and operating from outside the state), 
Waste Management Agencies (WMAs), distributors, wholesalers of major 

consumable goods and electronics, and relevant line departments. The meeting was 

focused on discussing the Extended Producer Responsibility obligations of PIBOs. 

Three prominent WMAs, namely Mis The Shakti P lastic Industries, M/s GEM 
Enviro Management Pvt. Ltd., and Mis Rapidue Technologies Pvt. Ltd., attended 

the meeting. (Annexure-V) 
111. The representative of the WMAs also visited local industry like Sikkim Milk 

Union, Tadong to sensitize the company about the EPR obligations on November 

30, 202 1. 
iv. 

Page 1 of 4 

The representative of the WMAs gave assurance to invest in the State under the 

EPR regime by establishing a system for collection and transportation of plastic 
packaging waste. The gave assurance to set-up material recovery facility in Urban 

Local Body areas for collection, sorting, segregation, bailing and transportation of 
plastic packaging waste provided they were allotted adequate space in such areas. 

f 
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4. The Plastic Waste Management (Amendment) Rules 2022 came into force on February 
2022: 

1. It provided a comprehensive framework for EPR implementation, emphasizing 
the need for sustainab le practices in plastic packaging. 

ii. Included provisions for financial contributions to waste management 
organizations and compliance reporting by PIBOs. 

111. CPCB created an online portal for registration and implementation of EPR 

regime and directed all PIBOs to register in the EPR portal. 
1v. SPCB-Sikkim brought out a notice informing all stakeholder regarding the EPR 

regime notified by the Central Government which came into effect on 16th 

February 2022 and informing all PIBOs to register themselves under this EPR 
regime. 

v. PIBOs who are operating also in Sikkim and other States have registered under 

CPCB EPR portal. The list of PIBOs registered under CPCB EPR portal and 
operating in Sikkim is enclosed for reference. (Annexure-VI) 

5. EPR Web Portal 
1. Centralized EPR Portal Launch by CPCB in the year 2022 for plastic packaging, 

specifically for PIBOs and Plastic Waste Processors (PWPs). The CPCB also 

published separate Standard Operating Procedures (SOPs) for PWPs and 
PIBOs. 

ii. On 16th March and 29th March 2022, the SPCB-Sikkim issued a notice about 
the web portal for the registration of PIBOs & PWPs and the online submission 
of EPR action plans. The portal, introduced by the Central Pollution Control 
Board (CPCB), was intended for the collection and channelization of pre­

consumer and post-consumer plastic waste. The notice mandated immediate 

compliance. (Annexure-VII) 
111. SPCB-Sikkim widely publicized the matter by bringing out a notice on its 

website and in local newspapers through the Information and Public Relations 

(IPR) Department, communicating the statutory requirements to all industrial 

units. 
iv. The EPR registration of PIBOs exclusively operating in Sikkim is yet 

commence under EPR portal. 
6. PLASTIC AWARENESS WEEK 

SPCB-Sikkim initiated a state-wide awareness campaign by the name P lastic Waste 

Awareness Week, which was launched by the Hon'ble Chief Minister, Govt. of Sikkim, 
from 6th to 12th March 2022. During the event awareness materials such as pamphlets, 
posters, stickers and videos developed by the SPCB were released which were 
distributed in gram panchayat units and municipal wards to all households thorough 

Rural Developments and Urban Development Departments and by the SPCB-Sikkim. 
(Annexure-VIII) 

7. CPCB issued direction u/s 5 of the EPA, 1986 to all PIBOs to register in the centralized 
EPR portal on 13.05.2022. ____ (Annexure-IX) 

Page 2 of 4 
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8. SPCB circulated the direction to local industries to comply with the direction. 
9. Training on Phasing Out Single-Use Plastic (SUP) and EPR Obligations: 

SPCB-Sikkim conducted training sessions for the Hon'ble Councilors of Urban Local 
Bodies (ULBs) on the phasing out of Single-Use Plastic (SUP) and EPR obligations. The 
training also covered the use of the centralized EPR po11al introduced by CPCB on July 
11 , 2022. 

(Annexure-X) 
10. Verification ofEPR Activities 

SPCB-Sikkim received few reports from some waste companies (waste management 
agencies) who were engaged by PIBOs, mainly located outside the state, to fulfil EPR 
obligation on their behalf. The WMAs reported to collect waste from Gangtok area and 
the reports were forwarded to the Gangtok Municipal Corporation (GMC) requesting for 
verification of the activities performed by Waste Management Agencies (WMAs) 
operating on behalf of PIBOs under the EPR framework. 

A meeting was held on 17.05.2023 with GMC to discuss the irregularities in waste 
collection reports submitted by WMAs for FY 2021-2022. SPCB-Sikkim directed the re­
collection of plastic waste from areas under GMC'sjurisdiction by M/s The Shakti Plastic 
Industries Pvt. Ltd. and M/s GEM Enviro Management Pvt. Ltd. A six-month timeframe 
was given for the task, with the option to engage local scrap vendors. The WMAs were 
held responsible for ensuring compliance. (Annexure-XI) 

11. Action taken by SPCB-Sikkim against defaulting agencies: 
It was found that reports submitted by WMAs claiming certain amount of plastic waste 
during different periods were not authentic as per the information received from the GMC 
accordingly Board initiated legal action by issuing show-cause notices and directions. 

i. SPCB-Sikkim issued a show-cause notice to Mis The Shakti Plastic Industries Pvt. 
Ltd., which was working on behalf of Mis Bisleri International Pvt. Ltd. 

11. Subsequently, as a follow up action w.r.t to misleading information on plastic 
waste collection from Gangtok the company was directed to deposit bank guarantee 
to ensure that they carry out re-collection of plastic waste from the Gangtok town 
in close supervision of the GMC and the SPCB. The amount was forfeited as the 
task was not completed within stipulated timeframe. 

iii. Likewise, Bank Guarantee deposited by Mis GEM Enviro Management Pvt. Ltd. 
was also forfeited. 

1v. The Gangtok Municipal Corporation lodged an FIR against Mis Rapidue 
Technologies Pvt. Ltd., a Waste Management Agency working on behalf of M/s 
Bisleri International Pvt. Ltd. for submitting a fabricated reports and forged 
documents on plastic waste collection from Gangtok. (Annexure-XII) 

12. As per the amended rules, PIBOs operating in one or two states require to obtain 
registration in the centralized EPR portal from the concerned SPCBs and in case of 
operating in more states than they require to obtain registration from CPCB. There are 
16 nos. of PIBOs registered EPR p011al who are operating in our State Further all PWPs/ 
Co-processors require to obtain registration from respective SPCBs in the centralized 
portal. However, PWPs/Coprocessor have not been established in the State. 

13. In case of Sikkim, most of the industries are operating in multiple states, accordingly, 
they have obtained registration from CPCB. Local indu~tri@s ~a,ve so far not registered 

/4~ ~0- [l '•'!{'·. 
P 3 f4 /c, _,,. .. , 
age o .. , t, 
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citing exemption to MSME units (micro and small enterprises). Few industries have 

applied for registration but their application are pending due to non-submission of 

proper documents or proper EPR Action Plan. 

14. Till date no significant work have been done by any PIBOs towards EPR obligation in 

the state of Sikkim as the PIBOs are operating in pan-India basis and mostly registered 

with CPCB. Moreover, as per the new framework developed by the CPCB in the 

centralized EPR portal, the PIBOs are not mandatorily required to undertake plastic 

waste collection in every state instead they can fulfill EPR obligation from any location. 

The approach for EPR obligation has been shifted towards purchasing of EPR 

Certificates directly from PWPs (recycler/co-processor/ disposal facility) in lieu of 

physical collection of plastic wastes to meet their annual EPR target. 

15 . Such shift in the framework has adversely affected the small states like Sikkim from 

benefitting from the EPR regime as the state does not have facilities like PWPs/ Cement 

plant/co-processing facilities and major PIBOs have also no operation base in the State. 

16. As reported by Gangtok Municipal Corporation, Urban Development Department 

49 .15 MT of post-consumer multilayered plastic packaging ( category-3 as per clauses 

5.1 of EPR Framework) has been safely disposed through co-processing in cement kiln 

during the period 01.02.2024 to 29.02.2024 by Mis Swachh Sustainable Solution Pvt. 

Ltd. on behalf of Dabur India Limited for fulfilling the EPR obligations from Gangtok, 

Sikkim. (Annexure-XIII) 

Page 4 of4 
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Standard Operating Procedure for Registration of 
Producers, Importers & Brand-Owners (PIBOs) 

.under 
Plastic Waste Management Rules 2016 (as amended) 

Central Pollution Control Board 
Delhi 

March 2021 
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SOP for Registration of PIBOs under PWM Rules 2016 ( as amended) 

CENTRAL POLLUTION CONTROL BOARD 

Standard Operating Procedure (SOP) for Registration of 

Producers, lmpoters & Brand Owners (PIBOs) under 

Plastic Waste Management (PWM) Rules, 2016, as amended 

1.0 Introduction 

As per the provision of PWM Rules, Extended Producers Responsibility (EPR) for 

management of plastic waste packaging is entrustedwith the PIBOs who introduce the 

products in the market. They are required to establish a system for management of plastic 

waste generated due to their products by engaging with local bodies. Local bodies are 

responsible for setting up of PWM system with assistance from Producers & Brand Owners. 

Further, PIBOs who are operating in more than two states, are required to obtain 

registration from CPCB and those operating in one or two states have to obtain registration 

from.the concerned SPCB/PCC. EPR Action Plan for PWM has to be submitted for obtaining 

the registration. 

CPCB prepared format for EPR Action Plan required for obtaining registration as per 

provision of PWM Rules (Annexure I) in June 2019. Based on interaction with various 

stakeholders during the intervening period, the procedure for grant of Registration has been 

reviewed and necessary updations have been worked out. This SOP delineates various 

alternatives for fulfilling EPR by PIBOs as well as documents the procedure for obtaining 

the registration so as to facilitate easy filing of application and progress reports by the PIBOs 

as well as to ensure effective implementation of EPR plan. Various provisions of PWM Rules 

taken into consideration for framing the SOP are given in Annexure II. 

2.0 Action Plan Framework 

EPR Action Plan for PWM has to be submitted by PIBOs(those operating in more than 

two states) for obtaining registration from CPCB. PIBOs shall fulfill EPR in all the 

States/UTs in which they are introducing their products. EPR Target for a particular 

State/UT shall be equal to the type & quantum of plastic introduced by them in the 

market (post consumer waste) in the specific State /UT. 

1 
Central Pollution Control Board, Delhi 
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The PIBOs have three alternatives as per Annexure I for implementation of EPR plan for 

PWM in the States/UTs in which they are introducing their products: 

a) PWM through Own Distribution Channel 

b) PWM through Direct engagement with Urban Local Body (ULB) 

c) PWM through engagement with Waste Management Agency (WMA), 

which in turn should engage with ULBs 

PIBOs shall have the option of adopting any or all of the above options.However, it has to 

be ensured that the total type & quantum of plastic waste managed through these 

alternatives in a particular State/UT meets the EPR target of the concerned PIBO for the 

respective State/UT. WMAs, if engaged, shall be enrolled with the concerned ULB/ any 

authority designated by the State/UT. Details of such WMAs shall be intimated to the 

respective SPCB/PCC by the ULB/ designated state authority. 

3.0 SOP for issuance of Certificate by CPCB 

3.1 Submission of application 

The PIBOs shall apply to CPCB for the registration online on the portal. The application 

format which is in accordance with Form-I of PWM Rules 2016 is enclosed at Annexure 

Ill. Application fee, as prescribed, shall be paid by PIBO at the time of submitting the 

application for Registration with CPCB. 

3.2 EPR Action Plan Details 

· EPR Action Plan to meet the statewise EPR target (type & quantity) has to be submitted 

for each of the State/UT in which the PIBO is introducing the plastic in the market. The 

guiding principle for preparing the EPR Action Plan is discussed in this section. 

3.2.1 PWM through Own Distribution Channel 

In "PWM through own distribution channel" option, plastic waste shall be collected 

through the same channel through which it is introduced in the market. 

3.2.1.1 Plastic Waste Collection: Detail of collection mechanism such as 

introduction of Deposit Refund Scheme, Setting up of collection centres 

etc. shall be submitted at the time of registration.Engagement with local 

bodies shall not be required for this option. 

3.2.1.2 Plastic Waste Processing: PIBO has to engage with Plastic Waste 

Processing Facility (PWPF)- (Recycler/ Co-processor, etc.) for processing 

2 
Central Pollution Control Board, Delhi 
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of the plastic waste. PWPF should be registered with SPCB/PCC (Rule 

13(3) of PWM Rules). The number of WMAs/PIBO to engage with PWPF 

shall be limited by the processing capacity of PWMF as per Registration 

issued by SPCB/PCC. The following details have to be provided for each 

of the PWPF engage with for processing of waste: 

i. Name of PWPF 

ii. Name of State /UT 

iii. Type of PWPF ( Recycling, co-processing, WtE, road 

making, Waste to Oil etc.) 

iv. PWPF Processing Capacity (TPA) 

v. Validity date of Registration of PWPF 

vi. Qty of PW to be processed in PWPF 

vii. Type of PW to be processed (Low value (LOPE, MLP, PP); 

High valued (HOPE, PP, PET etc.)) 

Brand Owner has to sign an agreement (Format given in Annexure IV) 

with the PWPF. 

3.2.2 PWM through Direct engagement with ULB 

3.2.2.1 Plastic Waste Collection: PIBO may engage with the concerned ULB/ 

designated state authority for plastic waste management. Engagement 

with ULB/designated state authority can be for segregation, collection, 

transportation of waste, channelization of waste to PWPF, setting up/ 

operation & maintenance of material recovery facility (MRF)/ Refused 

Derived Fuel (RDF), engagement of informal sector in PWM etc. as per 

provision of PWM Rules. Details of such PIBOs shall be intimated to the 

respective SPCB/PCC by the ULB/ designated state authority. 

Valid Document issued by concerned ULB / designated state authority 

supporting PIBO's engagement has to be submitted at the time of 

Registration to CPCB. 

3.2.2.2 Plastic Waste Processing 

Details, as per Section 3.2.1.2, have to be provided 

Central Pollution Control Board, Delhi 
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3.2.3 PWM through engagement with Waste Management Agency (WMA), which in turn 

should engage with ULBs 

PJBOs may also engage with WMAs for segregation, collectlon, transportation of waste , 

channelization of waste to PWPF, setting up/ operation & maintenance of material recovery 

facility (MRF)/ Refused Derived Fuel (RDF), engagement of informal sector in PWM etc. 

as per provision of PWM Rules. Such WMAs shall be enrolled with the concerned ULB/ 

designated state authority for implementation of provisons of PWM Rules required for 

registration of Producers /Brand-owners. Multiple WMAs can be engaged by Producers & 

Brand Owners for PWM. The following details have to be provided for each of the WMA 

engaged with: 

• Name of the waste management agency 

• Qty & type of plastic waste proposed to be managed through WMA 

• Validity of agreement with WMA 

Producers & Brand-Owners should have Agreement (Annexure-V) with WMA for PWM. 

Scope of Work of the WMA shall be clearly defined in the Agreement. 

3.2.3.1 Plastic Waste Collection: 

Engagement of WMA with U LB/ designated state authority shall be for the 

same activities as enumerated in 3.2.2.1 above. Valid Document issued by 

concerned ULB / designated state authority supporting WMA's enrolment 

has to be submitted at the time of Registration to CPCB. Scope of Work of 

the WMA should be clearly defined in the document. 

3.2.3.2 Plastic Waste Processing: WMA has to engage with PWPF for 

processing of the plastic waste. WMA has to sign an agreement (Format 

given in Annexure-lV) with the PWPF. Other details shall be the same as 

Section 3.2.1.2. 

3.3 Checklist of documents to be submittedfor Obtaining Registrationfrom CPCB 

(a) Proof of Selling in more than two states ( GST/ tax invoice etc) 

(b) DIC Certtificate, if the unit has a production facility 

(c) Valid Consents under Air & Water Act, if the unit has a production facility 

(d) Documents related to Action Plan for fulfilling EPR liability ( State/UT wise) 

4 
Central Pollution Control Board, Delhi 

1625



-// TRUE COPY//-

13
SOP for Registration of PIBOs under PWM Rules 2016 ( as amended) 

i. Document issued by ULB / designated state authority related to 

engagement of PIBO/WMA (as applicable) 

ii. Registration issued by SPCBs/PCCs to PWPF to be engaged with for PW 

processing 

iii. Agreement of PIBO/WMA with PWPF for PW processing (as applicable) 

iv. Agreement of PIBO with WMA (as applicable) 

3.4 Processing of application 

i. The application shall be examined by CPCB and shortcomings, if any, shall 

be communicated to the applicant within seven working days of receipt of 

the application. Within CPCB, all concerned officials are required to respond 

within two working days of receipt of the required documents. 

ii. If no response is received from the applicant within thirty days of receipt 

of CPCB's communication, the application shall be considered as 

withdrawn. 

iii. The Registration certfificate shall be deemed to be generated, if CPCB does 

not send any response to the applicant within one month of the receipt of 

the complete application in its office. Within CPCB, the reason for delay shall 

be examined and official responsible for the delay shall be required to give 

explaination for the same. 

3.5 Responsibility of State Government/Administrator 

i. The State/UT shall nominate a State/UT level Nodal Agency/Department 

preferably the Department at State level which administers the affairs of 

Urban Local Bodies in the state/UT such as Urban development Deptt. 

/Local Self Government (LSG)/ Municipal Administration Deptt. Depending 

on the functional requirement, state may identify more than one such 

department as nodal department/agency. However, one of these 

departments shall be notified as the State Nodal Agency for the purpose of 

coordinationto ensure that entire state including Rural Local Bodies, Town 

Panchayats, Cantonment Boards etc. are covered under the EPR 

Framework. 

ii. The State Nodal Agency (Urban Development/ LSG/ Municipal 

Administrative Department) shall map the existing PWM facilities (As per 

Form-V of PWM Rules) and update the details on six-monthly basis which 

Central Pollution Control Board, Delhi 
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shall enable brandowners to tie-up with the ULBs/designated state 

authorities. Such details shall be shared on its website so as to be easily 

accessible to the PIBOs (Annexure VI}. 

iii. State Nodal Agency shall be responsible for submission of consolidated 

details of EPR related activities of PIBOs & PWPFs located in their 

jurisdiction and other details to SPCB/PCC. 

3.6 Responsibilty of SPCB/PCC 

- SPCBs /PCCs shall monitor implementation of EPR Action Plan of PIBOs at State/ UT 

level to ensure its effective implementation. 

- SPCB/PCC shall compile PIBO wise activities operating in the state/UT as per their EPR 

action plan and share it in public domain. 

SPCB shall assess the information on EPR Actiities of PIBOs/ WMA provided by the 

State Nodal Agency vis-a-vis their EPR Plan and communicate deficiencies, if any, to 

the PIBO. 

SPCB/PCC shall validate information provided by State Nodal Agency and PIBO and 

submit the same to CPCB. 

3. 7 Grant of Registration 

i. Fresh Registration valid for a period of one yearin accordance with provison 

of PWM Rules shall be issued to the PIBOs. 

ii. Subsequent registrations shall be valid for a period of three years in 

accordance with provison of PWM Rules. 

iii. Registrationcertificate shall be issued online to PIBOs within seven 

working days of submission of complete application. 

iv. Member Secretary, CPCB shall be the approving authority for issuing of the 

Certificate and concerned Divisional Head, shall be the designated 

signatory on the Certificate. 

v. Copy of the Registration along with the EPR Action Plan shall be 

shared with the concerned SPCB/PCCs and the Nodal Agency 

designated by the State Government/ UT Administrator. Details of EPR 

Action Plan of all PIBOs operational in a State/UT shall be displayed 

on the website of concerned SPCB/PCC/Designated Nodal Agency as 

per fomat given in Annexure VII. 

6 
Central Pollution Control Board, Delhi 
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3.8 Submission of Half-Yearly Progress Reports by PIBO 

i. The PIBO shall be submitting half-yearly progressreports regarding 

management of plastic waste for each State! UT in their EPR Action Plan 
to concerned SPCB/PCC. 

ii. PIBO has to demonstrate that quantity as well as type of plastic waste as 

per EPR target has been processed and it shall be mandatory to submit 

documentary evidence from respective processing facilities. The PIBO shall 

further submit supporting documents as evidence of Statewise collection of 

waste as per the EPR target. 

1 

iii The Half-Yearly Progress reports shall be submitted within 15 days of 

completion of the corresponding half-year term as per details given below: 

PWM through Own Distribution Channel 
A Details of PW Collection & Statewise Quantity of Waste collected (TPA) 

Channelization along with supporting document in line with the 
collection mechanism 

B Details of Plastic Waste -Qty of Plastic waste processed 
Processing -Type of Plastic Waste processed 

-Data to be reported for each PWPF 
-Report to be submitted as per Annexure VIII 
-Documents to be provided: 

a) Signed document issued by PWMF to the 
PIBO to include 

• Qty of PW processed 

• Type of PW processed 

• Date of issue &period for which 
waste has been processed 

b) Copy of valid registration issued by 
SPCB/PCC to PWPF 

c) Copy of last Annual report (Form IV of 
PWM Rules) filed by PWPF with 
concerned ULB 

2 PWM through Direct engagement with ULB /designated state authority 
A Details of PW Collection & -Valid document supporting engagement with 

Channelization- ULB/ Designated state authority issued to PIBO 

- Legal undertaking by PIBO certifying that said 
type &quantity of plastic waste has been 
collected as per EPR Action plan 

B Details of Plastic Waste Same as 1B 
Processing 

I 
Central Pollution Control Board, Delhi 

1628



-// TRUE COPY//-

16
SOP for Registration of PIBOs under PWM Rules 2016 ( as amended) 

3 PWM through engagement with Waste Management Agency (WMA), which in 
turn should engage with ULBs 

A Details of PW Collection & -Valid document supporting enrolment with ULB/ 
Channelization Designated state authority issued to WMA 

-Legal undertaking by WMA certifying that said 
type &quantity of plastic waste has been 
collected as per EPR Action plan of PIBOs who 
have engaged WMA 
-Document issued by WMA to PIBO indicating, 
type, quantity of waste managed assigned to 
PIBO along with the period for which it is 
assigned 

B Details of PW Processing -Qty of Plastic waste processed 
-Type of Plastic Waste processed 
-Data to be reported for each PWPF/WMA 
-Report to be submitted as per Annexure VIII. 
Documents to be submitted 

(a) Signed document issued by PWMF to the 
WMA to include 
• Qty of PW processed 
• Type of PW processed 
• Date of issue & Period for which 

waste has been processed 
(b) Document signed by WMA indicating type 

& quantity of waste managed assigned to 
PIBO 

(c) Copy of valid registration issued by 
SPCB/PCC to PWPF 

(d) Copy of last Annual report (Form-IV) fifed 
by PWPF with concerned ULB 

3.9 Submission of Progress Reports by PIBOs/ SPCB/PCC 

• PIBOs shall submit Haff yearly reports to SPCB/PCC giving statement of plastic 

waste collection and utilization during the HY term under consideration as per 

Section 3.7. 

• State Nodal Agency shall be responsible for submission of consolidated Half­

yearly report including details of PWM activities carried out by PIBOs& PWM 

recyclers to SPCB/PCB/PCC. The format is placed at Annexure IX. 

• Concerned SPCB/PCC shall validate the reports submitted by Pf BOs and Nodal 

State Agency and submit the same to CPCB (Annexure IX & X). The validation 

8 
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may be done through Form IV submitted by the recyclers/ Form-V submitted 

by ULBs/ field inspection etc. 

• CPCB shall coordinate the activities related to EPR implementation in the country. 

3.10 Renewal of Registration 

i. PIBO shall submit the application for renewal four months before the expiry 

of the Registration along with the necessary documents as discussed in 

the previous sections. 

ii. PIBO have to ensure that all due Half-Yearly reportsfor the preceeding 

Registration period have been submitted prior to submitting the renewal 

application. 

iii. The documents submitted by the PIBO shall be assessed along with the 

· Half-yearly reports submitted by PIBO. 

iv. Registration granted to PIBO shall be renewed for a period of three years 

by CPCB within 15 days of receipt of complete documents from the 

Producers& Brand Owner. 

v. Member Secretary, CPCB shall be the approving authority for issuing of 

the Certificate and the concerned Divisional Head shall be the designated 

signatory on the Certificate. 

vi. Documents to be submitted for renewal 

• Filled in application format 

• Copy of original Registration certificate 

• EPR Action Plan. 

• The renewal shall be based on the compliance status as received 

from the State Boards. 

3.11 Cancellation of Registration 

i. The documents submitted by the PIBOs shall be subject to verification 

including third party audit by CPCB. 

ii. At any stage, if the document submitted by the PIBO is found to be false, 

then the Registration issued shall be liable to be cancelled. 

iii. If any PIBO is found to be violating the provision of Registration, a notice 

shall be issued by CPCB. 

9 
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iv. An opportortuity will be given to hear the PIBO within fifteen days from the 

date of issuance of notice; prior to considering the case for cancellation or 

suspension of Registration by CPCB. 

v. The decision on cancellation or suspension of authorization will be 

intimated within 10 working days after hearing.Chairman CPCB will be the 

final authority for taking decision on cancellation or suspension. 

4.0 Applicability of SOP 

(i) SOP shall be applicable to all applications received after the date of issue of 

the current SOP. However, the existing registrations shall be aligned with the 

SOP within three months of issue of SOP. 

(ii) The applications under process at CPCB for grant of Registration shall be 

processed as per provisions of the current SOP. Therefore, if required, 

additional details shall be furnished by the applicants. 

(iii) As the National Framework for EPR is under consideration at MoEF&CC, the 

SOP shall be applicable till the finalization of EPR Framework by MoEF&CC, 

following which PIBOs shall be liable to fulfill EPR liability as specified in the 

Framework. 

10 
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@no~xyr~J1 
PREPARATION OF ACTION PLAN FOR PRODUCERS/ IMPORTERS/ BRAND OWNERS 

(PIBOS) FOR PLASTIC WASTE MANAGEMENT 

1.0 Background: 

Plastic Waste Management(PWM) Rules 2016 provide a regulatory frame work for 
management of plastic waste generated in the country. The provisions of these Rules lay 
emphasise on plastic waste minimization, source segregation, recycling, involving waste 
pickers, recyclers and waste processors in collection of plastic waste fraction either from 
households or any other source of its generation or intermediate material recovery facility 
and adopt polluter's pay principle for the sustainability of the waste management system. 

As per the provisions of the PWM Rules the PIBOs have to work out modalities for 
waste collection system based on Extended Producers Responsibility (EPR). EPR means 
the responsibility of a producer (includes Brand-owners/Importers) for the 
environmentally sound management of the product until the end of its life. Further the 
PIBOs are required to obtain Registration from CPCB/ SPCBs/PCCs (as the case may be) 
prior to commencement of production. The PIBOs are required to apply for Registration in 
Form I along with the Action Plan for plastic waste management. 

This document gives the outline for framing the Action Plan for plastic waste 
management(PWM) by PIBOs. 

2.0 Alternatives for Action Plan 

The following alternatives may be considered for preparation of action plan for PWM: 

(i) Plastic Waste management through Own Distribution channels-

a. Waste Collection: Through own distribution channel. 

b. Waste Quantity: Waste quantity should be equivalent to the estimated quantity 
of plastic waste generated. 

c. Waste Recycling: In this case, the PlBOs Owner must have contract with the 
recyclers to ensure that the waste collected by them is sent to the recyclers. 
Alternatively, the PIBOs can send the plastic waste for co-processing in cement 
mills. Road making or any other waste processing facility, the documentary proof 
of which has to be submitted to CPCB. 

d. Action Plan Coverage: To cover the area in which the products are sold to ensure 
collection of plastic waste preferably in the states/UT covered by their distribution 
channel 

ll 
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(ii) Plastic Waste management through Urban Local Bodies(ULBs): The PIBOs can engage 
with the ULBs for collection, segregation and recycling of equivalent quantity of plastic waste. 

a) Waste Collection: In partnership with ULBs. 

b) Waste Quantity: Waste quantity should be equivalent to the estimated quantity of plastic 
waste generated. 

c) Waste Recycling: In this case, the PIBOs/ULBs may have contract with the recyclers to 
ensure that the waste collected by them is sent to the recyclers. Alternatively, the plastic 
waste can be sent for coprocessing in cement mills/ Road making or any other waste 
processing facility, the documentary proof of which has to be submitted to CPCB. 

d) Action Plan Coverage: To ensure Pan-Jndia coverage, preferably one ULB from each of 
the five zones of India i.e North, South, Central, East and West India may be engaged by 
PIBOs selling their products on Pan-India basis. For those PJBOs selling their products in 
a limited no. of States/UTs - ULBs may be engaged so as to ensure maximum coverage 
of States/UTs. Also, to ensure that cities of all categories are covered preferably one ULB 
from Tier I, II & Ill be engaged. 

(iii) Through Agency: in which the Agency must have necessary contracts with the ULBs for 
collection & segregation of waste and with the recyclers for reuse /recycle of waste. Other 
requirements of this alternative shall be same as "ii" above. 

a) Waste Collection: In partnership with Agencies 

b) Waste Quantity: Waste quantity should be equivalent to the estimated quantity of plastic 
waste generated. 

c) Waste Recycling: In this case, the PIBOs/Agencies may have contract with the recyclers 
to ensure that the waste collected by them is sent to the recyclers. Alternatively, the plastic 
waste can be sent for co-
processing in cement mills/ Road making or any other waste processing facility, the 
documentary proof of which has to be submitted to CPCB. 

d) Action Plan Coverage: To ensure Pan-India coverage, preferably one Agency from each 
of the five zones of India i.e North, South, Central, East and West India may be engaged 
by PIBOs selling their products on Pan-India basis. For those PIBOs selling their products 
in a limited no. of States/UTs - Agencies may be engaged so as to ensure maximum 
coverage of States/UTs. Also, to ensure that cities of all categories are covered preferably 
one Agency from Tier I, II & Ill be engaged. 

PJBOs may consider any or a combination of the above alternatives for preparation 
of the Action plan. In addition to the above three alternatives, PIBOs may submit 

-o•• N•' """' '" ' 
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the Action Plan following any other option which is feasible and ensures 
management of plastic waste management in accordance with provisions of PWM 
Rules. 

3.0 Implementation and Monitoring Plan: 

(i) PIBOs need to submit verification process in case of engagement of 
Agency to confirm that said quantity of waste has been managed by the 
Agency and there is no overlap/ duplication with other PIBOs. 

(ii) The Action Plan submitted by PIBOs shall be sent to concerned 
SPCBs/PCCs for confirmation. 

(iii) The PIBOs to submit the details of waste collected through either of the 
three options in 2.0 above and submit it to CPCB/SPCB on quarterly basis. 
Format of submission of quarterly report is enclosed at Annexure II. 

(iv) SPCB in turn to verify the claims submitted by the PIBOs with the 
concerned ULBs/ recyclers and confirm the same to CPCB within 15 days 
of receipt of the details. 

4.0 Validation of Information submitted by PIBOs 

(i) The PIBOs shall be solely responsible for the information provided to 
SPCB/CPCB. 

(ii) If, at any stage, information provided by the PIBOs is found to be 
incorrect, then the Registration granted by CPCB shall be cancelled. 

Format for framing Action plan for PWM incorporating the above points is placed at Annexure 
1. Format for Submitting Quarterly Reports on PWM by Pl BOs to CPCB is enclosed at 
Annexure 2. 

Central Pollution Control Board, Delhi 

1634



-// TRUE COPY//-

22
SOP for Registration of PIBOs under PWM Rules 2016 ( as amended) 

ANNEXURE 1 

Format for framing Action plan for PWM 

SI.No Item Description 
1 Name & Address of the Unit 
2 Quantity & Type of Plastic Consumed 

3 Estimated quantity of Plastic Waste to be generated 

4 !Action Plan for Own Waste/ Equivalent quantity of 
Waste 

5 In case of Equivalent Quantity of Waste, source of 
waste generation to be identified 

6 Action Plan based on: 
a) Own Distribution Channel 
b) Engagement with ULBs 
c) Engagement of Agency 
d) Any Other ( please provide details) 

6a Own Distribution Channel 
i Details of Distribution Network 
ii Does the Network have Pan- India coverage 

iii Estimated Qty of Waste to be Collected 
iv Mode of Reusing/Recycling Waste ( Recycler/ Road 

Making/ Coprocessing/ Others (please specify) 

V Details (including registration details) of 
Recycler I Coprocessor/ Agency engaged in 
Road making/ Others (please speclfy) 

vi Break-up of quantity proposed to be sent to 
Recycler / Coprocessor/ Agencies engaged in Road 
making/ Others (please speclfy) 

6b Engagement with ULBs 
j List of ULBs to be engaged with for PWM 
ii Does the above list ensure Pan India coverage 
iii Break up of Waste to be collected in association with 

he ULBs 

iv Document supporting engagement with ULBs 
V Mode of Reusing/Recycling Waste ( Recycler/ Road 

Making / Coprocessing), 

vi Engagement with Recycler/ Coprocessor/ Agency 
engaged in Road making 

14 
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vii 

viii 

ix 

Sc 

i 

ii 
iii 

iv 

V 

vi 

vii 

viii 

6d 

Details (including registration details) of 
Recycler I Coprocessor/ Agency engaged in 
Road making 

Break-up of quantity proposed to be sent to 
Recycler I Coprocessor/ Agencies engaged in 
Road making 

Document supporting engagement with Recycler I 
Coprocessor/ Agency engaged in Road making 

Engagement of Agency 

List of Agencies to be engaged with for PWM 
Does the above list ensure Pan India coverage 
Document supporting engagement of the 
Agency by the ULBs/ Bulk Waste generators 
Break up of Waste to be collected/segregated by the 
~gency 
Mode of Reusing/Recycling Waste ( Recycler/ Road 
Making / Coprocessing) 
Engagement with Recycler/ Coprocessor/ Agency 
engaged in Road making 

Details (including registration details) of 
Recycler/ Coprocessor/ Agency engaged in Road 
making 

Break-up of quantity proposed to be sent to 
Recycler I Coprocessor/ Agencies engaged in 
Road making 

Any Other Options ( Please specify and provide 
details on PWM as per 6 a-c above) 

(Signature), 

(Name & Designation of Authorized person) 

Note : The PIBOs to submit the material flow sheet for PWM incorporating the above 
details 

:1,r; 
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ANNEXURE 2 

Format for Submitting Quarterly Reports on PWM by PIBOs to CPCB 

SI.No Item Description 
1 Name & Address of the Unit 

Period for which Quarterly Report is submitted 
2 Quantity & Type of Plastic Consumed 
3 Quantity of Plastic Waste generated 
14 Details of Waste Collected 

a Details of waste collected through Own Distribution 
Channel ( Quantity along with supporting 
Documents) 

b Details of Waste Collected through ULBs ( 
Name, Quantity along with Supporting 
Documents) 

C Details of Waste Collected through engaging 
!Agency ( Name, Quantity, Details of ULBs, Bulk 
~aste Generators along with Supporting 
Documents) 

d Details of Waste Collected through Others 
(Please Specify)( Name, Quantity, Details of 
ULBs, Bulk Waste Generators along with 
!Supporting Documents) 

5 Details of Waste Processed 

a Details of waste sent to Recycler { Name, Quantity, 
Supporting Documents) 

b Details of waste sent to Co processing ( Name, 
Quantity, Supporting Documents) 

C Details of waste sent to Road making ( Name, 
Quantity, Supporting Documents) 

d Details of waste sent to Others (please specify)( 
Name, Quantity, Supporting Documents) 

(Signature), 

(Name & Designation of Authorized person) 
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~nn~iµt~n,. 
Provisions of PWM Rules 2016 related to SOP for granting registration to Producers & Brand­
Owners 
3(b): "brand owner" means a person or organization who sells any commodity under a registered 
brand label; 

3(t): "producer" means persons engaged in manufacture or import of carry bags or multi-layered 
packaging or plastic sheets or like, and includes industries or individuals using plastic sheets or like 
or covers made of plastic sheets or multi-layered packaging for packaging or wrapping the commodity; 

6(1): Every local body shall be responsible for development and setting up of infrastructure for 
segregation, collection, storage, transportation, processing and disposal of the plastic waste either on 
its own or by engaging agencies or Producers. 

6(3): The local body for setting up of system for plastic waste management shall seek assistance of 
Producers and such system shall be set up within one year from the date of final publication of these 

rules in the Official Gazette of India 

9(1): The Producers, within a period of six months from the date of publication of these rules, shall 
work out modalities for waste collection system based on Extended Producers Responsibility and 
involving State Urban Development Departments, either individually or collectively, through their own 
distribution channel or through the local body concerned; 

9(2): Primary responsibility for collection of used multi-layered plastic sachet or pouches or packaging 
is of Producers, Importers and Brand Owners who introduce the products in the market. They need 
to establish a system for collecting back the plastic waste generated due to their products. This plan 
of collection to be submitted to the State Pollution Control Boards while applying for Consent to 
Establish or Operate or Renewal. The Brand Owners whose consent has been renewed before the 
notification of these rules shall submit such plan within one year from the date of notification of these 

rules and implement with two years thereafter; 

13(1):No person shall manufacture carry bags or recycle plastic bags or multi-layered packaging 
unless the person has obtained a registration from the State Pollution Control Board or the Pollution 
Control Committee of the Union Territory concerned, as the case may be, prior to the commencement 

of production; 

13(2): Every producer or brand-owner shall, for the purpose of registration or for renewal of 

registration, make an application in Form-I to 
f. "The concerned State Pollution Control Board or Pollution Control Committee of the Union territory, 
if operating one or two States or Union Territories"; or 
Ii. "The Central Pollution Control Board, if operating in more than two States or Union Territories". 
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APPLICATION FORM FOR BRAND-OWNERS 

Part A General Information 

1a Name of the orqanization 

1b Registered Address of the orqanization 

1c Postal Address of the oroanization 

1d Name & Designation of Authorized person 

1e Contact no. of Authorized person 

1f Email id of Authorized person 

1g States/UT in which the Brand owner is 
operatinQ 

1h Proof of Selling in states /UTs in which GST, Tax invoice etc. to be 
Brand Owner is operational provided for each of the states & 

UT in which the organization is 
(GST, Tax invoice etc. to be provided for operational 
each of the states & UT in which the 
organization is operational) 

2a Renewal application ( Yes I No) 

3a Does the units have a production facility 
(Y/N) 

3b Is the production facility registered with 
District Industries Centre of State/UT (YIN) 

3c If yes, please provide copy of certificate 

4a Total capital invested in the project (Rs. 
Lacs) 

4b Year of Commencement of operations 

5a Details ( type & qty) of products 
produced/marketed 

5b Total Quantity of plastic consumed (TPA) 

PART- B (PERTAINING TO LIQUID EFFLUENT AND GASEOUS EMISSIONS) 
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6a Date of validity of Consent ( Water Act) 
(Information to be provided in this section if 
unit has a production facility , If 3a is "yes") 

6b Date of validity of Consent ( Air Act) 

6c Provide copy of Consent ( Air & Water Act) 

PART- C (PERTAINING TO WASTE) 

7a Total Qty of PW Generated (TPA) 

(7a = 7b+7c) 

7b Quantity of Pre- consumer PW generated 
(TPA) 

7c Quantity of Post-consumer PW generated 
(TPA) (State wise Quantity/ type of plastic 
waste (LDPE/HDPE/PP/MLP/PET etc 
introduced in the market ( TPA) 

7d Details of Storage of Pre-consumer PW 
within plant 

7e Details of Disposal of Pre-consumer PW 

8 Details of plastic suppliers (Name, Contact 
details (Address & contact no.), Type of 
plastic Quantity (TPA) 

9 EPR Action Plan 

19 
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APPLICATION FORMAT FOR PRODUCERS 

PART A: GENERAL INFORMATION 
1a Name of the organization 
1b Registered Address of the organization 

1c Postal Address of the organization 
1d Name & Designation of Authorized person 
1e Contact no. of Authorized person 
1f Email id of Authorized person 

1g States/UT in which the Brand-owner is operating. 
1h Product for which registration is required (Carry bag I petro 

based); Carry bags (Compostable) ; Multi-layer plastics) 

1 i Total production capacity (TPA) 

2a Renewal application ( Yes/ No) 
3a Is the production facility registered with District Industries 

Centre of State/UT (Y/N) 

3b If yes, please provide copy of certificate 

4a Total capital i.nvested in the project (Rs. Lacs) 
4b Year of Commencement of operations 

5a Details ( type & qty) of products produced/marketed 

5b Total Quantity of plastic consumed (TPA) 
6 Flow diagram of manufacturing process showing input and 

output in terms of products and waste generated including 
for captive power generation and water. 

7 Status of compliance with these rules- Thickness - fifty 
microns (Yes/No) 

PART- 8 :PERTAINING TO LIQUID EFFLUENT AND GASEOUS EMISSIONS 
8a Date of validity of Consent ( Water Act) 

8b Date of validity of Consent ( Air Act) -do-

8c Provide copy of Consent ( Air & Water Act) 

PART- C (PERTAINING TO WASTE) 
9a Total Qty of PW Generated (TPA) 

9b Quantity of Pre- consumer PW generated (TPA) 

9c Quantity of Post-consumer PW generated (TPA) (State wise 
Quantity / type of plastic waste (LDPE/HDPE/PP/MLP/PET 
etc introduced in the market ( TPA)) 

9d Details of Storage of Pre-consumer PW within plant 

9e Details of Disposal of Pre-consumer PW 

10 Details of plastic suppliers: 

• Name 

• Contact details (Address & contact no.) 

• Type of plastic Quantity (TPA) 

2.0 
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11 Details of Personnel or Brand Owners to whom the products 
will be supplied 

12 EPR Action Plan 

21 
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Format of Agreement: PIBOs/ WMA with PWPF 

The Agreement between PIBOs/ WMA with PWPF to include the following: 

1 Name & Address of PIBOs/ WMA 
2 State/UT 
3 Name & Address of PWPF 
4 EPR Target of PIBOs 
5 Copy of Registration issued to PWPF(to be enclosed) 
6 Validity date of Registration issued to PWPF 
7 Type of plastic waste processed at PWPF (LDPE/HDPE/PP/MLP/PET etc) 
8 Processing capacity of PWPF(TPA) 
9 Type of processing facility ( recycling, co-processing etc,) 

10 Type of plastic waste (LDPE/HDPE/PP/MLP/PET etc) to be provided by PIBOs/ 
WMA 

11 Quantity of plastic waste (TPA) to be provided by PIBOs/ WMA 
12 List of PIBOs/ WMAalong with PW qty for which PWPF has signed agreement 
13 Balance PWPF processing capacity (TPA)( 8-12) 
14 Any other condition 
15 Date of signing of Agreement 

16 Date of validity of Agreement 
17 Agreement to be on legal stamp paper 
18 Signatures of designated authorities of both parties 

22 
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Format of Agreement: PIBOs with WMA 

Agreement between PIBO and WMA to include the following: 

1 Name of PIBO 

2 NameofWMA 

3 State/UT 

4 Date of signing of agreement 

5 Date of validity of agreement 

6 EPR Target of Pf BO( Type & Quantity 
(TPA)) 

7 Total type &qty (TPA) of waste to be 
manaaed throuah WMA 

8 Details of waste to be managed though 
WMA 

8a Plastic Waste Collection & 
Channelization 
WMA Name of ULB/ Scope of Work Type of PW to be Qty of PW to 

Designated managed be managed 
State Authority {LOPE/HOPE/PP/PE (TPA) 

T etc.) 
i 

ii 

iii 

8b Plastic Waste Processing 

WMA Name of Type of Type of PW to be Qty of PW to 
PWPF PWPF( processed be processed 

Recycling (LDPE/HDPE/PP/PE (TPA) 

'co- T etc.) 
process in 
~ etc) 

i 

ii 

iii 

8 Any other conditions 

9 Date of signing of Agreement 

10 Date of validity of Agreement 

11 Agreement to be on legal stamp paper 

12 Signed by designated authorities of both 
parties 
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STATUS OF PLASTIC WASTE MANAGEMENT IN STATE/UT 
Name of State/UT 

Duration for which reoort filed 
STATUS OF PWM 

SI. ULB/ state Plastic Plastic Infrastructure for PWM ( Please attach details) 
No designated Waste Waste Adequate Adequate MRF RDF 

authority collecte processed Collection & transport 
d (TPA) ( TPA) Segregation ation 

facility facility Capacity Adequate ( Capacity Adequate ( 
(Yes/No) (yes/No) (TPA) yes /no) (TPA) yes /no) 
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EPR Action Plan of PIBOs registered in the State /UT 

State/UT 
A. COLLECTION OF PLASTIC WASTE 

SI. PIBO WMA(if U LB/Designated Scope Qty of Type of Validity of 
No engaged) State Authority of plastic to plastic Registration 

Work be waste of PIBO 
channelized 

(TPA) 

B. PROCESSING OF PLASTIC WASTE 

S.No PIBO WMA (if Name of Type of PW Type of PW Validity 
engaged) PWPF PWPF( Quantity to to be of 

Recycling, be processed Registrat 
co- processed (LOPE/HOP ion of 

processing ( TPA) E/PP/PET PIBO 
etc) etc.) 
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Half yearly Report to be submitted by PIBO 

Name of PIBO 

State/UT 

Date of issue of Registration 

Fresh/ Renewal 

Period Reported for 

A. Plastic Waste Collection & Channelization 

Name of WMA (if PW Scope of PW Quantity Type of plastic 
ULB/ engaged) generated Work channelized waste 
Designate (MT) ( MT) collected 
d State 
Authority 

B. Plastic Waste Processing 

SI. Name of WMA (if Type of PWPF Type of PW Qty of PW 
No Processing engaged) PWPF( Capacity to be actually 

facility Recycling (TPA) processed processed (MT) 
'co- (LOPE/HOP 
processin E/PP/PET 
a etc) etc.) 

1 

2 

3 

Central Pollution Control Board, Delhi 
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~NNl::XURt;Ji8. 
FORMAT OF HALF-YEARLY REPORT TO BE SUBMITTED BY NODAL AGENCY TO SPCB 

Name of State/UT 
Duration for which report filed 

A. COLLECTION OF PLASTIC WASTE 

SI. PIBO/WMA ULB/ Designated Scope of PW Quantity Type of plastic 
No State Authority Work channelized waste collected 

( MT) 

B. PW PROCESSING DETAILS 

SI. Name of Techno- Processing Quantity of Qty of waste received along with 
No PWPF logy Capacity waste Source (MT) (multiple entries 

(TPA) processed(MT) can be made• 
I 
I 

C. In addition to above "STATUS OF PLASTIC WASTE MANAGEMENT IN STATE/UT" as 
per Annexure VI has to be submitted to concerned SPCB/PCC 

Central Pollution Control Board, Delhi 
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IMPLEMENTATION STATUS OF EPR ACTION PLAN OF PIBO 

Name of State/UT 
Duration for which report filed 

A. COLLECTION OF PLASTIC WASTE 

SI. PIBO WMA(if ULB/ Scope of PW Quantity Type of plastic waste 
No engaged) designated Work Channelized ( channelized 

state MT) 
authority 

8. PROCESSING OF PLASTIC WASTE 

S.No PlBO WMA(if PWPF Type of PW Type of plastic waste 
engaged) plastic Quantity processed 

waste processed 
( MT) 

Central Pollution Control Board, Delhi 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 12th August, 2021 

G.S.R. 57l(E).-Whereas the draft rules to amend the Plastics Waste Management Rules, 2016, 
were published in the Gazette oflndia, Extraordinary, dated the 11th March, 2021 vide notification number 
GSR 169 (E), inviting objections and suggestions from all persons likely to be affected thereby within a 
period of sixty days from the date copies of the Gazette containing the said draft rules were made available 
to the public; 

And whereas, copies of the Gazette containing the said draft rules were made available to the 
public on the 11th March, 2021; 

And whereas, objections and suggestions received within the aforesaid period have been duly 
considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sections 6, 8 and 25 of Environment 
(Protection) Act 1986, (29 of 1986), the Central Government hereby makes the following rules to amend 
the Plastic Waste Management Rules, 2016, namely :-

1. (I) These rules may be called Plastic Waste Management (Amendment) Rules, 2021. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Plastic Waste Management Rules,2016 {hereinafter referred to as the said rules), in rule 2, 
in sub-rule{!), after the word "Importers", the words, "brand-owner, plastic waste processor (recycler, 
co-processor, etc.)" shall be inserted. 

3. In the said rules, in rule 3, 

(i) after clause (n), the following clause shall be inserted, namely :-

'(na) "Non-woven plastic bag" means Non-woven plastic bag made up of plastic sheet or 
web structured fabric of entangled plastic fibers or filaments (and by perforating films) 
bonded together by mechanical or thermal or chemical means, and the "non-woven 
fabric" means a flat or tufted porous sheet that is made directly from plastic fibres, 
molten plastic or plastic films;' 

(ii) after clause (q), the following clause shall be inserted, namely: -

'(qa) "Plastic waste processing" means any process by which plastic waste is handled for 
the purpose of reuse, recycling, co-processing or transformation into new products;' 

(iii) after clause (v), the following clauses shall be inserted, namely: -

'(va) "Single-use plastic commodity" mean a plastic item intended to be used once for the 
same purpose before being disposed of or recycled;' 

'(vb) "Thennoset plastic" means a plastic which becomes irreversibly rigid when heated 
and hence cannot be remoulded into desired shape;' 

'(vc) "Thermoplastic" means a plastic which softens on heating and can be moulded into 
desired shape;'. 

4. In the said rules, in rule 4, -

(a) in sub-rule (1),-

(i) for the words "importer stocking", the words "import, stocking" shall be 
substituted; 

{ii) in clause (c), for the words "fifty microns in thickness" , the words, figures, letters 
and brackets "seventy five microns in thickness with effect from the 30th September, 
2021and one hundred and twenty (120) microns in thickness with effect from the 
31 st December, 2022" shall be substituted; 

(iii) in clause (h), after the words, "carry bags", the words "and commodities" shall be 
inserted; 
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(iv) in clause (h), after the words, "cornpostable plastic carry bags", the words "or 
commodities or both" shall be inserted; 

(v) after clause (i), following clause shall be inserted, namely: -

" ( j) non-woven plastic carry bag shall not be less than 60 Gram Per Square Meter (GSM) 
with effect from the 30 th September, 2021."; 

(b) after sub-rule(!), the following sub-ules shall be inserted, namely:-

"(2) The manufacture, import, stocking, distribution, sale and use of following single­
use plastic, including polystyrene and expanded polystyrene, commodities shall be 
prohibited with effect from the l "t July, 2022:-

(a) ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks, 
ice-cream sticks, polystyrene [ThennocolJ for decoration; 

(b) plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or 
packing films around sweet boxes, invitation cards, and cigarette packets, plastic or 
PVC banners less than 100 micron, stirrers. 

(3) The provisions of sub-rule (2) (b) shall not apply to commodities made of 
compostable plastic. 

(4) Any notification prohibiting the manufacture, import, stocking, distribution, sale and 
use of carry bags, plastic sheets or like, or cover made of plastic sheets and multi­
layered packaging and single-use plastic, including polystyrene and expanded 
polystyrene, commodities, issued after this notification, shall come into force after the 
expiry often years, from the date of its publication". 

5. In the said rules, in rnle 5, in sub-rule (I), in clause (d), for the figures "2000", the figures 
"2016" shal I be substituted. 

6. In the said rules, in rule 6, in sub-rule (2), after clause (a), following clause shall be inserted, 
namely: -

"(aa) ensuring that the provisions of these rules, as amended, are adhered to;". 

7. In the said rules, in rule 7, in sub-rule (I), after clause (a), following clause shall be inserted, 
namely; -

"(aa) ensuring that the provisions of these rules, as amended, are adhered to;". 

8. In the said rules, in rule 9, in sub-rule ( 1 ), after the words, "local body concerned", the words "as 
per guidelines issued under these rules from time to time" shall be inserted. 

9. In rule 11, sub-rule (1), -

(i) after the words "plastic carry bag", the words, "plastic packaging" shall be 
inserted; 

(ii) in clause (a), after the word "manufacturer", the words "producer or brand­
owner" shall be inserted, and after the words "carry bag", the words "and plastic 
packaging used by the brand owner" shall be inserted; 

(iii) in clause (b), after the words "multilayered packaging", the words "excluding 
multi-layered packaging used for imported goods" shall be inserted; 

(iv) in clause (c), after the words "name and ce1tificate number", the words "of 
producer" shall be inserted. 

IO. In rule 12, -

(i) in sub-rule (2), after the words "waste generator," ,the words "restriction or 
prohibition on" shall be inserted; 

(ii) in sub-rule (3), after the words "waste generator," ,the words" 

restriction or prohibition on" shall be inserted. 
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··---···---- --------- . .. ...... _____ --···-· ·-· 

11. In rule 13, in sub-rule (I), after the words "Union Territory concerned", the words "or the Central 

Pollution Control Board" shall be inserted. 

[F. No. 17-2-2001 (Pt)-Part I -HSMD] 

NARESH PAL GANGA WAR, Jt. Secy. 

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub­

section (i), vide number GSR 320 (E), dated the 18th March, 2016 and subsequently amended vide 

notification number GSR 285 (E), dated the 27 11' March, 2018. 

Uploaded hy Dtc. of Printing at Government oflndia Press, Ring Road, Mayapuri, New Dclhi-110064 

and Published by the Controller of Publications, Delhi-1 l 0054. /\LOK KUMAR ~~;:;r:,~:::;~.~~:,~ 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 16th February, 2022 

21 

G.S.R. 133(E).-ln exercise of the powers conferred by sections 3, 6, and 25 of the Environment 
(Protection) Act 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the 
Pilistic Waste Management Rules, 2016, namely: -

I. (I) These rules may be called the Plastic Waste Management (Amendment) Rules, 2022. 

(2) They shall come into force on the date of their publication in the Official Gazctic. 

2. In the Plastic Waste Management Rules, 2016 (hereinafter referred to as the said rules), in rule 9, in sub-rule 
(I), for the words "as per guidelines issued under these rules from time to time'', the words "as per guidelines 
specified in SCHEDULE - Il" shall substituted. 

3. In the said rules, after SCHEDULE- I, the following Schedule shall be inserted namely:-

'SCHEDULE-11 

/See Rule 9 (/)] 

Guidelines on Extended Producer Responsibility for Plastic Packaging 

I. Background: 

( 1.1) The Ministry of Environment, Forest and Climate Change (MoEFCC), (hereinafter referred to as 'The 
Ministry'), notified the Plastic Waste Mana/f.ement Rules, 2016 on 18 111 March, 2016. The Ministry also notified the 
Solid Waste Management Rules, 2016 on 811 April, 2016. As plastic waste is part of solid waste, therefore, both the 
rules apply to managing plastic waste in the country. 

( l.2) The Plastic Waste Management Rules, 2016, mandate the generators of plastic waste to take steps to minimize 
generation of plastic waste, not to Jitter the plastic waste, ensure segregated storage of waste at source and hand over 
segregated waste in accordance with rules. The rules also mandate the responsibilities of local bodies, gram 
panchayats, waste generators, retailers and street vendors to manage plastic waste. ( 1.3) The Plastic Waste 
Management Rules, 2016 cast Extended Producer Responsibility on Producer, Importer, and Brand Owner. Extended 
Producer Responsibility shall be applicable to both pre-consumer and post-consumer plastic packaging waste. 
(1 .4) These guidelines provides framework for implementation of Extended Producer Responsibility. The Guidelines 
provide the roles and responsibilities of Producers, Importers, Brand Owners, Central Pollution Control Board, State 
Pollution Control Board or Pollution Control Committees, recyclers and waste processors for effective 
implementation of Extended Producer Responsibility. The definitions given in Plastic Waste Management Rules, 
2016, apply until, specifically mentioned in these guidelines; 

2. Date of Coming into Effect: 

These guidelines shall come into force with immediate effect. The on-going processes related to Extended Producer 
Responsibility obligations will be uligned with these guidelines. 

3. Definitions: 

(a) "Biodegradable plastics" means that plastics, other than compostable plastics, which undergoes complete 
degradation by biological processes under ambient environment (terrestrial or in water) conditions, in specified time 
periods, without leaving any micro plastics, or visible, distinguishable or toxic residue, which have adverse 
envirnnment impacts, adhering to laid down standards of Bureau of Indian Standards and certified by Central 
Pollution Control Board. 

(b) "Brand Owner" means a person or company who sells any commodity under a registered brand label or trade 
mark; 

(c) "Cnrry Bags" (covered under Category II of plastic packaging - Clause (5.1) (II)) means bags made from plastic 
material or compostable plastic material , used for the purpose of carrying or dispensing commodities which have a 
self-carrying feature but do not include bags that constitute or form an integral part of the packaging in which goods 
are sealed prior to use; 

(d) "End of Life disposal" means using plastic waste for generation of energy and includes co-processing (e.g. in 
cement kilns) or waste to oil or for road construction as per Indian Road Congress guidelines, etc; 

(e) "Extended Producer Responsibility" means the responsibility of a producer for the environmentally sound 
management of the prnduct until the end of its life; 
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(f) "Importer" means a person who imports plastic packaging product or products with plastic packaging or carry 
bags or multilayered packaging or plastic sheets or like; 

(g) "Plastic'' means material which contains as an essential ingredient a high polymer such as polyethylene 
tercphthalate, high density polyethylene, Vinyl, low density polyethylene, polypropylene, polystyrene resins, multi­
materials like acrylonitrilc butadiene styrene, polyphenylene oxide, polycarbonate, polybutylene tcrephthalate; 

(h) "Plastic Packaging" means packaging material made by using plastics for protecting, preserving, storing and 
transporting of products in a variety of ways. 

(i) "Plastic Sheet" means plastic sheet is the sheet made of plastic; 

(j) "Plastic Waste Processors" means recyclers and entities engaged in using plastic waste for energy {waste to 
energy), and converting it to oil (waste to oil), industrial composting. 

(k) "Pre-consumer plastic packaging waste" means plastic packaging waste generated in the form of reject or 
discard at the stage ofmanufact.uring of plastic packaging and plastic packaging waste generated during the packaging 
of product including reject, discard, before the plastic packaging reaches the end-use consumer of1hc product. 

(I) "Post-consumer plastic rrnckaging waste" means plastic packaging waste generated by the end-use consumer 
after the intended use of packaging is completed and is no longer being used for its intended purpose. 

(m) "Producer" means person engaged in manufacture or import of carry bags or multilayered packaging or plastic 
sheets or like, and includes industries or individuals using plastic sheets or like or covers made of plastic sheets or 
multilayered packaging for packaging or wrapping the commodity; 

(n) "Recyclers" are entities who arc engaged in the process of recycling of plastic waste; 

(o) "Recycling" means the process of transforming segregated plastic waste into a new product or raw material for 
producing new products; 

(p) "Reuse" means using an object or resource material again for either the same purpose or another purpose without 
changing the object's structure; 

(q) "Use of recycled plastic" means recycled plastic, instead of virgin plastic, is used as raw material in the 
manufacturing process; 

(r) "Waste Management" means the collection, storage, transportation reduction, re-use, recovery, recycling, 
composting or disposal of plastic waste in an environmentally sound manner; 

(s) "Waste to Energy" means using plastic wuste !'ex generation of energy and includes co-processing (e.g. in cement 
kilns). 

4, Obligated Entities: 

The following entities shall be covered under the Extended Producer Responsibility obligations and provisions of 
these guidelines namely: -

(i) Producer (P) of plastic packaging; 

(ii) Importer (I) of all imported plastic packaging and/ or plastic packaging of imported products; 

(iii) Brand Owners (BO) including online platforms/marketplaces and supermarkets/retail chains other 
than those, which are micro and small enterprises as per the criteria of Ministry of Micro, Small and 
Medium Enterprises, Government of India.; 

(iv) Plastic Waste Processors 

5. Coverage of Extended Producer Responsibility: 
(5.1) The following plastic packaging categories arc covers under Extended Producer Responsibility: 

(i) Category I 

Rigid plastic packaging; 

{ii) Category II 

Flexible plastic packaging of single layer or multilayer (more than one layer with different types of plastic), 
plastic sheets or like and covers made of plastic sheet, carry bags, plastic sachet or pouches; 

(iii) Category III 
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Multilayered plastic packaging (at least one layer of plastic and at least one layer of material other than 
plastic); 

(iv) Category IV 

Plastic sheet or like used for packaging as well as carry bags made of compostable plastics. 

(5.2) The Extended Producer Responsibility Guidelines covers the following with respect to plastic packaging 

namely:• 

(i) Reuse; 

(ii) Recycling; 

(iii) Use of recycled plastic content; 

(iv) End of life disposal. 

6. Registration: 

(6.1) (a)The following entitles shall register on the centralized portal developed by Central Pollution Control Board 
namely: -

(i) Producer (P); 

(ii) Importer (I); 

(iii) Brand owner (BO); 

(iv) Plastic Waste Processor engaged in (a) recycling, (b) waste to energy, (c) waste to oil, and (iv) industrial 
composting, 

(b) Registration of Producers, Importers & Brand-Owners (operating in one or two states) and Plastic Waste 

processors shall be done by State Pollution Control Board or Pollution Control Committee through the centralized 

Extended Producer Responsibility portal developed by Central Pollution Control Board. 

(c) After these guidelines have come into effect, with respect to, entities starting their business in a particular year and 

placing their products in market in that year, they shall have Extended Producer Responsibility target obligations from 

the next year. 

(6.2) The entities covered under clause 6.1 shall not carry any business without registration obtained through on-

line centralized portal developed by Central Pollution Control Board. 

(6.3) The entities covered under clause (6.1) shall not deal with any entity not registered through on-line 

centralized portal developed by Central Pollution Control Board. 

(6.4) In case, it is found or determined that any entity registered on the on-I inc portal has provided false 

information or has willfully concealed information or there is any irregularity or deviation from the conditions 

stipulated while obtaining registration under Extended Producer Responsibility guidelines, then the registration of 

such an entity would be revoked for a one -year period aller giving an opportunity to be heard. The entities whose 

registration has been revoked shall not be able to register afresh for the period of revocation. 

(6.5) In case any entity falls in more than one sub-category mentioned in the clause (6.1) then the entity shall 

register under each of those sub-categories separately. Further, in cases, where the entity has units in different states, 

in a particular sub-category mentioned in clause 6.1, then these units shall also be registered separately. However, 

only one registration under a sub category in a state would be needed, even if, more than one unit are located in a 

state. The registration shall be as per Standard Operating Procedure laid down by Central Pollution Control Board for 

the purpose, as per these Guidelines. 

(6.6) While registering, the entities shall have to provide PAN Number, GST Number, CIN Number of the company 

and Aadhar Number and PAN Number of authorized person or representative and any other necessary information as 

required. 

7. Targets for Extended Producer Responsibility and obligations of Producers, Importers & Brand-Owners: 

(7. l) The Extended Producer Responsibility targets for the Producers, Importers & Brand-Owners shall be 

determined category-wise. 

(7.2) Producer (P): 

(a) Extended Producer Responsibility target (Refer example I to 3 in Annexure): 

1655



-// TRUE COPY//-

43
24 THE GAZETTE OF lNDIA : EXTRAORDINARY [PART II-SEC. 3(i)] 

Eligible Quantity in MT (Q 1) shall be the average weight of plastic packaging material (category-wise) sold in the 
last two financial years (A) plus average quantity of pre-consumer plastic packnging waste in the last two financial 
years (B) minus the annual quantity (C) supplied to the entities covered under sub-clause 4 (iii) in the previous 
financial year as under: -

Q I (in MT)= (A+ B) -

and the Extended Producer Responsibility target shall be determined category-wise, as given below 

Extended Producer Responsibility target 

Year Extended Producer Responsibility target 

{as a percentage of QI - category-wise) 

I 2021 - 22 25 % 

II 2022 - 23 70% 

lII 2023 - 24 100 % 

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Producer, as 

part of Action Plan on the centralized portal developed by Central Pollution Control Board. 

(b) Obligation for recycling (Refer example 1 to 3 in Annexure): 

The Producer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste 

collected under Extended Producer Responsibility Target, category-wise, as given below namely: -

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste 

(% of Extended Producer Responsibility Target) 

Plastic packaging category 2024-25 2025-26 2026-27 2027-28 and onwards 

Catel!orv I 50 60 70 80 

Category II 30 40 50 60 

Cate1!0rv III 30 40 50 60 

Category IV 50 60 70 80 

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of 
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting 
through industrial composting facilities. 

(c) End of life disposal (refer examples l to 3 in Annexurc): 

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste 
to energy, waste to oil, cement kilns (for co processing) etc. as per relevant guidelines issued by Indian Road Congress 
or Central Pollution Control Board from time to time. 

(ii) The producers shall ensure end of life disposal of the plastic packaging waste only through methodologies 
specified in Rule 5 (!) (b) of Plastic Waste Management Rules, 2016, 

(d) Obligation for use of recycled plastic content (Refer example 6 in Aunexnrc) 

The Producer shall ensure use of recycled plastic in plastic packaging category-wise as given below namely: -

Mandatory use of recycled plastic in plastic packaging 

(% of plastic man ufacturcd for the year) 
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Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards 

category 
Category I 30 40 50 60 

Category ll 10 10 20 20 

Category III 5 5 10 10 

In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of statutory 

requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis. However, in 

such cases, the Producers, Importers & Brand-Owners will have to fulfil its obligation of use of recycled content (in 

quantitative terms) through purchase of certificate of equivalent quantity from such Producers, Importers & Brand­

Owners who have used recycled content in excess of their obligation. Central Pollution Control Board will develop 

mechanism for such exchange on the centralized on line portal. 

7.3 Importer (I): 

(a) Extended Producer Responsibility Target (Refer example 1 to 3 in Annexurc) 

Eligible Quantity in MT (Q 2) shall be the average weight of all plastic packaging material and/ or plastic packaging 

of imported products (category-wise) imported and sold in the last two financial years (A) plus average quantity of 

pre-consumer plastic packaging in the last two financial years (B) waste minus the annual quantity (C) supplied to the 

entities covered under sub-clause 4 (iii) in the previous financial years as under: -

Q 2 (in MT) = (A+ B) · C 
and the Extended Producer Responsibility target shall be determined, category-wise, as given below namely: -

Year Extended Producer Responsibility target 
(as a percentage ofQ 2 • category-wise) 

I 2021 -22 25 % 

II 2022-23 70 % 

III 2023 - 24 100 % 

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Importer as 

part of Action Plan 011 the centralized portal developed by Central Pollution Control Board. 

(b) Obligation for recycling (Refer example 1 to 3 in Anncxurc) 

The Importer shall ensure minimum level of recycling (excluding end of life disposal) of plustic packaging waste 

collected under extended producer responsibility Target, category-wise, as given below. 

Minimum level of recycling ( excluding end of life disposal) of plastic packaging waste 

(% of extended producer responsibility Target) 

Plastic packaging category 2024-25 2025-26 2026-27 2027-28 and onwards 

Category I 50 60 70 80 

Category II 30 40 50 60 

Category Ill 30 40 50 60 

Category IV 50 60 70 80 

In case of Category IV plastic packaging category (plastic sheet or like used tor packaging and carry bags made of 

compostablc plastics), the minimum level of recycling means processing plastic packaging waste for composting 

through industrial composting facilities. 

(c) End of life dis1,osal (refer examples I to 3 in Annexure) 

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste 

to energy, waste to oil as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board 

from time to time. 
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(ii) The importer shall ensure end of life disposal of the plastic packaging waste only through methodologies specified 
in rule 5 (!) (b) of Plastic Waste Management Rules, 2016, as amended. 

(d) Obligation for use of recycled plastic content (Refer example 6 in Annexure) 

The Importer shall ensure use of recycled plastic in plastic packaging category-wise as given below. 

Plastic packaging 

catc_gory 

Category I 

Category II 

Category Ill 

Mandatory use of recycled plastic in plastic packaging 

(% of imported plastic for the year) 

2025-26 2026-27 2027-28 

30 40 50 

10 lO 20 

5 5 10 

2028-29 and onwards 

60 

20 

10 

Any recycled plastic used in imported material shall not be counted towards fulfilment of obligation. The importer 
will have to fulfil its obligation of use of recycled content (in quantitative terms) through purchase of certificate of 
equivalent quantity from such Producers, Importers & Brand-Owners who have used recycled content in excess of 
their obligation. Central Pollution Control Board will develop mechanism for such exchange on the centralized online 
portal. 

7.4 Brand Owner (BO): 

a) Extended Producer Responsibility target (refer examples 1 to 3 in Annexure) 

Eligible Quantity in MT (Q 3) shall be the average weight of virgin plastic packaging material (category-wise) 
purchased and introduced in market in the last two financial years (A) plus average quantity of (B) of pre-consumer 
plastic packaging in the last two financial years as under: -

Q 3 (in MT) "' A+ B 

The Extended Producer Responsibility target shall be determined, category-wise, as given below namely: -

Year Extended Producer Responsibility Target 

(as a percentage ofQ3 - category-wise) 

I 2021 - 22 25 % 

II 2022. 23 70% 

III 2023-24 lOO % 

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Brand Owner 
as part of the Action Plan on the centralized portal developed by Central Pollution Control Board. 

(b) Obligation for reuse (refer examples 4 and 5 in Annexure): 

I. The Brand Owner using Category I (rigid) plastic packaging for their products shall have minimum obligation 
to reuse such packaging as given below: -

Provided that the reuse of Category I rigid plastic packaging in food contact applications shall be subject to regulation 
of Food Safety and Standards Authority of India. 

(II) Minimum obligation to reuse for Category I (rigid plastic packaging). 

Year Target (as percentage of Category I 

rigid plastic packaging in products sold 

annually) 
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A Category I rigid plastic packaging with volume or weight equal or 

more than 0.9 liter or kg but less than 4.9 litres or kg, as the case 

may be 

l 2025- 26 10 

II 2026-27 15 

III 2027-28 20 

IV 2028-29 and onwards 25 

B Category I rigid plastic packaging with volume of weight equal or 

more than 4.9 litres or kg. 

l 2025-26 70 

II 2026-27 75 

HI 2027-28 80 

IV 2028-29 and onwards 85 

(III) The quantity of rigid packaging reused by brand Owner shall be calculated by reducing virgin plastic 

packaging manufactured/imported/purchased in that year from the sales of the Brand Owner. The brand owner shall 

provide this information on the centralized portal developed by Central Pollution Control Board. 

(IV) The quantity of Category I rigid plastic packaging reused shall be reduced from the total plastic packaging 

used under Category I by the obligated entities (Brand Owners). 

HI. The quantity of Category I rigid plastic packaging reused during the year 2022-- 2023 and 2023-2024, shall be 

reduced from the total plastic packaging used under Category I. 

(c) Obligation for recycling (refer examples 1 to 3 in Annexure): 

The Brand Owner shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste 

collected under Extended Producer Responsibility target, category-wise, as given below. 

Minimum level of recycling ( excluding end of life disposal) of plastic packaging waste 

(% of Extended Producer Responsibility Target) 

Plastic 1>aclrneine category 2024-25 2025-26 2026-27 2027-28 and onwards 

Category I 50 60 70 80 

Category II 30 40 50 60 

Category Ill 30 40 50 60 

Category IV 50 60 70 80 

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of 

compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting 

through industrial composting facilities. 

(d) End of life disposal (refer examples 1 to 3 in Annexure) 

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste 

to energy, waste to oil, as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board 

from time to time. 

(ii) The Brand Owner shall ensure end of life disposal of the plastic packaging waste only through methodologies 

specified in rule 5 (I) (b) of the Plastic Waste Management Rules, 2016, as amended. 

(e) Obligation for use of recycled plastic content (refer examples 6 in Anncxure) 

(i) The Brand Owner shall ensure use of recycled plastic in plastic packaging, category-wise, as given below namely: 

Mandatory use of recycled plastic in plastic packaging 
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(% of manufactured plastic for the year) 

Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards 

category 

Category I 30 40 50 60 

Category II 10 10 20 20 

Category III 5 5 10 10 

(ii) In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of 
statutory requirements, !he exemption will be granted by Central Pollution Control Board on case-to-case basis. 
However, in such cases, the Producers, Importers & Brand-Owners will have to fulfil its obligation of use of 
recycled content (in quantitative terms) through purchase of certificate of equivalent quantity from such Producers, 
Importers & Brand-Owners who have used recycled content in excess of their obligation. Central Pollution Control 
Board will develop mechanism for such exchange on the centralized online portal. 

(iii) In case, where Brand Owner is also Producer and/or Importer of plastic packaging material, the clause 7.2 and 7.3 
shall also apply for determining their Extended Producer Responsibility targets and obligations as Producer and /or 
Importer, respectively. 

(7.5) The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by all 
Producers, Importers & Brand-Owners as part of Action Plan on the centralized portal developed by Central Pollution 
Control Board. 

(7.6) The obligations for reuse, recycling of waste and use of recycled plastic content in packaging shall be 
reviewed every five years based upon available technologies for meeting the Targets specified. 

(7.7) Extended Producer Responsibility on plastic packaging will promote sustainable packaging, as per guidelines 
prepared by Central Pollution Control Board, inter alia based on the following criteria, 

(i) package designing promoting reuse; 

(ii) package designing amenable for recycling; 

(iii) recycled plastic content in plastic packaging material and; (iv) package designing for environment. 

(7.8) rn case, the obligated entity utilizes plastic packaging which is 100% biodegradable in the ambient 
environment leaving no traces of micro plastics or chemical residue or any other traces having adverse environmental 
and health impacts as certified by regulatory entities Central Pollution Control Board, Bureau of Indian Standards, 
Central Institute of Petrochemicals Engineering & Technology, the Extended Producer Responsibility target will not 
be applicable for such nrntcrial. 

8. Generation of surplus Extended Producer Responsibility certificates, carry forward and offsetting against 
previous year Extended Producer Responsibility targets and obligations, and sale and purchase of surplus 
Extended Producer Responsibility certificates: 

(8.1) A Brand Owner who has fulfilled their Extended Producer Responsibility targets, category-wise, can use the 
surplus for the following namely: -

(i) Off setting previous year shortfall subject to clause 9.5; 

(ii) Carry forward for use in succeeding year; 

(iii) Sell it to other Producers, Importers & Brand-Owners. 

(8.2) Surplus in one category can only be used for off-setting, carry forward and sale in the same category, A 
surplus under reuse can be used for against reuse, recycling and also end of life disposal. A surplus under recycling 
can be used for recycling and end of life disposal. A surplus under end of life disposal cannot be used for reuse or 
recycle. 

(8.3) Producers, Importers & Brand-Owners can also meet their Extended Producer Responsibility obligations 
under a category by purchasing surplus Extended Producer Responsibility certificates from other Producers, Importers 
& Brand-Owners of the same category. 

(8.4) Such transactions shall be recorded and submitted by the Producers, Importers & Brand-Owners on the 
online portal while filing annual returns under the Extended Producer Responsibllity framework. Central Pollution 
Control Board will develop mechanism for such exchange on the centralized portal. 

9. Imposition of Environmental Compensation: 
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(9.1) Environmental Compensation shall be levied based upon polluter pays principle, with respect to non-

folfilment of Extended Producer Responsibility targets by Producers, Importers & 

Brand Owners, for the prupose of protecting and improving the quality of the environment and preventing, 

controlling and abating environment pollution. 

(9.2) Central Pollution Control Board shall lay down guidelines for imposition and collection of environment 

compensation on Producers, Importers & Brand-Owners, recyclers and end of life processors, in case of non­

fulfilment of obligations set out in these guidelines, and the same shall be notified . The Guidelines for Environmental 

Compensation shall be updated, as required. 

(9.3) The Environment Compensation, as applicable, shall be levied by Central Pollution Control Board on the 

Producers, Importers & Brand-Owners operating in more than two states with respect to non-fulfillment of their 

Extended Producer Responsibility targets, responsibilities and obligations in these guidelines. 

(9.4) The Environment Compensation, as applicable, shall be levied by respective State Pollution Control Board on 

the Producers, Importers & Brand-Owners operating in their jurisdiction (for Producers, Importers & Brand-Owners 

not operating in more than two states/Union Territory's), Plastic Waste Processors which includes recyclers and other 

waste processors - waste to energy, waste to oil, co-processors, with respect to non-fulfillment of their Extended 

Producer Responsibility targets or responsibilities and obligations set out under these guidelines. In case, the State 

Pollution Control Board or Pollution Control Committee does not take action in reasonable time, the Central Pollution 

Control Board shall issue directions to the State Pollution Control Board /Pollution Control Committee. 

(9.5) Payment of environmental compensation shall not absolve the Producers, Importers & Brand-Owners of the 

obligations set out in these guidelines. The unfulfilled Extended Producer Responsibility obligations for a particular 

year will be carried forward to the next year for a period of three years. In case, the shortfall of Extended Producer 

Responsibility obligation is addressed within three years. The environmental compensation levied shall be returned to 

the Producers, lmporters & Brand-Owners as given below, namely 

(i) Within one year oflevying of EC: 75% return; 

(ii) Within two years 60% return; 

(iii) Within three years 40% return, 

Afler completion of three years on environmental compensation getting due the entire environmental compensation 

amount shall be forfeited. This arrangement shall allow for collection and recycling of plastic packaging waste by 

Producers, Importers & Brand-Owners in later years as well. 

(9.6) The funds collected under environmental compensation shall be kept in a separate Escrow account by Central 

Pollution Control Board or State Pollution Control Board or Pollution Control Committee. The funds collected shall 

be utilized in collection, recycling and end of life disposal of uncollected and non-recycled or non- end of life disposal 

of plastic packaging waste, on which the environmental compensation is levied. Modalities for utilization of the funds 

for plastic waste management on an annual basis would be recommended by the Committee for Extended Producer 

Responsibility implementation and approved by the Competent Authority in the Ministry. 

10. Role of Producers, Importers & Brand-Owners: 

(10. l) The Producers, Importers & Brand-Owners shall have to register through the online centralized portal 

developed by Central Pollution Control Board. The certificate of registration shall be issued using the portal. 

( I 0.2) Producers, Importers & Brand-Owners shall provide Action Plan containing information on the Extended 

Producer Responsibility Target, category-wise, where applicable, through the online centralized portal developed by 

Central Pollution Control Board, along with application for registration or renewal of registration under Plastic Waste 

Management Rules, 2016. The Action Plan shall cover tenure of the Registration as per the provisions of Plastic 

Waste Management Rules, 2016. The standard operating procedure for registration and the action plan pro fornrn shall 

be developed by Central Pollution Control Board as per these guidelines. 

( 10.3) Brand Owner covered under clause 4 (iii) shall provide details of plastic packaging purchased from Producers 

and/or Importers covered under clause 4 (i) and 4 (ii) separately. The quantities attributed to each Producer and 

Importer covered under clause 4 (i) and 4 (ii) obligated upon Brand Owner shall be deducted from the obligation of 

Producers and Importers. The record of such purchase including category-wise quantity purchased, shall be 

maintained separately by Brand Owner. 

( l 0.4) The Producers and Importers covered under clauses 4 (i) and 4 (ii) will maintain the record of the quantity of 

plastic packaging material made available to Brand Owner covered under clause 4 (iii). The record of such sale 

including category-wise quantity sold, will be maintained separately by Producers and Importers. In case such records 

arc not maintained, they will have to fulfil the complete Extended Producer Responsibility obligation. The online 

platform shall cross-check the declaration of transactions among Producers, Importers & Brand-Owners. 
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( I 0.5) In order to develop a separate waste stream for collection of plastic packaging waste for directly fulfilling 
Extended Producer Responsibility obligations, the Producers, Importers & Brand-Owners may operate schemes such 
as deposit refund system or buy back or any other model. This will prevent mixing of plastic packaging waste with 
solid waste. 
(10.6) The Producers, Importers & Brand-Owners shall file annual returns on the plastic packaging waste collected 
and processed towards fulfilling obligations under Extended Producer Responsibility with the Central Pollution 
Control Board or concerned State Pollution Control Board or Pollution Control Committee as per pro forma 
prescribed by Central Pollution Control Board by the 30111 June of the next financial year. Information on the reuse 
and/or recycled content used for packaging purposes will also be provided. The details of the registered recyclers 
from whom the recycled plastic has been procured will also be provided. 

11. Role of Plastic Waste Processors (Recyclers or Other Waste Processors including industrial composting 
facilities) 
(I 1. I) All plastic waste processors shall have to register with concerned State Pollution Control Board or Pollution 
Control Committee in accordance with provision I 3(3) of Plastic Waste Management Rules, 2016 on the centralized 
portal developed by Central Pollution Control Board. Central Pollution Control Board shall lay down uniform 
procedure for registration within three months of the publication of these guidelines. 

(11.2) The Plastic waste processors shall submit annual returns a11er end of every financial year by 30th April of the 
next financial year on the quantity of plastic waste processed category-wise as per prescribed pro forma on the 
centralized portal developed by Central Pollution Control Board. 

(11.3) The total quantity of plastic waste processed by plastic waste processors and attributed to Producers, Importers 
& Brand-Owners, on an annual basis, will be made available on the centralized portal developed by Central Pollution 
Control Board as also on the website of Plastic waste processors. 

(11 .4) In case, at any stage it is found that the information provided by the plastic waste processor is fo!se, the plastic 
waste processor shall be debarred by State Pollution Control Board, as per procedure laid down by Central Pollution 
Control Board , from operating under the Extended Producer Responsibility framework for a period of one year. 

(11.5) Only plastic waste processors registered under Plastic Waste Management Rules, 2016, as amended, shall 
provide certificates for plastic waste processing, except in case of use of plastic waste in road construction. In case 
where plastic waste is used in road construction the Producers, Importers & Brand-Owners shall provide a self­
declaration certificate in pro forma developed by Central Pollution Control Board. The certificate provided by only 
registered plastic waste processors shall be considered for fulfilment of Extended Producer Responsibility obligations 
by Producers, Importers & Brand-Owners. 

(11.6) The proforma for the certificate shall be developed by Central Pollution Control Board. In no case, the amount 
of plastic packaging waste recycled by the enterprise shall be more than installed capacity of the enterprise. The 
certificates will be for plastic packaging category-wise and shall include GST data of the enterprise. 

( 11. 7) The certificate for plastic packaging waste provided by registered plastic waste processors shall be in the name 
of registered Producers, Importers & Brand-Owners or Local authorities, as applicable, based upon agreed modalities. 
Central Pollution Control Board will develop mechanism for issuance of such certificate on the centralized portal. 

(11.8) The Plastic Waste Processors undertaking end-of-life disposal of plastic packaging waste viz. waste to energy, 
waste to oil, cement kilns (co processing) shall provide information on an annual basis as per prescribed proforma, on 
the centralized portal developed by Central Pollution Control Board. These entities shall ensure the disposal of plastic 
packaging waste as per relevant rules, guidelines framed by regulatory bodies in an environmentally sound manner. 

12. Role of Central Pollution Control Board 

(12.1) The Central Pollution Control Board shall register Producers, Importers & Brand-Owners who are operating in 
more than two states and plastic waste processors, through online portal. Central Pollution Control Board shall 
prescribe the standard operating prncedure for registration of Producers, Importers & Brand-Owners under Plastic 
Waste Management Rules, 2016. 

(12.2) The Central Pollution Control Board may charge fee for processing of applications for registration and an 
annual fee for processing of returns, as per procedure prescribed by CPCB. In case, where Producers, Importers & 
Brand-Owners, are operating in the jurisdiction of a State Pollution Control Board or Pollution Control Committee, 
the Central Pollution Control Boari as per guidelines so decided, will share the application fee with the concerned 
State Pollution Control Board or Pollution Control Committee. 

(12.3) The registration shall be done within two weeks from the submission ofa complete application online by the 
Producers, Importers & Brand-Owners. The tenure of registration shall be as per Plastic Waste Management Rules, 
2016. 

(12.4) Central Pollution Control Board by itselfor through a designated agency shall verify compliance of Producers, 
Importers & Brand-Owners through inspection and periodic audit, as deemed appropriate. Central Pollution Control 
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Board, as required, can also verify compliance of Plastic Waste Processors through inspection and periodic audit. In 
case of plastic waste processors and Producers, Importers & Brnnd-Owners operating in a State or Union Territory, 
Central Pollution Control Board may, if required, direct State Pollution Control Board or Pollution Control 
Committee to take action. 

( 12.5) Central Pollution Control Board shall publish the list of Producers, Importers & Brand-Owners who have failed 
to meet Extended Producer Responsibility targets and obligations in the previous financial year, on an mmual basis, 
by 30th September of the next financial year. 

(12.6) The Central Pollution Control Board will establish a mechanism to ensure a regular dialogue between relevant 
stakeholders involved in the fulfilment of extended producer responsibility obligations for plastics under the Plastic 
Waste Management Rule, 2016. 

(12,7) The Central Pollution Control Board shall carry out a compositional survey of collected mixed municipal waste 
to determine the share of plastic waste as well as different categories of plastics packaging material on a half-yearly 
basis. 

(12.8) The Cen1ral Pollution Control Board shall carry out review of technologies related to plastic packaging and 
plastic waste management for techno-economic viability and feasibility specifically with respect to clause 7.6 . 

13. Role of State Pollution Control Board or Pollution Control Committee: 

(13.1) The concerned State Pollution Control Board or Pollution Control Committee shall register Producers, 
Importers & Brand-Owners (operating in one or two states) and plastic waste processors, through the online portal 
developed by Central Pollution Control Board. Provision for registration shall be made on the Extended Producer 
Responsibility portal. State Pollution Control Board or Pollution Control Committee by itself or through a designated 
agency shall verify compliance of Producers, Importers & Brand-Owners through inspection and periodic audit, as 
deemed appropriate, of Producers, Importers & Brand-Owners as well as plastic waste processors in their jurisdiction 
as per the Plastic Waste Management Rule, 2016. 

( 13.2) The State Pollution Control Board or Pollution Control Committee shall bring out a list of entities (Exception 
Report) who have not fulfilled their Extended Producer Responsibility responsibilities on annual basis and publish the 
same on their website. The State Pollution Control Board or Pollution Control Committee shall submit the Annual 
Reports submitted by Producers, Importers & Brand-Owners and plastic waste processors in their jurisdiction to 
Central Pollution Control Board and upload the same on the online Extended Producer Responsibility portal. 

(13.3) State Pollution Control Board or Pollution Control Committee will establish a mechanism to ensure a regular 
dialogue between relevant stakeholders involved in the fulfilment of extended producer responsibility obligations 
under the Plastic Waste Management Rule, 2016. 

( 13.4) State Pollution Control Board or Pollution Control Committee shall carry out a compositional survey of 
collected mixed municipal waste to determine the share of plastic waste as well as different categories of plastics 
packaging material on a half-yearly basis. 

14. Plastic Packaging Waste Collection Systecm by Producers, Importers & Brand-Owners 

(14,1) Producers, Importers & Brand-Owners while fulfilling their Extended Producer Responsibility obligations may 
develop collection and segregation infrastructure of plastic packaging waste, as required, based on the category of 
plastics. It may include the following based on implementation modality of Extended Producer Responsibility 
adopted by Producers, Importers & Brand-Owners: -(a) establish waste plastic collection points and Material 
Recovery Facilities (MRFs); 

(b) ensure the collection of the plastic packaging waste from the collection points, with a frequency that is 
proportionate to the area covered and the volume; 

(c) offer the collection of plastic, from the entities like urban local bodies, gram panchayats, other public authorities 
or third parties carrying out waste management, and provide for the collection from all entities that have made use of 
that offer; provide for the necessary practical arrangements for collection and transport; 

(cl) ensure that the plastic packaging waste collected from the collection points are subsequently subject to recycling 
in a registered facility by a recycler or its permitted end use in the designated manner. 

(14.2) Producers, Importers & Brand-Owners may ensure the network of collection points taking into account 
population size, expected volume of plastic or packaging waste, accessibility and vicinity to end-users, not being 
limited to areas where the collection and subsequent management is profitable. 

(l 4.3) The entities involved in waste collection will hand over the waste for treatment and recycling or for identified 
end uses. 
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(14.4) Participation of voluntary collection points - voluntary collection points will hand over plastic packaging waste 
to the Producers, Importers & Brand-Owners or third party agencies acting on their behalf with a view to their 
treatment and recycling or their identified end use. 

15. Fulfilment of Extended Producer Responsibility Obligations 

The Producers, Importers & Brand-Owners shall have to provide the details of recycling certificate only from 
registered recyclers along with the details of quantity sent for end of life disposal, by 30th June of next financial year 
while filing annual returns on the online portal. The details provided by Producers, Importers & Brand-Owners and 
registered plastic waste processors will be cross-checked by the online portal. In case of difference, the lower figure 
would be considered towards fulfilment of Extended Producer Responsibility obligation of Producers, Importers & 
Brand-Owners. The certificates shall be subject to verification by Central Pollution Control Board or State Pollution 
Control Board or Pollution Control Committee, as the case may be. 

16. Centralized Online Portal 

(16.1) Central Pollution Control Board shall establish an online system for the registration as well as for filing of 
annual returns by Producers, Importers & Brand-Owners, plastic waste processors of plastic packaging waste by 3 I st 

March 2022:-

( I 6.2) The online system developed by Central Pollution Control Board for the registration as well as for filing of 
returns by Producers, Importers & Brand-Owners shall reflect the plastic packaging material introduced in the market 
Producers, Importers & Brand-Owners in a financial year. It shall also reflect the details regarding the audit of the 
Producers, Importers & Brand-Owners as well as recyclers or other waste processors of plastic packaging waste. 

{16.3) The State Pollution Control Board or Pollution Control Committee shall also use the centralized po1tal 
developed by Central Pollution Control Board for registration of Producers, Importers & Brand-Owners as well as 
recyclers/waste processors. The centralized portal would act as the single point data repository with respect to orders 
and guidelines related to implementation of Extended Producer Responsibility for plastic packaging under Plastic 
Waste Management Rule, 2016 Producers, Importers & Brand-Owners may, if they so desire, facilitate the 
development of on line web portal or platform. 

(16.3) Till the online web portal is developed all activities related to implementation of Extended Producer 
Responsibility under the Plastic Waste Management Rules, 2016 will be done in an offline manner. 

17. Monitoring 

State Pollution Control Board or Pollution Control Committee shall submit annual report on Extended Producer 
Responsibility portal with respect to fulfilment of Extended Producer Responsibility by Producers, Importers & 
Brand-Owners (which include manufacturers of plastic packaging material) and plastic waste processors in the 
State/Union Territory to Central Pollution Control Board. The report shall also be submitted to the State Level 
Monitoring Committee constituted under the Plastic Waste Management Rules, 2016. State Pollution Control Board 
or Pollution Control Committee shall also submit annual report with respect to recyclers or end of life disposal in the 
State or Union Territory to Central Pollution Control Board by 31st July of the next year. 

18. Committee for Extended Producer Responsibility under PWM Rules 

(18.1) A committee shall be constituted by the Central Pollution Control Board under chairpersonship of Chairman, 
Central Pollution Control Board to recommend measures to Ministry of Environment, Forest and Climate Change for 
effective implementation of Extended Producer Responsibility including amendments to Extended Producer 
Responsibility guidelines. The committee shall monitor the implementations of Extended Producer Responsibility and 
also take such measmes as required for removal of difficulties. The Committee shall also be tasked with the guiding 
and supervision of the online portal including approval of requisite forms or pro forma. 

(J 8.2) The committee shall comprise of representative from concerned line Ministries/Departments such as Ministry 
of Housing and Urban Affairs, Ministry of Micro, Small and Medium Enterprises, Department of Drinking Water and 
Sanitation, Department of Chemical and Petrochemicals; Bureau of Indian Standards, three State Pollution Control 
Board or Pollution Control Committee, Central Institute of Plastic Engineering and Technology (CIPET), National 
Environmental Engineering Research Institute (NEER!), and three industry associations, and any other invitee as 
decided by the chairperson of the committee. 

Examples for Clause 7 

Extended Producer Responsibilitv Target mu/ Minimum level o(recycling ofplastic packaging waste 

(Refer Clause 7.2 (a), (/J) & (c), Cluuse 7.3 (a), (b) & (c), and Clause 7.4 (a). (b) & re>! 
Example 1: 

ANNEXURE 
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Year 2022-23 

Plastic packaging introduced in the market category-wise 

CateRorv II Flexible plastic J)ackagingJ 

Extended Producer Responsibility Tarzet @l 70 % 

Minimum level of recycling of plastic packaging waste 

collected under Extended Producer Responsibility - 110 

threshold has been prescribed 

Example 2: 

Year 2024~25 

Plastic packaging introduced in the market catego,y-wise 

1Catezor)' !I Flexible plastic packaging) 

Extended Producer Responsibility Tarzet (al JOO% 

Minimum level of recycling of plastic packaging waste 

collected under Extended Producer Responsibility@ 30% 

Example 3: 

Year 2028-29 

Plastic packaging introduced in the market catego1y-wise 

1CateJ?orv II Flexible plastic packaging) 

Extended Producer Responsibility Target (a) 100 % 

Minimum level of recycling of plastic pack.aging waste 

collected under Extended Producer Responsibility@ 60 % 

Reuse 

[Refer Clause 7.4 (b)J 

Example 4: 

JOO MT 

70MT 

Quantity of plastic packaging waste collected under 

Extended Producer Responsibility and recycled as per 

actuals 

Quantity of plastic packaging waste collected under 

Extended Producer Responsibility and used .for energJ 

recovet:v, co-processing, road construction, waste to oil 

etc. as per actuals 

JOO MT 

JOO MT 

Minimum 30 MT of plastic packaging waste col/ectea 

under Extended Producer Responsibility needs 10 be 

,·ecyc{ed. 

Remaining plastic packaging waste coltected(Maximum 

70 M7] may be used for energy recove1y, co-processing, 

road construction, waste to oil etc. 

IOOMT 

JOO MT 

Minimum 60 MT of plastic packaging waste co!lectea 

under fatended Producer Responsibility needs to be 

recycled. 

Remaining plastic packaging waste collected(Maximum 

40 M1] may be used for energy recove1y, co-processing, 

road construction, waste to oil etc. 

Year 2025 - 26 (Minimum oblirmti011 for reuse comes into effect) 

Plastic packaging introduced in the market category-wise JOO MT 

(Catef{orv I RiJ.?id Plastlc Packaf!in>?) 

Reuse of Category I rigid plastic packaging with volume 15 MT 

or weiJ?ht equal or more than 0.9 litres 01 
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kilogrammes bllnion Territmy less than 4.9 litres 01' 

ki/of!rammes 
Fresh plastic packaf!illf.! introduced (A) 
Extended Producer Responsibility target for compliance 
'ti) JOO% of (A) 
Minimum level of recycling of Categor:v I plastic 
lr)aclwging waste collected under £,tended Producer 
Responsibility @ 60% 

Example 5: 

For Year 2022 - 23 
Plastic packaging introduced in the market categoi:y-wise 
(Catefwry I Rif!id Plastic Packaf!inf!) 
Reuse of Categmy 1 rigid plastic packaging with volume 
or weight equal or more than 0.9 litres 
kilogrammes bUnion Territo,y less than 4.9 litres 
kilowammes 
Fresh nlastic packaginJ?: introduced (A} 
Extended Producer ResponsibililF Target (a.) 35 % of (A) 

Use o(recvc/e1! plastic coJlfent 

{Refer Clause 7.2 (fl), 7.3 (d)[ 
Example 6: 

Year 2025-26 

or 
or 

Plastic packaging introduced in the market catego1J1-wise 
(CalegOl'.Y lI Flexible plastic packaging) 
Extended Producer Responsibility Target as per clause 5. I 
a1 JOO% 
Minimum content of recycled plastic in packaging@ 10% 

(Reuse@15 %; minimum obligation for reuse JO%) 

85MT 
85 MT 

Minimum 51 MT of plastic packaging waste co/fectea 
under Extended Producer Responsibility needs to be 
recycled. 
A maximum of 34 MT plastic packaging waste co/lectea 
may be used for energy recovery, co-processing, roaa 
construction, waste to oil etc. 

lOOMT 

lOMT 

90MT 
31.5 MT 

!OOMT 

JOO MT 

JO MT of plastic content in the packaging should be 
recycled plastic 

90 MT of virR:in plastic content in packaf{ing 

[F. No. 17/2/2001-Partl -HSMD] 

NARESH PAL GANG WAR, Addi. Secy. 

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II Section 3, Sub-Section (i) 
vide number G.S.R 320 {E) dated the I 8th March, 2016 and subsequently amended vide not(fication numbers 
G.S.R 285 (E) dated the 27'" March, 2018. G.S.R. 571 (E) dated the 1211' August. 2021 and G.SR 647 (E) 
dated the 17111 September, 2021. 

Uploaded by Dte. of Printing at Government oflndia Press, Ring Road, Mayapuri. New Delhi-I I 0064 
and Published by the Controller of Publications, Delhi-I 10054. ALOK KUMAR ~.1;,•~;;,.-;:,'r,~::::~:~~ 

1666



-// TRUE COPY//-

54

1 . . 

·~ --;<;•· ~ ;'j.'_t . LI 
..., , .. , ~,., 7 

',....✓ ~-~-,,, 

(;moll id: sptt)s il<k i11i(£ilgp 1;:.il.com 
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GO VEl:ZNtvffNT OF Sll<.KlM 

DE:OR ALI -- 737102 

NOTICE 

FOR REGISTRATION OF PRODUCERS, IMPORTERS & BRAND-OWNERS.UNDER 

PROVISION OF PLASTIC WASTE MANAGEMENT {P.WM) RULES. 

Producer, importer& Brand-owner (PIBOs) und er Plastic Waste Mon<.1gement Hules 2016 are 

requirt-,d to fu lfil Extended Producer Responsibility (EPH) for th e pl ,istic waste generated due to 

the products introduced by them in th e rnark0L EPR is the responsib ili ty of a producer/ 

importer/ brand -· owner for envi ronrne nta!ly sound m,m,1w0 ment of the product till l he end of 

its life 

PIBOs are requested to obtain registration from CPC8, if opNating in 1-r1ore than two St;.ites/ 

UTs and from concerned SPCB/PCC, if operating in one or two States/UTs on ly 

Th is notice is being issued to inforrn all the PIBOs to obta in Registration fro n, CPC8/SPC!3/ PCC 

(as applicabl e).Those PIBOs who have not yet applied for registra ti on ,m~ informed that they 

sha!I submit application for registration cornplete in all respects, to CPCB (for tliose opera ting 1n 
more than two States/UTs). Action, as deemed fit under Environmentul (Protection) Act, 1986, 

including levying of Environrrnrntal Compensation and closure of PIB0'5 oper,i ti ons shall be 

initi ated against defaulters. 

(fVlt➔ n-i ber Secretary) 

State Poll ut ion Control Bo;.ird -Sikk im 

Or. Gopal Pradhan 
Member Secretary 

State Pollution Control Board 
Fortist Env. & W/L Mangt. Deptt 

Govt. of Sikkim, Ganqtok 
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M~s. 9!.~ee~ing_ lteJd on 3(/n N2.'imeU1Jl9r 2021 at Sldkoong Tulku Conference H,,11 
su,te Pollution Control B9ard-Sikklm. ' -~ ~ .. 

An ;~w;veness prog,ammo !or PIBOs (11:,hihutors w1,olni.;1lmi; & was1o Mannqemenl 
Ag.,ncv (V\IMA} on E 1dend~o Producer r~espon~tbr11ty ff PH) wns IW!ld on J()'' NovembfH 20;, 1 ;,1 
S!s,eong L/fku Co"ferer,ce H~II of Forest St➔ c1 etanat. Olor.k-C . Door ail umb, 1hc1 chn1rn,;:i, ,.,h,p 
of Or rhonMs Chan~iy. Ch,mman. SPCB 

r h(i rneetmg began with a welcon1e nddress by Dr Gopal Pradh:rn . Member 
Secretary SPCl3 The meeting was attended by Mr Hem Kurmar Chettn. Mi 1n1c1p;,1 
((ywn!S$.!()ne! Gar,qtok. Mr Saron Kr TamanQ. Municipal E)(ecutive Officer Rangpo Mr Lakpa 
C,a SG Sl',t'' p.1 MLO Narnch1. Ms Perm11e· Gurunq MEO Nayayb;:izar .lnr1hang Mr Suri,\ 
P·:~Jr,,v~ C~Sl\SGM,G) Hural Developmc->nt Depart1.,.;ent Mr Raj Pradh,m repre~enlat,ve ol 
SEEDS ano the Hepresentat1ve from Waste Management Agency Representnt111r, f , r,n-, 

:::-"1arn,a u:~1ts Representative from maier Wholesaler/D1stnbutors etc. . 
He bnetly highhghted the roles and responsibility of the SPCB a~d given the st3te of 

rd1scnminate disposal of plastic waste in the environment he emphasized that there 1s an 
i_.,cent need for a concerted effort from all stakeholder to take initiative in a establishing a 
system for proper management of plastic wastes and EPR is tool for achieving the desired 
001ect,ve of effective handling and channelization of plastic wastes. . . 

He also stated that regulators like SPCB is heavily reliant on the information submitted 
cv various stakeholder like ULBs. RLBs. WMA. PIBOs and the distributor or wholesaler of the 
:.~rand fer 1mplementat1on of the rules and providing inputs to the Government for prooer framing 
:d the policies 
The programme was continued with the presentation on Plastic Waste Management Ru1es trnd 
:-ira.ft EPR regutation notification G S.R 722(E) dated 6 11' October 2021 by Mr. Rantan Ra1. 
Executive Environmental Engineer (EEE), SPCB. The salient features of the presentation were 

categorization of plastic packaging as Rigid, Flexible Single or Multilayer. Multilayer) 
EPR action plan after collection. Registration under provision of PWM . 2016 EPR 
target for Producer (P). Importer (I) and Brand Owners (BO). 

2 the Surp1us Certificate regime (Plastic credit Trading) for PIBOs In respect er n.eet:,..,g 
EPR targets. use of surplus certificate for offsetting previous year shor tf ~~Ii . carry 
forward for use in succeeding year, selling it to other PlBOs etc 

3. Action on violation of sec 15 of the EPA, 1986, levying of Environment Compe:,1sat1c:1 

And also the role and responsibility of the SPCB/CPCB under the PWM Ru!es 20 1 G 
etc 

Thereafter. the floor was opened for discussion and Dr. Thomas Chandy Chairman SPCB­
S1kk1m expressed his concern whetr'?'r the PlBOs were in a position to meet the stipulation laid 
down ,n the Oraij EPR 1n its present form. The participants responded in affirmative. 
Further he h1ghllghted SPCB is getting report from past few years from WMA but the veracity of 
lhe same 1s to be ascertained Also as per the latest notification brought out by the MoEF&CC 
Govt of India there 1s prohibition in import, stocking, distribution, sale & use of S1nq!e Use 
P!ast,c we f '1''' July 2022 The draft regulation makes it is mandatory for P1C3Os with the hl1lp ,)~ 
WMA to co1!ec.t1on 100% waste by year 2023-2024 and put in back to the system by recyc !i1x; 
reuse and disposal 
Reprr~sentalive of the WMAs put forth thctr comments are follows: 

Gem Er,v,ronrnent Pvt Ltd informed thc1t they are c<.1llecling wasto throu~1t1 !oc,11 Scarp 
dealer~~ (local kabanw~,la) and Munic1pnl Con1rn1s~1oner also informed the ho,i~e tn:11 
Scarp dealers have bec1n mg1stered by the➔ GMC 

11. 1he Shakt1 Plastic lndus\nes stated that thoy havB t11e1r own recyclin~1 facility an,1 '" cn:;f' 
of other states they operato by entorinn int() an ulhance with other p.vties (VVn~;t,, 
Processor) e.g in west Bengal they have alliance with UMA lndlJStnes Chauri;rn • 

111../'' 

,~(\~j~4~ 

1668



-// TRUE COPY//-

56

Uggested them to Set up a Material Recovery facilities in Sikkim i . . 
s n co-ordinat,on with 
ULBs. . . 
·The Rapidue Technologies (Recykle), they informed that they have d' ·t 11 . 

iii. platform for waste managemen! which deals in channelization of waste from ~• t o~\me 
to recycling facilities/ cement kilns, energy recovery facilities etc. Further theya~nf6ic\<.e~ 
that they work in value chain method under an online platform e.g w-commerce ( ~~{ \ 
waste market) which provides a common platform networking all P\BOs/ Proces~~r!, 
Scrap dealers/ waste aggrega!or and ~LBs_. . . 

Representatives of ULBs also raised various issues pe~a1ning t~ waste management and 
MEO Rangpo also requested t_he ~PCB ('/'l~_As to fac1htate setting up ~aterial Recovery 
Facilities but the major constraints in ava1lab1hty of land and_ ~~ught the intervention of the 
Board in allotment of land under the Forest Dept for these act1v1t1es . 
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Annexure VI 

SI.No. List of PIBOs operating in the state of Sikkim 
1 Mis Glenmark Pharmaceuticals Ltd. 
2 M/s Micro Labs Ltd. 
3 M/s Alembic Pharmaceuticals Ltd. 
4 M/s Zuventus Healthcare Ltd. 
5 M/s lntas Pharamaceuticals Ltd 
6 Mis SSL private limited 
7 M/s Alkem Health Science 
8 M/s Cipla Pvt Ltd 
9 Mis Golden Cross 

10 Mis Lupin Limited 
11 Mis Mankind Pharma Ltd. 
12 Mis Sun Pharma Laboratories ltd 
13 Mis Torrent Pharma Limited 
14 M/s Arista Pharma Pvt. Ltd. 
15 M/s Zydus Wellness Products Ltd. 
16 M/s IPCA Laboratories Ltd. 
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STATE POLLUTION CONTR()L BOARD-SIKKIM 
FOREST & ENVmONMFNT Df:f>ART\ffN T 

GOVERNtv1ENT OF SlKKl\l 
Dl:ORA LI 73 7 I tP 

lt.-JOTIC ~J 
This is for the information of all industrial units including MSME operating in the state of 

Sikkim which are using plastic packaging or generating any plastic waste during its 

operation to get themselves registered in the Centralized Extended Producer 

Responsibilities portal for plastic packaging https://eprplastic.cpcb.gov.in/#/plastic. 

Further, effective immediately, all units to ensure that all pre-consumer plastic waste 

(i.e., process-rejects, empty containers etc.) are not handed over to scrap collector or 

unauthorized agency and to be strictly channelized as per tl1e EPR action plan and 

handed over to those plastic waste processor (Recycling facility, co-processing plant. 

disposal facility) registered in the EPI~ portal of the CPCB. 

Failure to comply with the above direction action , as deemed fit under Environmental 

(Protection) Act, 1986, including levying of Environmental Compensation and closure of 

operation of defaulting Producer, Importer or Brand owner shall be initiated as per the 

law. 

Member Secretary, 
State Pollution Control Board-Sikkim, 

Department of Forest & Environment 

Government of Sikkim, 
Deorali, Gangtok. 

Or Gopal Pradhan 
Member Secretary 

State Pollution Control Board 
Forest & Emmonrnent Deptt. 

Govt of Sikkim 
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STATE POLLUTION CONTROL BOARD-SIKKIM 
FOREST & ENVIRONMENT DEPARTMENT 

GOVERNMENT OF SIKKIM 

I /.. DEORJ\Ll ·· 737102 

L~Q., ... : ..... .LSPCB/ _ ,9 ,.S 6 J, .. JJ) ···--·-~--- ·------

NOTICE 

Email: spcbsikkim@gmail.ca 

This is for the information of all concerned that Central Pollution Control Board has 

setup an exclusive centralized portal for registration of Producers, Importers and Brand 

Owners for fulfilling the EPR obligation under the Plastic Waste Management 

(Amendment) Rules, 2022. Therefore applications for Registration of Producers, 

Importers and Brand-Owners (PIBOs) and Plastic Waste Processors (PWPs) and EPR 

Action Plan under Plastic Waste Management Rules, 2016 (as amended) may be 

submitted online on the following portal: www.cpcbeprplastic.in by all PIBOs and PWPs 

as provided in the said Rules. c~-
/ n , 
.,-/¾w·M 

_;_____._----

Member Secretary, 
State Pollution Control Board-Sikkim, 

. Government of Sikkim 1 

.· 0oP.ral~a~9~g~. 
Member Secretary 

State Pollution Control ·nc > · 
Forest Env. &: W/L tvlanDL 

Govt of Sil<.l,im. Gane~ '+ 
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HCM releasing a short video on harmful effects of Single Use Plastics 

.,tfl. l,,·c· c;iil 

I-ICM releasing a 5 minute video on the harmful 
l?ff ects of plastic waste 

HCM felicitating a Single Use Plastic 
survey Volunteer 

1674



-// TRUE COPY//-

621675



-// TRUE COPY//-

63Women's 'Run' for SUP awareness 

A 'Run' for ladies on the theme of ''Run to Say No to Single Use Plastics" was organized jointly by the State Pollution 

Control Board-Sikkim and the Inner Wheel Club of Gangtok at M.G. Marg Gangtok on 27th March 2022. The event was 

flagged off by the Hon'ble Minister for Forest and Environment Shri Karma Loday Bhutia. Speaking on the 

occasion he urged all to reduce the use of plastic as it was harmful to the environment and had serious 

c.onsequences to human and animal lives. Shri Arun Upreti, Hon'ble Minister for Urban Development gave away the 

prizes to the winners of the run. While congratulating the organizers of the 'Run' he stated that everyone should 

accept the responsibility to take care of the environment by using environment friendly products. 
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At Suldung Kamllng, Soreng District At Ta dong, Gangtok District At Wok-Omchung, Namchi District 

Sensitization Program for Councillors In SWM 

The State Pollution Control Board - Sikkim organized a 

sensitization programme on municipal solid waste 

management on 6th October 2021 at the State Institute of 

Rural Development, Karfectar, South Sikkim. The programme 

was organized for councillors of South and West District 

urban local bodies. The Councillors from Namchi Municipal 

Council and Geyzing and Naya Bazar-Jorethang Urban Local 

. Bodies participated. 

Welcoming the participants Or. Gopal Pradhan, Member Secretary, SPCB-Sikkim mentioned the challenge faced by 

urban local bodies all over the country In managing solid wastes due to the consumerist trend of modern society. Two 

presentations were made during the program. Joint Director SPCB-Sikkim, Mrs. Kusum Gurung explained the 

principles of solid waste management and its reflection in the Solid Waste Management and Plastic Waste 

Management Rules of 2016. She emphasized on the importance of segregation of wastes Into biodegradable, 

non-biodegradable and domestic hazardous wastes by the waste generators and how this facilitates waste 

management at subsequent stages In landfills. Shri Ranjan Ral, Executive Environmental Engineer SPCB - Sikkim 

provided a glimpse Into the technologies for waste management available which ought to be introduced for 

minimization of waste entering landfills. 

In the interaction that followed, the Chairman SPCB-Slkklm Dr. Thomas Chandy, emphasized the role of public 

representatives in motivating people towards segregated and safe disposal of solid wastes. 
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ed Producer Responsibility meeting 

A meeting on plastic waste management with special focus on Extended Producer Responsibility 
(EPR) was organized by the State Pollution Control Board Sikkim at the Sidkeong Tulku Conference 
Hall in Forest Secretariat on 30th November 2021. The meeting presided over by the Chairman SPCB 
Sikkim was attended by officials of SPCB Sikkim, Urban Local Bodies, Forest and Environment 
Department and other departments apart from the distributors of consumer goods, industrialists, 
leading waste management agencies of the country and representatives of small and medium 
enterprises. 

Welcoming the gathering, Dr. Gopal Pradhan, Member Secretary, SPCB-Sikkim stated that EPR did 
not have the desired effect in the State so far, as there was a gap in the plastic waste generated and 
collected. Shri Ranjan Rai, Executive Environmental Engineer, SPCB Sikkim made a power point 
presentation on the principles and stipulations of EPR in the proposed new law of the Ministry of 
Environment, Forests and Climate Change 

Dr. Thomas Chandy in his closing remarks stated that there was a good opportunity for local 

entrepreneurs to enter the recycling business which is economically viable due to the thriving fast 
moving consumer goods market in the State. 
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66Monthly Air Quality Index (AQI) from Eight {08) Ambient Air 
Quality Monitoring Stations under National Air Quality Monitor­

ing Programme (NAMP) 
State Pollution Control Board Sikkim has been conducting ambient air quality monitoring under the National Air Quality 

Monitoring Programme in eight stations in the State. Under NAMP three main pollutants viz. PM10, Sulphur dioxide 

(S02) and Nitrogen dioxide (N02) are being monitored regularly at all air stations. 

Monitoring is carried out over 104 days and on 24 hours basis in a year as per the frequency stipulated by CPCB 

guidelines. The data generated is uploaded in the EAQDES portal and subsequently reports are prepared and also 

uploaded in the SPCB-Sikkim websites and ENVIS. 
As per the comparative analysis of the data generated for the average air quality index, Sikkim State is well within the 

national standard (permissible limit) and has been mostly under Good category of AQI Health Index. 

SI. No. Name Of Station 

1. Deorali,Gangtok District 

3. Singtam, Gangtok District 
4. 
5. 
6. Namchi Namchi District 

8. 

AQI Category and Health Impacts 

Monthly Air Quality l11dex (AQI) <:>ctober 2021- March 2022-Sikkim 
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MINIS rRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA 

F. No. B-17011/7/PWM(MLP)/2022 Dated: 13.05.2022 

To. 

Registered PIBOs 
(As per list) 

Sub:- Registration of Producers, Importers & Brand-Owners (PIBOs) Under 
Plastic Waste Management Rules, 2016 - Reg. 

Sir, 

With reference to the above-mentioned subject, this is to inform that in 
compliance with 'Guidelines on EPR for Plastic Packaging' notified by MoEF&CC on 
16 February, 2022 in Schedule - II of PWM Rules, CPCB has developed Centralized 
EPR portal for Registration of PIBOS. It which is available on the link 
wwvv .cpcbeprplastic. in 

In view of above, you are required to submit your application for renewal of 
Reg istration on the centralized EPR portal (www.cpcbeprplastic.in) along with 
updated information and payment of relevant application fee . SOP & Instruction 
Sheet for the same is available on the website. 

You are further required to submit compliance documents for 25% of EPR 
target for the intervening period (from date of issue of Registration certificate to till 
date) as per the enclosed format (Annexure-I). Softcopy of the requisite information 
is to be emailed in excel format to pwm.cpcb@gov.in within 15 days of receipt of the 
mail. The supporting documents in pdf format with reference Annexure nos. are to 
be annexed with the email. It is to be further noted that henceforth all compliance 
reports shall be filed on the EPR Portal as per the format prescribed by CPCB. 

Furthe_r, it is to inform that CPCB reserves the right to take such action as 
deemed fit under Environment (Protection) Act, 1986, for violation of PWM Rules , 

· 2016, if any by the concerned Pl BOs for the period prior to grant of Registration also. 

This issues with the approval of the Competent Authority. 

Yours faithfully, 

(Dif y) Sinha) 

Addi. Director & I/c, UPC-II 

'-qft<ffi ~I 1fTT ~ ~ J ~~110032 
Parivesh Bhawan, EastATjun Nagar, Delhi-1 10032 .. 

~~/Tel: 43102030, 22305792, ~iil~t{2./Website: www.cpcb.mc.m 
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Annexure I 

Table 1: EPR Action Plan 
Duration 

EPRTarget ( TPA) 

EPR Alternative for Action Plan (Own 
Distribution channel/ Direct 

engagement with Local Body/ 
Engagement with local body through 

Waste management agency) 

SI. 
No. 

Collection Processing 

Qty of Waste (TPA} Processing 
Qty of waste 

(TPA} 

#Details of Collection through Own Distribution Channel to be 
provided in case EPR Alternative " Own Distribution Channel" 

Table 2: Details of Plastic Waste Processing 
Name of Plastic Contact details 

Qty of Supporting Supporting SI. Waste Name of Date Type of PWPF Address of Waste Document Document No. Processing Authorized E-mail Phone No. {Tones) Description Annexure No. Facility (PWPF) PDPF 
person 
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S.No. Name of Registered Producer/Importer/Brand Producer/Importer/ Brand-
Owner owners 

1 M/s. Varun Beverages Ltd. Brand Owner 

2 M/s. Gujarat Co-Operative Milk Marketing 
Brand Owner 

Federation Ltd., 
3 M/s. Parle AQro Pvt. Ltd., Brand Owner 

4 M/s. Indian Farmers Fertilizer Cooperative Ltd ., Brand Owner 

5 Mis. Hindustan Unilever Limited, Brand Owner 
6 M/s. J.K. Cement Ltd. , Brand Owner 
7 Mis. Parle Products Private Limited 
8 Mis. Johnson & Johnson Pvt. Ltd., Brand Owner 
9 M/s. Grasim Industries Limited, Brand Owner 
10 Mis. Cipla Ltd. , Brand Owner 
11 M/s. Balaji Wafers Pvt. Ltd., Brand Owner 

12 M/s . Samsung India Electronics Private Ltd. , Brand Owner 

13 M/s. Chambal Fertilisers and Chemicals Ltd. , Brand Owner 

14 Mis. Kandhari Beveraqes Pvt. Ltd. Brand Owner 

15 M/s Mother Dairy Fruit & Vegetable Pvt. Ltd., Brand Owner 

16 Mis. Coromandel International Ltd. Brand Owner 
17 M/s. Colqate Palmolive (India) Ltd . Brand Owner 
18 M/s. Moon BeveraQes Ltd., Brand Owner 
19 Mis. HeidelbergCement India Ltd., Brand Owner 
20 M/s. Huhtamaki-PPL Ltd., Producer 
21 M/s. The Himalaya Drug Company, Brand Owner 
22 M/s. RSPL Limited, Brand Owner 
23 M/s . Mondelez India Foods Private Limited, Brand Owner 
24 M/s. Haldiram Snacks (P) Ltd. Brand Owner 
25 M/s. Wipro Enterprises Pvt. Ltd., Brand Owner 

26 M/s. Procter & Gamble Home Products Private 
Brand Owner 

Limited , 
27 M/s. CavinKare Pvt. Ltd., Brand Owner 
28 M/s. Jvothv Labs Limited, Brand Owner 
29 M/s. Whirlpool of India Ltd., Brand Owner 
30 M/s. BunQe India (P) Ltd. Brand Owner 
31 M/s. Prataap Snacks Ltd., Brand Owner 

32 M/s. Indian Railway Catering and Tourism 
Brand Owner 

Corporation Ltd. (IRCTC), 
33 M/s. Gopal Snacks Pvt. Ltd., Brand Owner 
34 M/s. Nirma Ltd., Brand Owner 
35 M/s. UPL Ltd . Brand Owner 
36 M/s. Amazon Seller Services Pvt. Ltd . Brand Owner 
37 M/s. Tata Chemicals Limited, Brand Owner 
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S.No. Name of Registered Producer/Importer/Brand Producer/Importer/ Brand-
Owner owners 

38 M/s. Reckitt Benckiser (India) Pvt. Ltd., Brand Owner 
39 M/s. Zuari Cement Ltd., Brand Owner 
40 M/s. Balrampur Chini Mills Ltd., Brand Owner 
41 Mis. Laxmi Snacks Pvt. Ltd., Brand Owner 

42 M/s. Haldiram Foods International Pvt. Ltd., Brand Owner 

43 M/s. United Breweries Ltd. Brand Owner 
44 M/s. OS Confectionery Products Ltd., Brand Owner 
45 M/s. SLMG Beveraqes Pvt. Ltd., Brand Owner 
46 M/s. Heritage Foods Ltd. Brand Owner 
47 · Mis. Unicharm India Pvt. Ltd., Brand Owner 
48 M/s. N.K. Proteins Pvt. Ltd. Brand Owner 
49 M/s. Surva Food & Aqro Ltd., Brand Owner 
50 Mis. Anmol Industries Ltd. Brand Owner 
51 M/s. Godrej & Boyce MfQ. Co. Ltd., Brand Owner 
52 M/s. Tata Global Beveraqes Ltd ., Brand Owner 
53 M/s. Havells India Limited Brand Owner 
54 M/s. Nestle India Limited, Brand Owner 
55 M/s. Bikaii Foods International Ltd. Brand Owner 
56 M/s. B.L. AQro Industries Ltd. Brand Owner 
57 M/s. Bajaj Consumer Care Ltd., Brand Owner 
58 M/s. GHCL Limited, Brand Owner 
59 Mis. Vadilal Industries Ltd. Brand Owner 
60 M/s. Dr. Reddy's Laboratories Ltd., Brand Owner 
61 Mis. Creamy Foods Ltd. Brand Owner 

62 Mis. Khandelia Oil & General Mills Pvt. Ltd. Brand Owner 

63 Mis. lnstakart Services Private Ltd. Brand Owner 
64 M/s. Ferrero India Private Limited, Brand Owner 
65 Mis. CEAT Ltd., Brand Owner 
66 M/s. Lupin Ltd., Brand Owner 
67 M/s. Bikanervala Foods Pvt. Ltd. Brand Owner 
68 Mis. Apricot Foods Pvt. Ltd. Brand Owner 

69 Mis. GlaxoSmithKline Pharmaceuticals Ltd., Brand Owner 

70 M/s. Hindalco Industries Ltd., Brand Owner 
71 Mis. Carqill India Pvt. Ltd., Brand Owner 
72 M/s. Mars International India Pvt. Ltd. Brand Owner 

73 M/s. Hygienic Research Institute Pvt. Ltd. Brand Owner 

74 M/s. Herbalife International Pvt. Ltd., Brand Owner 
75 M/s. Asian Paints Limited, Brand Owner 
76 M/s. Fen a Pvt. Ltd., Brand Owner 
77 M/s. Emami Ltd., Brand Owner 
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S.No. Name of Registered Producer/Importer/Brand Producer/Importer/ Brand-
Owner owners 

78 Mis. Amo Tech Foods Limited, Brand Owner 
79 M/s. MTR Foods Pvt Ltd., Brand Owner 
80 Mis. Sai Food Products Pvt. Ltd., Brand Owner 
81 Mis. Canon India Pvt. Ltd., Brand Owner 
82 M/s. KRBL Limited., Brand Owner 
83 Mis. OS Spiceco Pvt. Ltd., Brand Owner 
84 Mis. Kellogg India Pvt. Ltd. Brand Owner 
85 M/s. Pidilite Industries Limited, Brand Owner 
86 Bharat Foods Co-operative Ltd. Brand Owner 
87 Mis. Emami Agrotech Ltd. Brand Owner 
88 Mis. Sheelpe Enterprises Pvt. Ltd., Brand Owner 
89 M/s. Saurashtra Cement Ltd. Brand Owner 
90 M/s. Pfizer Ltd., Brand Owner 

91 Mis. Haldiram Manufacturing Co. Pvt. Ltd. Brand Owner 

92 Mis. Eastern Condiments Pvt. Ltd. Brand Owner 
93 Mis. Medicare Ltd., Brand Owner 
94 M/s. Gujarat Sidhee Cement Ltd. Brand Owner 

95 Mis. Dwarikesh Sugar Industries Limited, Brand Owner 

96 Mis. C.P. Milk & Foods Products Pvt. Ltd., Brand Owner 

97 Mis. Super Market Groceries Pvt. Ltd., Brand Owner 
98 Mis. Devvani Food Industries Ltd., Brand Owner 

99 M/s. Anchor Consumer Products Pvt. Ltd. Brand Owner 

100 Mis. Sony India Pvt. Ltd., Brand Owner 
101 M/s. Harita-NTI Ltd., Brand Owner 
102 Mis. Hector Beverages Private Limited, Brand Owner 
103 Mis. Marica Limited, Brand Owner 
104 Mis. Ready Roti India Pvt. Ltd., Brand Owner 
105 Mis. Simbhaoli SuQars Ltd., Brand Owner 
106 M/s. Sanqhvi Foods Pvt. Ltd. Brand Owner 
107 Mis. Dr. Oetker India Pvt. Ltd. Brand Owner 
108 M/s. Rallis India Ltd., Brand Owner 
109 M/s. Tata Motors Ltd., Brand Owner 

110 M/s. Godrej Consumer Products Limited, Brand Owner 

111 Mis. Dharampal Satvapal Ltd., Brand Owner 
112 Mis. Sanofi India Ltd. Brand Owner 
113 Mis. 3M India Pvt. Ltd. Brand Owner 
114 M/s. Gharda Chemicals Limited Brand Owner 
115 M/s. Guiltfree Industries Limited Brand Owner 
116 Mis. Honasa Consumer Pvt. Ltd., Brand Owner 
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S.No. Name of Registered Producer/Importer/Brand Producer/Importer/ Brand-
Owner owners 

117 M/s . AV. Thomas & Co. Ltd., Brand Owner 
118 Mis. Perfetti Van Melle India Pvt. Ltd., Brand Owner 

119 Mis. Dow AgroSciences India Private Ltd. , Brand Owner 

120 Mis. Euro India Fresh Foods Limited, Brand Owner 
121 Mis. Frigoriffico Allana Private Ltd ., Brand Owner 
122 Mis. Mohani Tea Leaves Pvt. Ltd ., Brand Owner 
123 Mis. Atul Ltd. Brand Owner 

124 Mis. Procter & Gamble Hygiene and Health Care 
Limited 

125 Mis. Field Fresh Foods Pvt. Ltd. Brand Owner 
126 Mis. Unibic Foods India Pvt. Ltd., Brand Owner 
127 Mis. Heinz India Pvt. Ltd, Brand Owner 
128 Mis. Dharampal Premchand Ltd . Brand Owner 

129 M/s. Ushodaya Enterprises Pvt. Ltd. (Foods 
Brand Owner Division) 

130 M/s. Coca-Cola India Pvt. Ltd., Brand Owner 
131 Mis. Orient Electric Ltd. Brand Owner 
132 Mis. Jagannath Salt (P) Ltd., Brand Owner 
133 Mis. Cadila Pharmaceutical Ltd., Brand Owner 
134 Mis. Adani Wilmar Limited, Brand Owner 
135 Mis. BIG Cello (India) Pvt. Ltd., Brand Owner 
136 M/s. Noble Hygiene Pvt. Ltd. Brand Owner 
137 Mis. Siemens Ltd., Brand Owner 
138 M/s. Oriflame India Pvt. Ltd. Brand Owner 
139 M/s. Mankind Pharma Ltd . Brand Owner 
140 M/s. Kitty Industries Private Limited, Brand Owner 
141 M/s. V-Guard Industries Ltd. Brand Owner 
142 M/s. Exide Industries Ltd. Brand Owner 
143 Mis. Zydus Healthcare Ltd ., Brand Owner 
144 Mis. PravaQh Nutri Products Pvt. Ltd. Brand Owner 
145 Mis. Today Tea Ltd. Brand Owner 
146 M/s. Abbott Healthcare Pvt. Ltd., Brand Owner 
147 M/s. Cera Sanitarvware Ltd. Brand Owner 
148 Mis. ID Fresh Food -(India) Pyt. Ltd. Brand Owner 
149 M/s. Prime Comfort Products Pvt. Ltd., Brand Owner 

150 M/s. Hamdard Laboratories India (Medicine 
Brand Owner Division), 

151 Mis. Nutricia International Pvt. Ltd., Brand Owner 
152 M/s. Honda Cars India Limited., Brand Owner -153 M/s. Haldiram Ethnic Foods Pvt. Ltd . Brand Owner 
154 Mis. Rajdhani Flour Mills Ltd. Brand Owner 
155 Ozone Procon Pvt. Ltd. Brand Owner 
156 Mis. Ankur Chemfood Ltd. Brand Owner 
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157 Mis. Wal-Mart India Private Limited, Brand Owner 
158 Mis. Jubilant FoodWorks Ltd. Brand Owner 
159 Mis. Shriram Pistons & Rings Ltd. Brand Owner 
160 Mis. Shreeram Chemfood Pvt. Ltd., Brand Owner 
161 Mis. Panasonic India Pvt. Ltd., Brand Owner 
162 Mis. Shree Chem Food Ltd., Brand Owner 
163 Mis. Sanofi Synthelabo (India) Pvt. Ltd. Brand Owner 
164 Mis. Amcor Flexible Ind. Pvt. Ltd. Producer 

165 Mis. Baidyanath Ayurved Bhawan Pvt. Ltd . Brand Owner 

166 Mis. Vasant Masala Pvt. Ltd., Brand Owner 

167 Mis. Metro Cash and Carry India Private Limited Brand Owner 

168 Mis. South India Krishna Oil and Fats Pvt. Ltd., Brand Owner 

169 Mis. Rudolf Atul Chemicals Ltd., Brand Owner 
170 Mis. Terrestrial Foods Pvt. Ltd. Brand Owner 

171 Mis. Honda Motorcycle & Scooter India Pvt. Ltd. Brand Owner 

172 M/s. S.C. Johnson Products Private Limited, Brand Owner 

173 Mis. Surya Fresh Foods Limited, Brand Owner 
174 Mis. Beiersdorf India Pvt. Ltd. Brand Owner 

175 Mis. Kerry Ingredients India Private Limited, Brand Owner 

176 Mis. Gokul Aqro Resources Ltd., Brand Owner 
177 Mis. ADM Agro Industries India Pvt. Ltd. Brand Owner 
178 Mis. Drums Food International Pvt. Ltd., Brand Owner 
179 Mis. Umang Dairies Ltd., Brand Owner 
180 Mis. Inda Brine Industries Ltd., Brand Owner 
181 Mis. Gillette India Limited, Brand Owner 
182 Mis. Pernod Ricard India (P) Ltd . Brand Owner 
183 Mis. India Yamaha Motor Pvt. Ltd. Brand Owner 

184 Mis. Bauli India Bakes & Sweets Pvt. Ltd., Brand Owner 

185 Mis. Koteshwar Chemfood Industries Pvt. Ltd., Brand Owner 

186 Mis. Digital Age Retail Pvt. Ltd., Brand Owner 
187 Mis. Gimar Food & Beveraqes Pvt. Ltd., Brand Owner 
188 Mis. Fashion Suitings Pvt. Ltd., Brand Owner 
189 Mis. Ratnamani Metals & Tubes Ltd., Brand Owner 
190 Mis. Popular Bakery Products Pvt. Ltd., Brand Owner 
191 Mis. CCL Products (India) Limited, Brand Owner 
192 Mis. Anik Milk Products Pvt. Ltd., Brand Owner 

1687



-// TRUE COPY//-

75

S.No. Name of Registered Producer/Importer/Brand Producer/Importer/ Brand-
Owner owners 

193 Mis. Murugappa Morgan Thermal Ceramics Ltd., Brand Owner 

194 Mis. Abbott India Ltd., Brand Owner 
195 Mis. RPG Life Sciences Ltd., Brand Owner 
196 Mis. Endurance Technologies Ltd., Brand Owner 
197 Mis. Modr Distillery, Brand Owner 

198 Mis. Kohinoor Speciality Foods India Pvt. Ltd., Brand Owner 

199 Mis. Keventer Aqro Ltd., Brand Owner 
200 Mis. Mohan Makin Ltd., Brand Owner 
201 Mis. Terapanth Foods Ltd., Brand Owner 
202 Mis. Rich Graviss Products Pvt. Ltd. Brand Owner 
203 M/s. Foodcoast International, Brand Owner 
204 Mis. Ravi Foods Pvt. Ltd., Brand Owner 

205 Mis. Trendsutra Client Services Pvt. Ltd., Brand Owner 

206 Mis. Apple India Pvt. Ltd. Brand Owner 
207 Mis. Orqanic India Pvt. Ltd., Brand Owner 
208 Mis. Balari Chem Food, Brand Owner 
209 Mis. Orv Blend Foods Pvt. Ltd., Brand Owner 

210 Mis. Carrier Airconditioning & Refrigeration Ltd. Brand Owner 

211 Mis. Sekhani Industries Pvt. Ltd. Brand Owner 
212 Mis. Desai Foods Pvt. Ltd. Brand Owner 
213 Mis. Triguni Food Pvt. Ltd. Brand Owner 

214 Mis. Savancia Fromage and Dairy P Ltd. Brand Owner 

215 Mis. Blue Star Limited, Brand Owner 
216 Mis. Harsh Bakers, Brand Owner 
217 Mis. Aastha Salt Industries Ltd., Brand Owner 
218 Mis. Vega Industries Pvt. Ltd. Brand Owner 

219 Mis. COFCO International India Private Limited Brand Owner 

220 Mis. Tiffany Foods, Brand Owner 
221 Mis. Amrrt Corp. Ltd. (Unit Amrit Food), Brand Owner 

222 Mis. Waghmare Food Products Pvt. Ltd., Brand Owner 

223 Mis. Pahal Foods Pvt. Ltd., Brand Owner 
224 Mis. Natco Pharma Limited, Brand Owner 
225 Mis. Sandarbh Foods Pvt. Ltd., Brand Owner 
226 Mis. A.P Organics Limited Brand Owner 
227 Mis. Merck Specialities Pvt. Ltd. Brand Owner 
228 Mis. AHt Bakery, Brand Owner 
229 Mis. Cloudtail India Pvt. Ltd. Brand Owner 
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230 Mis. JCB India Ltd. Brand Owner 

231 Mis. Hewlett Packard Enterprise India Pvt. Ltd. Brand Owner 

232 M/s. Asus India Pvt. Ltd. Brand Owner 

233 Mis. John Deere India Pvt. Ltd., Brand Owner 

234 Mis. Red Bull India Private Limited, Brand Owner 

235 M/s. Tata Starbucks Pvt. Ltd. Brand Owner 

236 M/s. Jubilant Life Sciences Ltd., Brand Owner 

237 Mis. Soothe Healthcare Pvt. Ltd., Brand Owner 

238 M/s. Nilons Enterprises Pvt. Ltd., Brand Owner 

239 Mis. Tasty Bite Eatables Ltd., Brand Owner 

240 M/s. Arvind Youth Brand Pvt. Ltd., Brand Owner 

241 Mis. Biosash Business Pvt. Ltd., Brand Owner 

242 M/s. lndaqro Foods Pvt. Ltd. Brand Owner 

243 Mis. Welspun India Ltd., Brand Owner 

244 Mis. Dukes Products India Ltd., Brand Owner 

245 Mis. Skoda Auto Volkswagen India Pvt. Ltd . 
Brand Owner 

(SAVWIPL), 
246 M/s. KCM Appliances Pvt. Limited Brand Owner 

247 Mis. Rasoi Magic Foods (I) Pvt. Ltd. Brand Owner 

248 M/s. Yakult Danone India Pvt. Ltd ., Brand Owner 

249 M/s. Positive Food Ventures Pvt. Ltd ., Brand Owner 

250 Pfizer Products India Pvt. Ltd. Brand Owner 

251 M/s. Manqlam Milk India Pvt. Ltd., Brand Owner 

252 Mis. TTE Technology India Pvt. Ltd. Brand Owner 

253 Mis. 3M Electro & Communication India Pvt. Ltd. Brand Owner 

254 Mis. Novozymes South Asis Pvt. Ltd. , Brand Owner 

255 Mis. Atul Bio-Sclence Ltd., Brand Owner 

256 Mis. Dima Products, Brand Owner 

257 M/s. Berger Paints India Ltd., Brand Owner 

258 M/s. Sanofi Pasteur India Pvt. Ltd. Brand Owner 

259 Mis. Hetero Labs Ltd., Brand Owner 

260 M/s. Fabcafe Foods Pvt. Ltd . Brand Owner 

261 M/s. Clues Network Private Limited Brand Owner 

262 M/s. Punjab Agro Juices Ltd . Brand Owner 

263 Mis. Sandvik Materials Technology India Pvt. Ltd., Brand Owner 

264 M/s. Milk Food Ltd., Brand Owner 

265 M/s. Dharampal Satyapal Ltd. (Silver Foil Division), Brand Owner 

266 Mis. Hetero Drugs Ltd., Brand Owner 

267 M/s. Sandoz Private Limited, Brand Owner 

268 Mis. Be Better Personal Care Pvt. Ltd., Brand Owner 
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269 Mis. Sanofi Healthcare India Pvt. Ltd. Brand Owner 
270 M/s. Nourish OrQanics Foods Pvt. Ltd. Brand Owner 
271 M/s. Sipwlse BeveraQes Pvt. Ltd., Brand Owner 

272 M/s. Merck Performance Materials Pvt. Ltd. Brand Owner 

273 M/s. Amazon Retail India Pvt. Ltd., Brand Owner 
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SPCB convenes meeting on SUP ban implementation 

Picture dated July 11, 2022 

The State Pollution Control Board - Sikkim convened a meeting of district authorities, State government department and local body officials from all over the 
State regarding implementation of the Plastic Waste Management (Amendment) Rules, 2021 by which manufacture, import, stocking, distribution, sale and 

use of certain items of single use plastics (SUPs) have been prohibited with effect from 1st July 2022. The meeting was attended by District Collectors, 
Superintendents of Police, Commissioner and Municipal Executive Officers of Urban Local Bodies and Block Development Officers. Officials of Forest & 

Environment, Urban Development and Rural Development Departments were also present. 

1. 
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E --"'I Minutes of the meeting on plastic waste collection, channelizatio;;-

cecycling and disposal by Waste Management Agencies to clear the pas; 
dues and implementation of plastic 'EPR held at Conference hall of 
$PCB-Sikkim, Deorali on 17,05.2023 

The meeting was attended by following officials from the SPCB-Sikkim and 
Gangtok Municipal Corporation, Deorali: 

1. Mr.R. B Bhandari, Municipal Commissioner, GMC 
2. Mr. BK Chettri, Chief Scientific Officer, SPCB 
3. Mr. Ranjan Rai, Executive Env. Engieer, SPCB 
4. Mr. Karma W. Chankapa, Deputy Commisioner, OMC 
5. Mr. Pravash Chettri1 JE-SPCB 
6. Miss Tshering Palmu Bhutia, PA-SPCB. 

The meeting began with a brief introduction to the waste management rules 
followed by detail deliberation on issues given below: 

1. Re-collection of plastic waste from areas falling under the 
jurisdiction of GMC and transportation outside the state by Waste 
Management Agencies · (WMAs) namely, M/ s Gem Enviro 
Management Pvt. Ltd and M/s Shakti Plastic Industries Pvt. Ltd.,· 
in the backdrop of unfulfUled EPR obligation pertaining to 
financial year 2021-2022, and finalising the modalities for the 
same. 

Board officials gave brief overview about the issue which 
were mainly related to irregularities observed in the EPR waste 
collection report submitted to the SPCB-Sikkim for the period of 2021 
to 2022 by WMAs and based on the verification of the same from the 
office of GMC, SPCB had issued a direction u/ s 5 of the EPA, 1986 to 
the WMAs to carry out re-collection of PW from Gangtok to clear the 
past dues within six months' time and to ensure timely completion of 
the task, accordingly, they required to deposit Bank Guarantee for the 
said purpose. Now, agencies are willing to undertake the task there is 
a ne~d t~ set out . a 1:1-echanism for proper collection, ' sorting, 
quantification and venficat1on by the authorities to complete the task. 

Municil?al commissioner, GMC stated that due to lack of 
man power and mfrastructure setup they are not in a 't' 
facilitate collection, segregation of plastic waste from k pos1 ion to 
h h ld d • • mar et area and ouse o an providing the same to the WMAs. 

GMC officials stated that des ite all f 
segregation has been a big challen e d . t . p e forts, source 
segregate the waste at the tim ; ~~ ~ is not practically possible to 
truck from residential and m"'rke ot co ectton of the waste by the GMC 

"" e areas. 
>. . ·., . 

1 
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. The SPCB official suggested that the GMC could provide . 

assistance in quantification of the_ waste by weighing it in their facilit::J 
at Martam and certificate can be 1Ssued for that specific truck load of 

waste. 

GMC officials stated that it would be difficult to weight plastic 
waste only as trucks transporting the waste to Siliguri usually carry 

mixed items like paper, cardboard, metals, glass including plastic and 
it would be a cumbersome task to weigh plastic fraction only. 

The SPCB requested the GMC to provide the inventory/ 
contact details of all scrap collectors operating within their jurisdiction 
so that amount of waste being dealt by the unorganised sector are also 
taken into account to frame relevant action plant or policy and the 
same gets reflected in the Annual Reports as w~ll. 

Exe. Env. Engineer, SPCB stated that the matter pertains to 
re-collection of plastic waste by the WMAs towards fulfilling their claims 
of certain quantity of waste collected from Gangtok area during above 
stated reporting period which was apparently not the case. Now, in 
order to complete the task of re-collection of specified quantity of plastic 
waste in a time bound manner, following suggestions/proposal were 
put forth: 

i. it was opined that WMAs may be given the liberty to engage local 
scarp vendors/ collector to fulfil the task on their behalf. The 
WMAs shall be responsible to fulfil the task and they have to 
ensure that local scrap collector collects plastic waste from 
Gangtok area within the time frame specified under the Direction 
issued by the Board and subsequent Bank Guarantee deposited 
to that effect. . 

ii. all the plastic waste are to be collected from Gangtok area and ·t 
shall be the responsibility of the scrap collector engaged by th1e 
W~A to c~llect, sort and segregate the waste and store it 'th' 
their premises. Wt m 

iii. it may be ensured that plastic wastes which are al d 
se~reg1:ted at Martam, landfill site are not to be collected by r~:; 
?,Sit will defeat the very purpose of conductin thi . . 

iv. it shall be the responsibility of the WMAs g d ~xerc1se. 
collector engaged by them to 1 d an e ocal scarp 
given time. ' Pan an execute the task in the 

v. as and when the waste consign t . 
quantum of the waste has to men is .ready for dispatch, the 
truck at the weigh bridge situ:t::sctertruned by weighing of the 
to transporting it outside the t t a Martam, landfill site, prior 
personnel. 8 a e u nder the supervision of GMC 

vi. the des· ignated personnel of the GMC . 
the same after proper verificati d shall issue certificate for 
log book maintained for th' on an the same is recorded in the 

1s purpose. 

2 
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vii. afte~ completion of the task, the WMA shall report to SPCB 

h . . f h 'fi and based on t e examination o t e ccrt1 1cates and other supp t· .11 b . or tng 
documents, WMAs w1 e given clearance certificate by the 
SPCB. 

The proposal was unanimously accepted and decision were taken to 
implement the said mechanism at the t:arliest in close co-ordination 
between the GMC and SPCB. 

2. Extended Producers Responsibility under the PWM Rules, 2016 
and subsequent amendments. 

Functioning of the EPR mechanism were discussed in detail 
and GMC officials were also apprised about the requirement of 
registration of ULB in the online EPR portal created by the CPCB. It 
was informed that the related documents/ SOP ~hall be forwarded for 
information. 

The recent change in the EPR mechanism in the online 
platform by the CPCB whereby PIBOs have been given a leeway to fulfil 
their EPR target for collection/ recycling/ reuse/ disposal of plastic waste 
from any states instead of collection and channelizing waste from all 
states. As a result, states having large numbers of Plastic Waste 
Processing facility viz. recycling/ co-processing/ waste-oil processing 
facility are going to get more benefit and a situation has arisen whereby 
PIBOs is unlikely to focus on states like Sikkim to meet the EPR target. 

Accordingly, SPCB officials stated that the Board is considering 
to bring out a suitable state centric mechanism to address this 
shortcoming by involving industries having manufacturing base in the 
Sikkim to assist in collection and channelization of post-consumer 
waste in line with the concept of EPR. 

The Board officials also informed the GMC officials about the 
commitment given by the M/ s Shakti Plastic Industries, which is a 
Waste Management agency (WMA) for setting up of Material Recovery 
Facility (MRF) in the ULB area and they will also bear the operation and 
maintenance cost of such MRFs. Only requirement from their side is 
allotment of land for the said purpose. The draft MoU has already been 
forwarded to the UDD, Govt. of Sikkim and GMC officials were 
requested to follow it up with the concerned Department at the earliest. 
The proposal was submitted by the agency as per the previous EPR 
regime whereby such WMAs were engaged by PIBOs to fulfil their EPR 
target. Now, as stated earlier, there is a shift in the EPR mechanism 
and unless it is taken up proactively, the State may fail to take 

3 
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advant~ge of such beneficial proposal for management of 
municipal~ 

waste particularly plastic wastes. 

GMC officials stated that they will co-ordinate with the 
Department for timely implementation of the proposal. 

3. Sorting of the waste Domestic Hazardous Waste. 
The issue of improper se'gregation of solid waste and 

requirement of segregation of the waste into three streams i.e bio­
degradable (green}, non-biodegradable (blue) and domestic hazardous 
waste (black) at the point of generation, which was one of the main 
hindrances to subsequent sorting & effective treatment of the waste at 
the landfill site, as mandated under the rules were also discussed 
during the meeting. 

Municipal Commissioner stated that they are trying to generate 
awareness through all platform, however, only few localities have taken 
up the segregation of the waste seriously. The GMC officials 
acknowledged that previous programmes had not resulted in the 
desired behavioural changes. He stated that more thrust towards 
meeting this goal will be the priority of the GMC in the coming days. 

CSO, SPCB stated that school and college students may be 
targeted for generating awareness and as per the past experiences, 
students seem to grasp the importance of such issues more easily 

~ which is translated into action at the household level. 
Exe. Env. Engineer, SPCB requested the GMC officials to set 

up or designate a collection point or waste deposition centre, wherever 
practicably possible, so that people can deposit Domestic Hazardous 
waste for proper disposal. At present owing to lack of awareness and 
necessary facility all such wastes e.g. broken tube light, CFL bulb, 
discarded medicines, batteries etc., are being collected along with 
normal housel hold waste which is both risky for the waste pickers and 
seriously hampering the subsequent sorting of waste and treatment by 
composting at the landfill site. 

Municipal Commissioner, GMC responded that owing · to 
availability of space such facility could not be set up, moreover, people 
have the tendency to dump all mixed waste at such facility which will 
defeat its purpose. However, he stated that the issue related to 
Domestic ~azardous waste requires serious consideration on the part of 
the authority and gave assurance that it will be taken up shortly by the 
GMC and mechanism to collect this type of waste will be established in 
accordance with the rules. 

4 
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1
4. SUP monthly inspection, ~ 

The Board officials also raised the issue of monthly SUP 
inspection in ULB areas and many reported cases of indiscriminate 
selling of prohibited items in the market. Accordingly, proper fines are 
to be levied to discourage merchants/ shopkeeper from selling such 
items and in case of repeated offender h~fty fines may be imposed as a 
deterrence. The unabated business of selling and using prohibited 
SUPs are ruining the pro-environment image of the state. 

It was brought to the notice of the GMC that prevalent 
practice of imposing few hundred rupees is not able to deter the bulk 
seller/ distributer as they easily cough up such amounts, which is 
puny in compare to the profit earned by them. Hence, there is a need to 
identify such big players who are brining prohibited items in bulk in 
the market. 

GMC officials stated that they will look into this matter in 
all seriousness and GMC officials involved in the task will be given 
necessary instruction to curb such practices. 

Rarl) 
Executive Env, ,ental Engineer 

S\a\e Pol\u\lon Go11tro1 8tiard-S1kk.1m 
Fores\ Env & WIL Mangt Dept\ 

Govt. of ~~lkl\1m 
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STATIC l'OLLUTION CONTROL BOARD-SU(KlM 
FOlUiST & BNVIRONMENT DBPARTMBNT 

M.r. Sachin Sharma, 
Director, 

GOVERNMENT OF SIKKIM 
DEORALI- 737102 

M/s GEM Enviro Management Pvt. Ltd., 
Unit No. 203, Plaza-3,Central Square 
Bara Huindu Rao, Delhi-110006 

Emal/: S(Jc/,Rikkim(ifigma/1. com 

Sub: Direction under Section 5 of the Environment (Protection) Act, 1986 
read with Section 33A of the Water (Prevention & Control of 
Pollutfonl Act, 1974 & Section 31A of the Air (Prevention & Control 
Pollution) Act, 1981. 

WHEREAS, improper disposal of piastic waste has detrimental effect on 
the environment due to pollution of air, water and soil resulting from 
uncontrolled land filiing and toxic fumes generation due to illegal burning of 
plastic waste; and 

WHEREAS, the Plastic Waste Management (Amendment) Rules, 2022 
notified vide G,S.R. 133(E) datedl6/02/2022 provides the duties of Producers, 
Importers and Brand Owners (PIBOs) along with detailed framework for 
Extended Producers Responsibilities (EPR} to be implemented by all PrBOs for 
management of pre-consumer and post-consumer towards fulfillment of targets 
for collection, recycling, reuse and final disposal; and 

WHEREAS, Clause 14.1 Schedule I1 of the Plastic Waste Management 
(Amendment) Rules, 2022 (Guidelines on Extended Producers' Responsibility 
for Plastic Packaging) states that, "Producers, Importers & Brand-Owners while 
fulfilling their Extended Producer Responsibility obligations may develop 
collection and segregation infrastructure of plastic packaging waste, as required, 
based on the category of plastics."; and 

WHEREAS, Clause14.l (b) Schedule II of the Plastic Waste Management 
(Amendment) Rules, 2022 (Guidelines on Extended Producers' Responsibility 
for Plastic Packaging} states that PIBOs shall, "ensure the collection of the 
plastic packaging waste from the collection points, with a frequency that is 
proportionate to the area covered and the volume."; and 

WHEREAS, Clause 14.1 (c) Schedule II of the Plastic Waste Management 
(Amendment) Ru1es, 2022 (Guidelines on Extended Producers' Responsibility 
for Plastic Packaging} states that PIBOs shall, "offer the collection of plastic, 
from the entities like urban local bodies, gram panchayats, other public 
authorities or third parties carrying out waste management, and provide for the 
collection from all entities that have made use of that offer; provide for the 
necessary practical arrangements for collection and transport." ; and 

WHEREAS, as reported by the Urban Local Bodies in the state, plastic 
waste collection and channelization system has not been established by the 
PIBOs in the state and no waste is being collected from any urban or rural 
areas including areas falling under Gangtok Municipal Corporation lilt date; 
and 

WHEREAS1 your c •~t•n:i...,_~"J.J Enviro Management Pvt. Ltd., have 
been reporting -collectio y of plastic waste from Gangtok 
Municipal area,. wli.ich h- ::--.._,_.'5R, ed and the claim has been rejected 

.,-;•. 

'".,-_._ .. ,. r:.'/ ' 
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. . 0 of report , 

b th . . . on venficatJo .. -~-, Y e Gangtok Municipal Corporation up ,12"il-%• 

by your company; and d ttracts pemf,.,,,,-
. · to the Boar a · ) Act ,, 

WHEREAS, failing to furnish mformati~n & Control of Pollution . ' 
action under Section 32 (di of the Air (Prevention . & Control of Pollution) 
1981 read with Section 42 (d) of the Water (Prevention ' . 
Act, l 974; and ,d·ng anY information to 

WHEREAS, providing false statement ~hile prov~/ the Air (Preventio~ & 
the Board attracts penal action und~r Sect1~n 32 (1)1) f the Water (Prevention 
Control of Pollution) Act, I 981 read with Section 42 ( 0 

& Control of Pollution) Act, 1974; and . W ste Management 
WHEREAS, Clause 11.4 Schedule II of t~e PlaStlC pa in the event of 

(Amendment) Rules, 2022 provides for debarrmg of PW 
furnishing false information to the Board; 

p t Ltd has been 
WHEREAS, your firm M/s Gem Environ Management v · th · L bs Ltd. 

engaged by M/s Perfetti Van Melles India Pvt. Ltd. ?J1d M/s ~yo Y ti a Waste 
And other PIBOs to fulfil EPR obligations stated m the said Plas c 
Management Rules on their behalf; and •tted b 

WHEREAS, as per the clarification report dated 11.10.2022 subm_i Y 
vour firm to State Pollution Control Board-Sikkim was stated that plaSttC ~~s~ 
;mounting 12.11 MT has been collected from the Gangtok Mumcip 
Corporation area (GMC); and . . 

WHEREAS, your Company was issued show-cause noti~e- vide F.No. 
2003 P-II/SPCB/2007 dated 02/01/2023 due to certain irregularities observed 
by the Board; and 

WHEREAS, your reply vide letter no. Nil dated 25/01/2023 to our show­
cause notice dated 2/1/2023 was duly examined by the Board and found to be 
highly untenable, erroneous in factual details, and patently false as per the 
verification report received from the concerned Urban Local Body i.e Gangtok 
Municipal Corporation; 

NOW, THEREFORE, in exercise of the power vested under Section 33 A of the 
Water (Prevention & Control of Pollution) Act, 1974 & Section 31 A of the Air 
(Prevention & Control of Pollution) Act, 1981 read with Section 5 of the 
Environment (Protection) Act, 1986 you are hereby directed to comply with the 
following direction and submit action taken report to SPCB-Sikkim within the 
timeframe specified hereunder: 

l. That you shall physically collect the total quantity of plastic waste stated 
in your report in coordination with the concerned ULBs under the close 
supenrision of the SPCB-Sikkim during the current financial year in 
addition to the EPR target for the current year. 

2. That you shall deposit Rs 3,00,000.00 (Rupees Three Lakh only) as 
bank guarantee with duly submitting an undertaking along with time 
bound Action Plan for the said task to comply with the direction with 
SPCB-Sikkim within one month from the date of issue of this direction 
failing which the amount shall be forfeited and SPCB shall be 
constrained to Levy Environmental Compensation for such act of gross 
non-compliance. 

In view of the seriousness of the issue, non-compliance of the above 
direction within stipulated time frame shall lead to blacklisting of your firm 
along with _levying of appropriate Environmental Compensation without any 
further notlc~ and no request for relaxation or e sion of time shall be 
entertained thereof. 

(Dr. Gopal Pradhan) 
Member Secretary, 

State PePltltiliafllttl~J3oard-Sikkim 
Member Secretary 

Page 2 of 2 State Pollution Control b,:,ird 
Forest & Environment f Pr:!, 

Govt of Sikkim 
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f, v\ V\._ t'l'l vJ.e. 
ST ATE POLLUTION CONTROL BOARD-SIKKIM 

FOREST & ENVIRONMENT DEPARTMENT 
GOVERNMENT OF SIKKIM 

/;;mall: Jpcbsikkim('!jgmall.com 

~ 

f.NfOOJ;s{ct! qO(Jz= DEORAll--737102 /~) 
~- ~ Dated: q'/ v1202"i, 

To 7 

M_r. Sachin Sharma, 
Director, 
Mfs GEM Enviro Management Pvt. Ltd., 
P-3, Unit No. 203, Central Square 
Bara Huindu Rao, Delhi-110006 

Sub: Showcause Notice. 

. WHEREAS, improper disposal of plastic waste has detrimental effect on the 
environment due to pollution of air, water and soil resulting from uncontrolled land filling 
and toxic fumes generation due to illegal burning of plastic waste; and 

WHEREAS, Central Government has notified Plastic Waste Management (PWM) 
Rules, 201!5 on 18/03/2016 vide G.S.R 320(E) for management of Plastic Waste and 
amended thereof vide G.S.R. 571 (E) dated 12/08/2021, G.S.R. 133(E) dated16/02/2022 
and G.S.R. 522(E) dated 06/07/2022; and 

WHEREAS, the Plastic Waste Management (Amendment) Rules, 2022 notified 
vide G.S.R. 133(E) dated16/02/2022 provides the duties of Producers, Importers and 
Brand Owners (PIBOs) and detailed guidelines on Extended Producers Responsibilities 
(EPR) to be implemented by all PIBOs for management of pre-consumer and post­
consumer Plastic Waste including fulfillment of targets for collection & recycling to be 
undertaken by such agencies; and 

WHEREAS, Rule 3(h) of the Plastic Waste Management (PWM) Rules, 201{5 
states that "EPR means the responsibl1ity of a producer for the environmentally sound 
management of the product until the end of its life."; and 

WHEREAS, Schedule II Clause 14.1 of the Plastic Waste Management 
(Amendment) Rules, 2022 (Guidelines on Extended Producers' Responsibility for 
Plastic Packaging) states that, "Producers, Importers & Brand-Owners while fulfilling 
their Extended Producer Responsibility obligations may develop collection and 
segregation infrastructure of plastic packaging waste, as required, based on the 
category of plastics."; and 

WHEREAS, Schedule II Clause14.1 (b) of the Plastic Waste Management 
(Amendment) Rules, 2022 (Guidelines on Extended Producers' Responsibility for 
Plastic Packaging) states that PlBOs shall, "ensure the collection of the plastic 
packaging waste from the collection points, with a frequency that is proportionate to the 
area covered and the volume."; and 

WHEREAS, Schedule!! Clause 14.1 (c) of the Plastic Waste Management 
(Amendment) Rules, 2022 (Guidelines on Extended Producers' Responsibility for 
Plastic Packaging) states that PIBOs shall, "offer the collection of plastic, from the 
entities like urban local bodies, gram panchayats, other public authorities or third parties 
carrying out waste management, and provide for the collection from a(( entities that have 
made use of that offer; provide for the necessary practical arrangements for co((ection 
and transport."; and 

WHEREAS, as reported by the Urban Local Bodies in the state, plastic waste 
collection and channelization system has not been established by the PIBOs in the state 
and no waste is being collected from any urban or rural areas including areas falling 
under Gangtok Municipal Corporation; and 

WHEREAS, Waste 
large quantum of plastic 
Municipal Corporation has ve 

OONR l • IY-o'f'h!i>0!'1lnirt...:'£i'rno.ncies have been reporting col ection or 
fr O k Municipal area, however, Gangtok 

I ion has taken place till date; and .. ' 

Cont. .. 

~d~~~,'"~ ... ·, ,_---:,,--1 ~"~~k,,,,.,,.,., . . Y 
1• .. . ,.--/,.,,}..,,,_ ,.,_._. =· -.,_.,,...,..,~ ... ..... ,,.,,A,,,,,, __ 
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. Board attracts penal action unde~ ;.~:;,,,,,,/ :::J/,ici 

WHEREAS, failing to furni~h information tf ~h~ution) Act, 1981 read with Section 
Section 38 (d) of the Air (Pr~ventlcon &t ~o~t~~ifutio~) Act 1974; and 
42 (d) of the Water (Prevention & on ro o • 

,1 'd' 9 any information to the Board 
WHEREAS, providing false statement whi e provi 1~. & Control of Pollution) Act, 

attracts penal action under Section 32 (f) of the Air (Pt· rev:n~~~trol of Pollution) Act, 197 4; 
1981 read with Section 42 (f) of the Water (Preven ion 
and 

f th Pl stic waste Management 
WHEREAS, Schedule 11 Clause 11.4 ° e a , nsibilit for Plastic 

(Amendment) Rules, 2022 (Guidelines on Ext~n?ed Produce~~ ~e;,~~ation ~rovided by 
Packaging) states that, "In case, at any stage 1~ 1s found that em O II be debarred by 
the plastic waste processor is false, the plastic w~ste processor sthal p 1/ution Control 
State Pollution Control Board as per procedure laid down by Cen ra O 'k ~ ,, 

' ·b n framewori 1or "' Board , from operating under the Extended Producer Responst 11 Y 
period of one year."; and 

WHEREAS, your firm M/s Gem Environ Management Pvt. Ltd. has been engaged 
by M/s Perfetti Van Melles India Pvt. Ltd. and Mis Jyothy Labs Ltd. And other ~IBOs t~ 
fulfil EPR obligations stated in the said Plastic Waste Management Rules on their behalf, 
and 

WHEREAS, as per the clarification report on dated 11.10.2022 submitte~ by your 
firm to State Pollution Control Board-Sikkim it has been stated that plastic waste 
amounting 12.11 MT has been collected from the Gangtok Municipal Corporation area 
(GMC); and 

WHEREAS, the supporting documents containing acknowledgements issued by 
the Gangtok Municipal Corporation were also furnished along the report; and 

WHEREAS, upon verification by the office of the Gangtok Municipal Cooperation 
the said document was not issued by their office vide letter no.131/GMC/2022 dated 
10/11/2022: and 

NOW, THEREFORE, in exercise of the powers vested under Section 31A of the Air 
(Prevention & Control of Pollution) Act, 1981 read with Section 33A of the Water 
(Prevention & Control of Pollution) Act, 1974 and Section 5 of the Environment Protection 
Act, 1986, Mis Gem Enviro Management Pvt. Ltd. located at P-3, Unit No. 203, Central 
Square Bara Huindu Rao, Delhi-110006, is directed to show cause as to why your firm 
should not be debarred by State Pollution Control Board-Sikkim and legal action should 
not be initiated against you within 15 days of issue of this notice. 
In case of default in compliance with the above conditions or any other exigencies, the 
SPCB-Sikkim wilt be constrained to initiate action in accordance with the provisions of the 
EPA, 1986 and levy Environmental Compensation without giving any further notice. 

(Dr. Gopal Pradhan) 

Member Secretary, 
State Pollution Control Board-Sikkim 

D1. Go~J: ;1 t,:'":-.;, 
h1c-'11t1cr ~-~- · ~!- ',j 

St·:::-, ~:\;';:1), , •l 'II' , , ~. · .. -j 
Forest L,~v.'(~ \\1/L ·:·, •i.1·. ··,:.:~- i-;~~;~a 

Govt cf Sif.kri , ,.. -,ch,,\ 
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£,no//: Jpcbslkklm@Jgmoil.com 

STATE POLLUTION CONTROL BOARD-SIKKIM ;;;;;, 
FOREST & ENVIRONMENT DEPARTMENT (;2:,/ 

GOVERNMENT OF SIKKIM 

F. Ni,, .:iM3JSpca110 9 
DEORALl - 737102 

oated: ~, /4q 120n 
To, 

Mr. Sachin Sharma, 
Director, 
Mis GEM Enviro Management Pvt. Ltd., 
Unit No. 203, Plaza-3, Central Square, 
Bara Huindu Rao, Delhi-110006. 

Sub: Direction under Section 5 of the Environment (Protection Act 1986 read with 
Section 33A of the Water (Prevention & Control OF eollution) Act, 1974 & Section 
31A of the Air (Prevention & Control Pollution) Act, 1981-reg. 

Sir, 

This has reference to the direction issued under Section 5 of the EPA, 1986 
vide letter no. 2003/SPCB/2747 dated 17/03/2023 and reply received through your email 
dated 04/04/2023. 

Reference above, parawise response in respect of the said direction is still 
awaited from your end and the Board is constrained to notify that such negligent action is 
viewed seriously and not in consonance with the standing norm, hence, detailed response 
in the extant matter must reach office of SPCB within one week from the date of the issue 
of this letter without fail. 

Further, the details of the Bank Guarantee are provided hereunder for your 
reference and related Performa further bank guarantee/agreement is appended here with 
as annexure-1. 

1. Beneficiary Name: Member Secretary SPCB-Sikkim 
2. Address: Block-C Forest Secretariat Gangtok-737102 

3. Beneficiary Bank Name and IFSC Code: State Bank of India, Deorali Branch 
IFSC: SBIN0008287 

4. Beneficiary e-mail address: spcbsikkim@gmail.com 

memebersecretary@spcbsikkim.org 

5. Purpose: Collection of Plastic Waste from Sikkim for fulfilling EPR obligation as 
per direction issued vide fetter No. F.No.2003/SPCB/2747 dated 17.03.2023. 

6. Bank Guarantee Text or Agreement: Enclosed as Annexure~I 

~-----, 
_.,e,oN1ROl iJ -

0~ -------- 0-t. 
§ '<J 

;:j ,,. 

;~ r: 
:tJ.l 

', 
\ ' 

Gnvr or •·: ' · · 

Encl: Performa for Bank Guarantee /Agreement 

(Dr.Gopal Pradhan) 

r.Aumi@P~retJJJJin 
MemberSecretary . . 

State PStitlti~I CiliOflt~6&ffl"SaR1kk1m 
Forest & Environment Oeptt. 
· Govt.of Sikkim 
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~ -ml iQ{q:qf NON-JUDICIAL 
SI. No. B 281409 

ii 
(1 

DEED OF AGREEMENT 

Bank Guarantee for Performance Security 

This deed of agreement is made on this the 10th day of May 202·3, at Gangtok, 
Sikkim between ICICI Bank Limited, Branch located at 2692, D.B. Gupta 
Road, Karol Bagh, New Delhi-110005 hereinafter referred to as the 

GUARANTOR of the FIRST PART. 

AND 

The Member Secretary, State Pollution Control Board, Sikkim, . hereinafter 
referred to as the BOARD of the SECOND'PART. 

AND 

M/S. Gem Enviro Management Private Limited, Unit No-203, Plaza-3, Central 
Square, 20, Manoharlal Khurana Marg, Bara Hindu Rao, Delhi, 110006 
(hereinafter called "the Waste Management Agency) represented by Mr. 
Kuldeep Sharma, Field Executive referred to as the THIRD PART. 

1. Whereas, the First Party Guarantee is in pursuant to the direction 

issued by the Second Party vide letter no. F.No.2003/SPCB/2747 

dated 17/03/2023 (hereinafter called "the direction") to the Third 

Party whereby the Second Party had directed the Third Party to execute 

and deposit Bank Guarantee amounting to Rs. 3,00,000 / ~ (Rupees 

three lakh only) for undertaking time bound task of physical collection 
> 

channelization, recycling and disposal of 12.11 MT of Plastic Waste (All 

Page 1 of 4 
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category of Plastic Waste as per 2022 amendment to PWM Rules, 2016) 
from the State of Sikkim in. close supervision or Gangtok Municipal 
Corporation and State Pollution Control Board Sikkim, 

2. Whereas. the Third Party agreed and undertook to execute the 
aforementioned work in a time bound manner duly depositing the 
prescribed amount as Bank Guarantee. 

3. Whereas t11e First Party has agreed to guarantee the due performance 
of the work stipulated under the direction issued by the Second Party 
in the manner hereinafter appearing. 

NOW THIS DEED OF AGREEMENT WITHESSETH and the parties hereby 
agree as follows: 

(a) That if the Third Party (unless relieved from the performance by any 
clause of the direction or appropriate 
order/memorandum/notification of the Board) shall in any respect 
fail to execute the said work performance within three months 
during the current financial year i.e. before 31.08.2023 in'' addition 
to the EPR target for the current year and channelization for 
recycling from the state of Sikkim or commit any breach of his 
obligations thereunder then the First Party will indemnify and pay 
the aggregate sum of Rs. 3,00,000/- (Rupees Three Lakhs Only;} 
to the Second Party, as such sum being payable in the types and 
amount of currencies in which the Bank Guarantee Price is payable, 
provided that the Second Party or his Authorized Representative has 
notified the First Party to that effect and has made a claim against 
the First Party. 

(b) That the First Party shall not be discharged or released from his 
guarantee by an arrangement between Third Party and the Second 
Party, with or without the consent of the First Party, or by any 
alteration in the obligations undertaken by the Third Party , or by 
any forbearance on the part of Third Party, whether as to payment, 
time, performance, or otherwise, any notice to the Guarantor of any 
such arrangement, alteration, or forbearance is hereby expressly 
waived. 

le) That in the event of any dispute or difference may arise between the 
above-mentioned parties created by this covenant, the parties shnll 
be at liberty to seek appropriate remedy in appropriate 
forum/ appropriate court of law having, the jurii-.dktion shall be 
exclu~ively at Gangtok, Sikkim, 

Pag,i 2 ol 4 
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4 · Whereas, failing to complete the task in compliance with the said 

Direction as per the agreement within the specified timefrarne, the Third 
Party is liable to pay Rs 3,00,000/- (Rupees three lakh) to the Second 
Party and the amount specified under the bank guarantee shall be 
forfeit(~d in the event of non-fulfillment of the obligation laid down 
within the stipulated timeframe prescribed hereunder and the amount 
along with entire interest accrued shall be paid to the Second Party• 

5. Whereas) the guarantee shall be valid for a duration prescribed 
hereunder within which the Third Party shall undertake full compliance 
with the direction, including, inter alia, collection, channelization, 
recycling, and final disposal of 12.11 MT of Plastic Waste from the State 
of Sikkim within the prescribed time period. 

6. Whereas, in the event of non-payment of the amount prescribed above 
to the Second Party then the First Party shall be under the o bligati.on 
to indemnify the Second Party the aggregate sum of Rs. 3,00,000/­
(Rupees Three Lakh only) with entire interest accrued during the period. 

7. Notwithstanding, if anything contrary contained in any law for the time 
being in force or banking practice, this guarantee shall not be 
assignable or transferable by the beneficiary. Notice or invocation by 
any person such as assignee, transferee or agent of beneficiary shall 
not be entertained by the First Party Any invocation of guarantee can 
be made only by the beneficiary directly. 
Notwithstanding anything stated herein before: 

i) The Bank guarantee letter has been submitted to the Second Party 
along with BG beneficiary copy amounting to Rs 3,00,000/- duly 
registered vide e-stamp certificate no. IN-DL95665664856548V dated 
25th April 2023 bearing SL no. 871272-871274, issued by ICICI Bank 
Limited., Branch located at 2692, D.B. Gupta Road, Karol Bagh, New 
Delhi-110005 bearing BG No. 6291NDDG00002124 Issuance date April 
25, 2023 and accordingly the Deed of Agreement is prepared between 
the parties on 10th of May, 2023. 

ii) The expiry date and claim expiry date for the Bank Guarantee is 
24.04.2024. 

iii) The validity period shall be extended for such duration as permitted by 
the Second Party in writing, which shall not exceed three (03) months 
beyond the date of expiry. 

Page 3 of 4 
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8. Whereas, the First Party is liable to pay the· guarantee amount or any 
Part thereof under this bank Guarantee as and when The Member 
Secretary, State Pollution Control Board-Sikkim, Government of 
Sikkim, Deorali-737102 serves upon the Bank a written claim or 
demand to this effect. 

Given under our hand on the date first mentioned above. 

For and on behalf of 
The State Pollution Control 
Board-Sikkim, 
(Sign&~t _µ. 

------
Name: Dr. Gopal Pradhan 
Designation: Member Secretary 

Or Gopal Pradhan 
Member Secretary 

State Pollution Control Board 
Forest ,i. Environment Oeptt. 

Govt of Sikkim 

For and on behalf 
The GEM 
(Sign & Stamp) 

Namdfu!Jjdeep Sharma 
Designation: Field Executive 

Page 4 of 4 
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RECEIPT 

Performance agreement signed between the 
SPCB-Sikkim and GEM Enviro Management 
Private Ltd. has been handed over and received 
by Mr. Kuldeep Sharma, Field Executive, GEM 
today on 10th May 2023. -F.~"~ # 

EM I 

~ 
'7_ /'l\~ 

D/,,-/ 
to' , 
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STATE POLLUTION CONTROL BOARD-SIKKIM 
FOREST & ENVIRONMENT DEPARTMENT 

GOVERNMENT OP SJK.KJM 

F, No, JlfJ3/t}SPCBJ 9CI 

To 

The Branch Manager, 
ICICI Bank Limited, 
At, 26921 D.B Gupta Road, 
Karol Bagh, New Delhiw 110005. 

DEORALf -737102 

Subject- Regarding the Bank Guarantee for Performuace Security. 
' ~ ···\> 

~ ' 

With reference to the above cited Deed of Agreement for Bank Guarantee For 
Performance Security dated 10th May 2023, which is enclosed herewith for 
reference, in which the third party {as mentioned in the agreement) Le. M/s Gem 
Enviro Management Private Limited, Delhi had agreed and undertook to execute the 
aforementioned work in a time bound manner duly depositing the prescribed 
amount·as Bank Guarantee in your Bank. 

The said party Le the M/S Gem Enviro Management Private Limited was 
required to execute and complete the said work performance within three months 
during the current financial year i.e. before 31.08.2023. 

However, the M/s Gem Enviro Management Private Limited in total breach of 
the agreement failed to execute and complete the work with the time prescribed by 
the Board, consequently, forfeited the guaranteed amount as per the terms of the 
agreement and liable for further action. t. 

Therefore, you are requested to kindly initiate the process to release the BG 
amount in accordance with the terms of the said agreement and transfer/ credit the 
Bank Guarantee amounting to Rs 3,00,000/- (Rupees three lakh only) to Bank 
account of the State Pollution Control Board-Sikkim as agreed in the Bank 
Guarantee Agreement mentioned above. The details of the account are as follows: 

1. Beneficiary Name: Member Secretaryt $PCB-Sikkim. 
2. Bank Details: STATE BANK OF INDIA, DEORALI BAZAR 

GANGTOK, SIKKIM, 737102 
IFSC : SBIN0008287 
Account No.: 38363252568 

'\ 

rs Sin~~ 

~ 
r.Gopal Pradhan) 

Member Secretary 
8tate Pollution Control Board-Sikkim. 

Copy to: ~ 1~v.•1.1 r,._~ · 
GEM EMPL . ·-· ··-- Or Gopal Pradhan 

, Unit no. 203, Plaza.3, Central Square, Baraffffll~f ~~cret:M"Y •• • ~ 
State PiTluuon1tffirt~l 0006 · 
Forest & Env1ronment 08')tt. 

Govt of Slkkim 

., 
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STAn: POLLUTION CONTff:<~~ 11.'?A~~~;~~KIM 
l'ORl•:sr & ENVIIWNMl,N_I !)I.I AIU 

oovmtNMENT OI- SIKKIM 
l)liORALI ·· 7J7I02 

EM~~~nu . .2..11c• 3 "" ? "~------·--------------·· ---· 
To 

Mr. K11ldrrp 8lrnrma, 
Pidd Exccutivi~. 
Gl~M E1n~rn Mn11ugci11u•nt Pvt. l,td 
Unit Nio. 20:1, Plmm-3, Centntl Squru·c, 
BMo liuindu Rm>, Delhi-· l 10006 

1,mui/; xpch.1·/kJcim(<JI.Hmal/. mm 

Sub: Plastic Waste Collection from Gangtok 
agreement dated 10.05.23•reg, 

as per the performance aecudty 

R(:( 
i. 

I[. 

m. 

Sir~ 

JA>rter 11ide F.No. 429/ SPCB/ 390 dated 03/06/2023, 
utter \lideF.No. 2003/SPCB/2747dated 17,03.2023& 

Email on 411• Jul 2023 at 1 :44 PM 

With reference to your letter No. Nil dated 24.08.2023 regarding 12·5 MT 
· h · · 1· d disposal by your firm to clear 

Plastic waste collectwn, c annelizat10n, recyc mg an 
h · ·t · ntioned that 5 0 the past dues and implementation of plastic EPR, w erem 1 1s me . . · 

MT Plastic waste has been physically collected and had sought extension of time up 
to 31" December 2023 for completing the task. 

The Board has carefully perused the plastic waste collection reports and 
photographs and found that Plastic Waste is being collected from Martam Landfill site, 
which is in the violation of the procedure prescribed for the said purpose as it was 
categorically stated that no wastes are to be collected from landfill site and Gem Enviro 
Management Pvt. Ltd has to physically collect/segregate the Waste from within the 
Gangtok town. 

Therefore, report submitted by your firm is rejected on account of violation of 
the norm set out by the Board, moreover, you have failed to comply with the timeline 
prescribed under the Bank Guarantee for Performance Security dated 10th May, 2023, 
wherein the said work Performance was to be executed and completed within three 
months during the Current Financial Year i.e. before 31.08.2023. 

In view of the above, the SPCB-Sikkim in exercise of the condition laid down on 
the agreement hereby notify you that the Bank Guarantee amounting to Rs 3,00,000 /­
(Rupees three lakh only) bearing BG No. 6291NDDG00002124 Dated 25.04.23 issued 
by the ICICI Bank, Delhi stands forfeited and the same is to be transferred and 
deposited to the Board's Account maintained at SBI, Deorali Branch, A/C No. 
3~363252568, IFSC Code: SBIN0008287 within 07 days from the issue of this letter, 
failure shall lead to necessary action by the Board. 

Copy to: 
'•• ,?,•,{_. .. I (' 

(Dr,GopalPradhan) 
Member Secretary 

State Pollution Control Board-Sikkim 

) I I(' (;\•." ,,11 ~ 

~ ;wnicipal Commissioner, GMC, Deorali for information,ptease. 

,iy Mr. Sachin Sharma Director 
. <'EM • • . c~, . '~. Envir9 Jytanagcment Pvt. Ltd .·. .·.· .. . · 

~ntt Nio. ,03, Plaza-3, ?entral St\ua~; ·--· ~.,,.;{ 
Bara Huin~u Rao, Deth1-110006 _../ ~- -.__~ 
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STATE POLLUTION CONTROL BOARD-SIKKIM 
FOREST & LNVll{()Nrv11--.NI' DEPAR'l 'Ml '. N'I" 

GUVERN\11 :Nl - <>F SIKKIM 

I ___ :\~\ _:·~- -~1\J3 / (_c_~,~~rc~_l{_,:1:1_, u,,\N(i !OK - 7 J 7102 l)n1ql: ,JI I '.;1, !j.(p2 

t \), 
rt11.' :~\1th\wiscd Sign.ih)r~-. 
1'-t ~ l lw Shakti Plastics Industries. 
,,l, ·1 •)~ . ..,,) 1 ,. ..,l-).:: ')IIJ 11 1) · c··1 · 
-\.;. ' .c.\ ,\ : .;.\~; .;. .,,.. oor, )USlllCSS USSll', 

ChinchQli Bundc:r Road, Malad (W), 
Mumbai-400064. 

Sub: Showcuusc Notice. 

WHEREAS, improp1.·r disposul of plasti<: waste has detrimental d'foc~ ~m the 
\.'ll\ !ninnh.'nt du~· l\l p,i I lut i\Hl oll1ir. wat~r and soi I rcsulti ng from um.:ontrollcd land l ti l mg and 
l,>\k (unw:- gl' IWr:1ti1Hl dUl' lu l)lll'lling or plastk \\HSIC; and 

\\ HEREAS, Central G1.)\ ~rnmcnt has th)tilkd Plustk Waste Managenwnt (PWM) Rules , 
.2u i::; ,in l 8-032016 vide G.S.R 320(E) for managcmc:nt of Plastic Wuslc and amen<.kd thereof 
\i,k G.S.R. 57l(E) dated 12108/2021, G.S.R. IJJ(E) datedl6/02/2022 and G.S.R. 522(E) dated 
Li(> \/ 7 202~: ,md 

WHERf.AS,the Plastic Waste Management (Amendment) Rules, 2022 notified vide 
G.S.R. D3(E) dated I 6/02/20:22 provides the duties of Producers, Importers and Brand Owners 
1PIBOs) and detailed guidelines on Extended Producers Responsibilities (EPR) to be 
implemented by all PlBOs for management of pre and post-consumerPlastic Waste including 
rlillillment of targets for collection & recycling to be undertaken by such agencies; and 

\\ HEREAS, Ruic J(h) of the Plastic Waste Management (PWM) Rules , 2015 states thal 
"/;/'!( memi, rl,e r,.·.,ponsihiliry o(,: producer/hr 1he enl'ironmenrally sound management of the 
;;rodn, 1 wul/ //Ji: end 11/ Irr life . ": and 

\'\ 'HEl{EA.S,Sdwduk ll Clnus~: i 4.1 ol' the Plastic Waste Management (Amendment) 
f{uki. 20::?2 ((iuidl'linc~ on 1~:-.wndcd Producers· Responsibility for Plastic Packaging) states 
thut. "Prodttcas. lmporlcrs & /Jrund-Oll'nets while Ji.1(/illing their fxtended Pl'odl/Ct!I' 
He -,piin.,J/Jtliry uhlixathms may d<'ve/op collection um/ seP,regation in/i·astructw·e of' •>I -1 ·, ·k . . ' . ' I U.\ I(. 
/JU( ug1ng 11<11/('. as reqwred, /J(lsed on !he ca/egory <?Jj;/asfics."; and 

Page I of J 
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1t/ . ?WJ~E~~AS!Schedule I! Clauscl4. I (b) of the Plastic Waste Management (Amendment) 

/ ~ulcs, - 02- (Guideltncs on Extended Producers' Responsibility for Plastic Packaging) states that 
t PI_BOs shall, "ensure the c:ol/ection of the p/asric packaging waste from the collection points, 

wrlh a.frequency that is proportionare to rhe area covered and the volume. "; and 

WHEREAS, Schcdulell Clause 14.1 (c) of th(: J>lustic Waste Management (/\rncndrncnlJ 
Rules, 2022 (Guidelines on Extended Producers' Responsibility for Plastic Packaging) states that 
PIBOs shall, "<~/)er the ('O/lt!ction ,~l plastic, _fi·om rhe entitle,\· like urban local hodies, gram 
fJ<md11{1'ars, other public authorities or rhird partie.l' carrying our wasre management. and 
/Jl'Ol'ide .fvr the co//ecrion Ji·om al/ entities that have made use (~l that rd/er; provide frJr the 
n,'et'.\"\a1:1· pradi,:a/ arrm1gem,•ntsji.Jr collection and transport. ";and 

WHEREAS. as n .. •portc.'d by th~ ULBs plustk wast<.! collection and channelization sySlem 
lias 1101 been established by the PIBOs in the slate and no waste is being collected from any 
urban or rural ureas including nreas falling under Gangtok Municipal Corporation; and 

WHEREAS, Waste Management Agencies have been reporting collection of _l~rge 
quantum of plastic waste from Gangtok Municipal area, however, Gangtok Municipal 
Corporation has verified that no collection has taken place till date; and 

WHEREAS,failing to furnish information to the Board attracts pe~al ,acti_on under 
Section 32 (d) of the Air(Prevention & Control of Pollution) Act, 1981 read with Section 42 (d) 
of the Water (Prevention & Control of Pollution) Act, l 974; and 

WHEREAS,providing false statement while providing any information to the Board 
attracts penal action under Section 32 (I) or the Air (Prevention & Control of Pollution) Act, 
l 98 l read with Section 42 (I) of the Waler (Prevention & Control of Pollution) Act, 1974;an<l 

\-VHEREAS, Schcdulcll Clause l 1.4 of the Plastic Waste Management (Amendment) 
Rules, 2022 (Guidelines on Extended Producers' Responsibility for · Plastic Packaging) states 
that . ... In case, at any stage it is found 1hat the information provided by the plastic waste 
processor is false, the plastic waste processor shall be debarred by State Pollution Control 
Board, as per procedure laid down by Central Pollution Control Board , from operating under 
rhe Extended Producer Responsibility.framework.for a period<~( one year.": and 

WHEREAS, your firm Mis Shakti Plastic Industries has been engaged by Mis Bisleri 
International Pvt.Ltd. to fulfil EPR obligations stated in the said Plastic Waste Management 
Rules on their behalf; and 

WHEREAS, as per the periodic report for the year 2021-22 submitted by your firm to 
St_a:e Pollutio_n Control Board-Sikkim it has been stated that plastic waste amounting to quantity 
01'.'7208 .\11 has been collected lh>n1 the Gangwk Municipal Corporation area (GMC): and 

, \\'If E~{~AS, the supporting documents containing acknowledgements issued by the 
C1 tmg10k Murnc,pal Corporation were also enclosed in the periodic report; and 

Contd., 
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~(~) 
\\ IIFRl<:ASi l)I\ \1.'rilknlhH\ by the urvtc orticials. the above m~ntioncd doi.:umunls have 

'\•,'\'l\ sl,H1.'d as il.)rt1,1.•d and thll auth1.•nt11..' vid1.• llll.'l\h) no. •H>IGMC/2022 dah.•d 3 l /08/2022: and 

\\'llEREAS, stntus and information rcgurding the suid mutter hns been intitnated to the: 
( \•nH\ll P1.\l]nti,m (\)ntt\,l Bonrd vidc k•ttcr no. 2027/SPCB/865 dated 2 l /09/2022: und 

\\ HFRFAS1 11\1.' .\tini~try of l~nvi1\rnm1.•nt, Forests & Climate Clmngc, Oovt. of ln1.fo, 
':,k ,,,:iti,\Uh'H '.\,,. :-;,u, 3.:7 (E) ol' 10/0412UUI h.ls dckg.atcd the powers vested under Section 
' ,,1· t!K FP \, l ,)Xti h) thl..' St.lt1.' Pollution l\)nlrnl B1.)nrd -- Sikkim. to issue directions to any 
indu~n~ \,ran~ b.:nl b1.hiy 1.w any other authmity for violations of the standards and rules notified 
un,i1.'r thi.,' FP:\, l 98b and amendment thereof; and 

NO\\', THEREFORE. in exercise of the powers vested under Section 31 A of the Air 
tPn.',\.'nti1.,n & (\.)ntl\)I of Pollution) Act, 1981 read with Section 33A of the Water (Prevention & 
l\)ntrd ,)t' l\)llution) Act. l 974 and Section 5 of the Environment Protection Act, 1986, !Vl/s 
Shakti Plastk Industries located at Malad (W), Mumbai is directed to showcause as to why 
~ ._)ur firm sh1)uld not be debarred by State Pollution Control Board-Sikkim and legal action 
slh.,t!IJ Ill)t bt.· initiated against you within 15 days of issue of this notice. 

In 1.';lst• of default in compliance with the above conditions or any other exigencies, the 
:-;J\ 'B-Sih.1-.im ,, ill bi.: constrained to initiate action in accordance wi~h the rovisions of the EPA, 
l •)St1 ;md k'\: l:'1n ironrn<:ntal Compensation without giving any furt r no.tic 

--75 9 ' ... · -~'\1(,-......, .. 

.' .. -, 

.. ...,, .. ____ _ 
(Dr. Gopal Pradhan) 
. Member Secretary, 

State Pollution Control Board-Sikkim 
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. STATI.~ POLLUTION CON'J:R~~L If ~JAI~l>-S,¼\KIM 

FOREST & ENVIRONM,hN,I !>LI AR l ML 

OOVERNMEN'l 01, SIKK JM 

DEORAL! .- 737102 /-:)lg I c+-',/J,;}3 

£f.~N~~&~~~1~~SP~C~~~~~1c···~lL/L2 ----------~-~0~•~l=ed=:-~,~~r-

To 
The Managing Director, . 

M/s The Shakti Plastic Industries, 

202/203/204/205, 2nd Floor 

Business Classic, Chincholi Sunder Road, 

Malad (W), Mumbai 400064, 6 

. Environment {Protection) Act, 198 

Sub: Direction under. Section 5 ~f ~~: Water (Prevention & Control of 

read with Section 33A o f the Air IPrevention & Control 

PoUutionl Act, 1974 & Section 31A o 

PoJJutionl Act, 1981. 

. t h detrimental effect on 

WHEREAS, improper di_sposa1 ?f pl:~~~ ;~s Seoil ~!suiting from rampant 

the environment due to pollutwn of air, W. b 'ng of plastic waste; 

disposal on land and toxic fumes generat10n due to urm 

and 

WHEREAS, the Plastic Waste Management (Amendme.nt) Rules, 2_02: 

notified vide G.S.R. l33(E) dated16/02/2022 provides the duties of Prnciucer , 

Importers and Brand Owners (PIBOs) along with detailed framework for 

Extended Producers Responsibilities (EPR) to be implemented by all PTBOs for 

management of pre-consumer and post-consumer towards fulfillment of targets 

for collection, recycling, reuse and final disposal; and · 

WHEREAS, Clause 14.1 (b) Schedule II of the Plastic Waste Management 

(Amendment) Rules, 2022 (Guidelines on Extended Producers' Responsibility 

for Plastic Packaging) states that PIBOs shall, "ensure the collection of the 

plastic packaging waste from the collection points, with a frequency that is 

proportionate to the area covered and the volume. ,, and 

WHEREAS, Clause 14.1 (c) Schedule II of the Plastic Waste Management 

(Amendment) Rules, 2022 (Guidelines on Extended Producers' Responsibility 

for Plastic Packaging) states that PIBOs shall, "offer the collection of plastic, 

from the entities like urban local bodies, gram panchayats, other public 

authorities or third parties carrying out waste management, and provide for the 

collection from all entities that have made use of that offer; provide for the 

necessary practical arrangements for collection and transport."; and 

WHEREAS, as reported by the Urban Local Bodies in the state, plastic 

waste collection and channelization system had not been established by the 

PIBOs in the state and no wastes are being collected from any urban or rural 

areas including areas falling under the Gangtok Municipal Corporation tiil 

date; and 

_WHEREAS'. your company (TSPI) have been reporting collection of large 

quantit~ of plastic waste from the Gangtok Municipal area, which has been 

contrad1~ted and th~ cla_im has been rejected by the Gangtok Municipal 

Corporat10n upon venficat10n of reports submitted by your company; and 

WHEREAS, failing to •furnish information to the Board attracts penal 

action under Section 32 (d) of the Air (Prevention & Control of Pollution) Act, 

Page 1 ot 2 P.T.O 
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101.,,1td/· . & control of Pollution) 
f I Water (Prevention 

1981 rca~ with Section 42 (d) 0 t ,e . .....-
Act, 1974, and . . • formation L ;~ 

. . . . . hik providing an~ in . & 
WHEREASt prov1dmg r~lsc slat;m~~l :n 32 {J) of the Air (Prcvcntw~ ' 

the Board attrn~ts penal nct10~ und~~hs~~~\ion 42 (0 of the Water (Prevention 
Control of Pollutwn) Act, 1981 t cad w1 . 
& Control of Polh..llion) Acts, 1974; and 

t' Waste Management 
WHEREAS Clause 11.4 Schedule II of th_c Plao,fs tPcWP 'in the event of 

' 'd f d barring (Amendment) R~lcs, 20~2 prov1 cs o~ c 
furnishing false mformat1011 to the Board, 

, . I d tries has been engaged by 
WHEREAS your firm M/s Shaktl Plastic 11 us . t ted 1·n the said 

1 f lf'l EPR bligattons s a M/s Bislcri International Pvt. Ltd. to 1;1 1 ° 
Plastic Waste Management Rules on their behalf; and 

. . ~ h 2021-22 submitted by 
WHEREAS, as per the penod1c report or .t ~ ye~r en stated that 

your firm to State Pollution Control Board-S1kk1m tt has be G t k 
plastic waste amounting to 57.208 MT has been collected from the ang 0 

Municipal Corporation area (GMC); and 

WHEREAS, your Company was issued show-cause notice vide F.No. 
Nil/SPCB/005 dated 02/ 12/2022.; and 

WHEREAS, instead of submitting reply to our show-cause notice dated 
02/ 12/22 within the stipulated timeframe, you have sought extension of time 
to file your reply vide TSPI/EPR/YB/ 1857 /2022 dated 14/12/2022 without 
providing any clarification on the extant issue; moreover, the said reply is still 
awaited and sufficient time has already elapsed in between. Accordingly, the 
request for further extension of time can't be considered by the Board. 

NOW, THEREFORE, in exercise of the power vested under section 5 of the 
Environment (Protection) Act, 1986 read with Section 33 A of the Water 
(Prevention & Control of Pollution) Act, 1974 & Section 31 A of the Air 
(Prevention & Control Pollution) Act, 1981 you are hereby directed to comply 
with the following directions and submit action taken report to SPCB-Sikkim 
within the timeframe specified hereunder: 

1. That you shall physically collect the total quantity of plastic waste stated 
in your report in coordination with the concerned ULBs under the close 
supervision of the SPCB-Sikkim during the current financial year in 
addition to the EPR target for the current year. 

2. That you shall deposit Rs 3,00,000.00 (Rupees Three Lakh only} as bank 
guarantee duly submitting an undertaking along with time bound Action 
Plan for the said task to SPCB-Sikkim within one month from the date of 
issue of this direction failing which the amount shall be forfeited and 
SPCB shall be constrained to Levy Environmental Compensation for such 
act of gross non-compliance. 
In view of the seriousness of the issue, it may be noted that further 

noncompliance of the above direction within stipulated timeframe shall lead to 
blacklisting of your firm along with levying of appropriate Environmental 
Compensation without any further notice and no r~ for relaxation or 
extension of time shall be entertained thereof. ( ) 

<:;:".;:_> 

-- ,/) g ,4 

~---✓/_ ... / ...... >~::: .... --~~--·~-
(Dr. Gopal Pradhan) 

Member Secretary, 
State Pollution Control Board•Sikkim 

or Gopal Pradhan 
Member Secretary 

Page 2 of 2 State Pollution Control Board 
Forest & Envtro'?ment Oeptt. 

Govt of Stk.klm 

1714



-// TRUE COPY//-

102

Sir, 

TheM"t · . . " ,aging Director 
Mis lha Sl,akt' Pl ' 
20 1 astic Industries 

212031204/205, 2nd Floor 
Busmess Classic 

Chincholi Bunder
0 

Road, Malad(W), 
MUtllbai 400064 MH-lndia 

This has reference to the direction issued under Section 5 of the EPA, 1986 vide letter 
no. 2003/SPCB/2748 dated 17/03/2023 and reply received through your email dated 
04/04/2023 (vide letter no. TSPI/EPR/DL/0014/2023 dated 29th March 2023). 

Reference above, the assertion under paragraph sl no. 1, 2 & 3 in respect of the said 
reply are denied and summarily rejected due to factual inaccuracies and lacking 
substance and it is reiterated that action under consideration is being undertaken solely 
on the basis of the merit of the case and thorough examination of the material facts on 
record. 
Accordingly, as your firm has agreed to collect the given quantity of plastic waste from 

the state of Sikkim and channelize in for recycling/disposed under close supervision of 
Gangtok Municipal Corporation and SPCB-Sikkim duly depositing the Bank Guarantee 
(BG) to the tune of Rs 3,00,000/- (Three lakhs only). 

In this context, you shall collect the plastic waste amounting to 57.5MT within the 
specified duration in enclosed BG agreement. The relevant details for the Bank 
Guarantee are provided hereunder for your reference and Bank Guarantee agreement 
for performance security is appended here with as annexure-1. 

1. Beneficiary Name: Member Secretary SPCB-Sikkim 

2. Address: Block-C Forest Secretariat Gangtok-737102 

3 Beneficiary Bank Name and IFSC Code: State Bank of India, Oeorali Branch 

IFSC: SBIN0008287 

4. Beneficiary e-mail address: spcbsikkim@qmail.com 

memebersecretary@spcbsikkim.org 

5. Purpose: Collection of Plastic Waste from Sikkim for fulfilling EPR obligation as 

per direction issued vide letter No. F.No.2003/SPCB/2748 dated 17.03.2023. 

6. Bank Guarantee Text or Agreement Enclosed as Annexure-1 

Encl. 
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[ Stamp Paper) 

DEED OF AGREEMENT 

(V' 
//.OS,2-D~ 

Annexure-I 

Bank Guarantee for Performance Security 

This deed of agreement is made on this 08th day of May 2023 at Mumbai, 
Maharashtra Between STATE BANK OF INDIA, Trade Finance C.P.C. 31, 
Mahal Industrial Estate, off Mahankali Caves Road, Andheri (East), Mumbai 
400093. [IFSC code ] hereinafter referred to as the GUARANTOR 
of the FIRST PART. 

AND 

The Member Secretary, State Pollution Control Board, Sikkim, hereinafter 
referred to as the BOARD of the SECOND PART. 

AND 

THE SHAKTI PLASTIC INDUSTRIES, a Partnership Finn incorporated under 
the Provisions of Indian Partnership Act, 1932, (GST Registration No. 
27AAMFS7839M1Z8) having its Office at 2nd Floor, 202-205, Business 
Classic, Chincholi Bunder Road, Malad - West, Mumbai - 400 064, 
Maharashtra (hereinafter called "the Waste Management Agency) referred to 
as the THIRD PART. 

1. Whereas, the First Party Guarantee is in pursuant to the direction 
issued by the Second Party vide letter no. F.No.2003/SPCB/2748 
dated 17/03/2023 (hereinafter called "the direction") to the Third 
Party whereby the Second Party had directed the Third Party to execute 
and deposit Bank Guarantee amounting to Rs. 3,00,000/- (Rupees 
three lakh only} for undertaking time bound task of physical collectionj 
channelization, recycling and disposal of 58 MT of Plastic Waste (All 
category of Plastic Waste as per 2022 amendment to PWM Rules, 2016) 
from the State of Sikkim in close supervision of Gangtok Municipal 
Corporation and SPCB -Sikkim. 

2. Whereas, the Third Party agreed and undertook to execute the 
aforementioned work in a time bound manner duly depositing the 
prescribed amount as Bank Guarantee. 

3. Whereas the ~irst Party has agreed to guarantee the due performance 
?f the work stipula~ed under the direction issued by the Second Party . 
m the manner heremafter appearing. F~e Pagelof3 

(N.arr,Et: '"•Hll~4ui,.n ... S.S. No ... J•U~ ►~tuH,) 

1716



-// TRUE COPY//-

104

NOW THIS DEED OF AGREEMENT WITHESSETH and the parties 
hereby agree as follows: 

(a) If the Third Party (unless relieved from the performance by 
. any clause of the direction or appropriate 

order/memorandum/notification of the Board) shall in any 
respect fail to execute the said work performance within six 
months during the current financial year i.e. before 
31.10.2023 in addition to the EPR target for the current 
year and channelization for recycling/ coprocessing from 
the state of Sikkim or commit any breach of his obligations 
thereunder then the First Party will indemnify and pay the 
Second Party the aggregate sum of Rs. 3.00,000/- (Rupees 
Three Lakhs Onlyl, such sum being payable in the types 
and amount of currencies in which the Bank Guarantee 
Price is payable, provided that the Second Party or his 
Authorized Representative has notified the First Party to 
that effect and has made a claim against the First Party. 

{b) The First Party shall not be discharged or released from his 
guarantee by an arrangement between Third Party and the 
Second Party, with or without the consent of the First 
Party, or by any alteration in the obligations undertaken by 
the Third Party, or by any forbearance on the part of Third 
Party, whether as to payment, time, performance, or 
otherwise, any notice to the Guarantor of any such 
arrangement, alteration, or forbearance is hereby expressly 
waived. 

(c) In the event of any dispute or difference that may arise 
between the parties created by this covenant, the parties 
shall be at liberty to seek appropriate remedy in 
appropriate forum/ appropriate court of law having the 
jurisdiction shall be exclusively at Gangtok, Sikkim. 

4. Whereas, failing to complete the task in compliance with the said 
Direction as per the agreement within the specified timeframe, the Third 
Party is liable to pay Rs 3,00,000/- (Rupees three lakhs only) to the 
Second Party and the amount specified under the bank guarantee shall 
be forfeited in the event of non-fulfillment of the obligation laid down 
within the stipulated timeframe prescribed hereunder and the amount 
along with entire interest accrued interest shall be paid to the Second 
Party. 

5. Whereas, t~e ~ar~ntee sha~l be valid for a duration prescribed 
hereunder w1thm which the Third Party shall undertake full compliance 

forST~~SA~~~~ Pagelof3 forSTP--~,, 

~~~\9i!tory J . .t ,, ,#:i $igh~t~ 
(Name: ........ , ...... S.S. No ............... -1 ANane: ~,: ....... £..;;., No .. £M ... t...,) 
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lii!HI~ MAHARASHTRA () 2023 () BY 511966 

"Q"Wa{ ~ cm<i{&{, ~. 
'Q.~.~-0- / C>Or"><r0l9 

2 5 APR 2023 
✓ 

'a¥,Jt,~ 

ffl 

Fors INDIA for ST/1.TE. BANK OF ,NO\A 

Nd SignMOry 
(Name· ...... , ..... .... S.S. NO ................ ) 

~ 
Au\hOli&ed Signa\~ 

{Name ...... ........... S.S. No.$l ..• ) 
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{ 0 ~ ?i uflslr:l-~ / Anhexure-11 . 
~ ~cffl mtRU<lT<1 ~TRil ~ • 
p~~-11ij,?1'..J~/~ 
Sates Reijister S0rial No/Oate 
~~1>17 

1N"a"ture ofo OocunW¥) 
~ c;l~ ~i°\'l'W o!Wif ~1>1? 

(Whet11er it 1& to t,0 ~tsred? 
JlJ.2><l5c\'l~ d~•l· 

Yes/no 

' i 

LOAN AOOEEM!!NT 

1 \ ·•-~ t~.- '. H> b-?')tM\.~~\'\ "'i.~'. )· > :,. ":.;; .<,".--?· ?.:/ '.(n \~'°~ ' (;.i:~ ~tr:\ 

,/)/'-, }''\?~ :·l ( 1/: } ,·~ 

'{10Jc.r1 piZ b9c?1,ortr11A 
(,... . . O~'I 2.-; 
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To, 

STATE BANK OF !NOIA 
TFCPC Andheri 
!>lot No, 31, MIDC Andheri 
East 
Mumbai 

• Tel No. 
Fax No, 
SWIFT No. 
PIN Code 

SBININBB863 
400093 

11-05-2023 

THE MEMBER SECRETARY ,ST A TE POLLUTION CONTROL BOARD SIKKIM 
BLOCK--C FOREST SECRETARIAT 
GANGTOK-737102 

DEAR SIR(S), 

Guarantee Number 

Date of Issue 

Guarantee Amount 

Date of Expiry 

Date of Claim 

Applicant Name 

E Stamp Certificate No. 

E Stamp Issuance Date & Time 

State of Execution 

Stamp Duty Type/Article No. 

Bank Guarantee Amount 

Amount of Stamp duty Paid 

Issuing Bank Branch 

Bank Guarantee Beneficiary 

6122423BG0000874 

11-05-2023 

INR 300,000.00 

31-I0-2023 

31-I0-2023 

THE SHAKTI PLASTIC INDUSTRIES 

INR 300,000.00 

0.00 

THE MEMBER SECRETARY,STATE POLLUTlON CONTROL BOARD 
SIKKIM 

We confirm having Issued/ Extended the captioned Bank Guarantee in your favour on behalf of our above named Constituent 
and the sall}e signed by the officers of the Bank . 

. , . ~~?·,,,_ 

• J.i1 .., 

_.;, · ~ ~. ~a ~'i\ 
- ~-~g ~(•,;it~ I 

YO A~~~~' 
-~-63• 

AUTHORlSEDSIGNATORY-1 *AUTHORISED SIGNATORY-2 
(*2nd signatory required, if BG is for Rs. 50000/- and above) 

May 17, 2023 4:21 PM 
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. t'o lw1wfidnftu4 un, rulvir,11,I 111 1h1•i1 own i11lmU11I to vcHify llw nc1111lmmcs~ oftllc Gu11runlcc with the BG issuing Branch and 
JitlMo vm1fy 1fo1f flunk I i1ww11te., 101 lt11 ',0000/,. (ltu111mN l'illy Thou~uucl Only) & 11bovc is 11igncd by two authorized officials of 

c' flw 111111k 

/'IJ,/\SL CON I A( ··1 IIIUNCJI l'C >H u'l'tucldml F/\CILl'J'Y .fNTHRNET ACCESS TO TRADE FINANCE 

fV1 llirv\Jv"6 

19 61-'L~ 'r i~Lt 

May l 7, 2023 4:21 PM 
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with the direction, including, inter alia, collection, channelization, 

recycling, and final disposal of 58 MT of Plastic Waste from the State of 
Sikkim within the prescribed time frame. 

6. Whereas, in the event of non-payment of the amount prescribed above 

to the Second Party then the First Party shall be under the obligation 

to indemnify the Second Party the aggregate sum of Rs. 3,00,000/­

(Rupees Three Lakhs only). 

7. Not~ithstanding anything contrary contained in any law for the time 

being in force or Banking practice, this guarantee shall not be 

assignable or transferable by the beneficiary. Notice or invocation by 

any person such as assignee, transferee or agent of beneficiary shall 
not be entertained by the Bank. Any invocation of guarantee can be 

made only by the beneficiary directly. 

Notwithstanding anything to the contrary contained herein above: 
i) Our liability under this Guarantee shall not exceed Rs 3,00,000/­

(Three Lakhs only). 
ii) This Bank Guarantee shall be valid up to 31st Oct'23 (being the date of 

expiry of the guarantee) 
iii) We are liable to pay the guarantee amount only and only if we receive 

from you a written demand on or before 31st Oct'23 (being claim date 

of the guarantee) 

8. Whereas, the bank is liable to pay the guarantee amount or any part 

thereof under this bank Guarantee as and when The Member Secretary, 

State Pollution Control Board-Sikkim, Government of Sikkim, Deorlai-

737102 serves upon the Bank a written claim or demand to this effect. 

Given under our hand on the date first mentioned above. 

Authorized Signatory 

Bank Details 

Pors~OIA 

Authon~ 
'"ame· s s. No ................ , \11 I O 10~~• •.UUt••• • 

Page 3 of 3 

For STfl.TE BANK OF IND'A 

~· 
INDlffl,,., Authorised Sign.at(): Y .,_Olli, ., ... - ...... S.S. No,.,,. 'f?. '-:r.1 

-u,Hl IIH .. · ~, 
. . ..... I 
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STATE POLLUTION CONTROL BOARD-SIKKIM 
FOREST & ENVIRONMENT DEPARTMENT 

GOVERNMENT OF SIKKIM 
DEORALI - 737102 

Email: spcbsl/cklm{ji)gmal/.com 

f, No, .-.'bMJSpCB/ c;o Dated: ,2 ll L t>f(/2023 

To 
The Managing Director, 
Mis Shakti Plastfc Industries, 
202/203/204/205, 2nd Floor, 
Business Classic, 
Chincholi Sunder Road, Malad(W), 
Mumbai 400064 MH-lndfa. 

Subject: Details pertaining to Collection & Disposal of Plastic Waste in the 
month of November 2022- reg. 

Ref: Direction issued vide Letter No, 2003/SPCB/2748 dated 17/03/2023 

Sir, 
With reference to your letter no. nil dated 31/01/2023, regarding above cited 

subject, this is to inform you that effective immediately you are to ensure that 
submission of all periodic reports on plastic waste collection pertaining to the state 
of Sikkim are kept on hold till further notice and desist from placing/ publishing such 
unverified report in any forum and before any authority towards fulfillment of EPR 
obligation without prior express permission of the SPCB-Sikkim. It may be noted that 
henceforth all such report submitted to our office stands summarily rejected till 
compliance report is received to the satisfaction of the Board. 

Encl: As above. 

~ 
(Dr. Gopal Pradhan) 

Member Secretary 
State Pollution Control Board-Sikkim 

or Gopal Pratihan 
Member Secretary 

State Po\\ution Control Board 
Forest & Env1ro~ment Deptt. 

Govt ot S1kk1m 

1723



-// TRUE COPY//-

111
-­::::.Z-,:fs 

"'-'':t-,N.""'""f..,,,~-~,;J:'l,-.,.r,. .. "1a 
11,·,i;:-",1.1 Email: spcb.fikkimra1gmail.com 

STA'l'E POLUJTION CONTROL BOARD-SIKKIM 
FOREST & ENVIRONMENT DEPARTMENT 

GOVERNMENT OF SIKKIM 

\&1-. N@?t16'1srrn J 1!.?3 (/J;J/?;Au ·· 737102 

To 
The Branch Manager, 
State Bank of India, 
TFCPC Andheri, 
Plot No. 31, MIDC Andheri, 
East Mumbai 400093. 

i 
Oa ted: 7// / /2023 

Subject- Demand letter for releasing Bank Guarantee No. 6122423BG0000874. 

Sir, 
With reference to the above cited Deed of Agreement for Bank Guarantee for 

Performance Security dated 25th April 2023, which is enclosed herewith for reference, in 
which the third party (as mentioned in the agreement) i.e., M/s The Shakti Plastic 
Industries, Mumbai had agreed and undertook to execute the aforementioned work in a 
time bound manner duly depositing the prescribed amount as Bank Guarantee in your 
Bank. 

The said party i.e Mis The Shakti Plastic Industries, Mumbai was required to 
execute and complete the said work performance within six months during the current 
financial year i.e., before 31.10.2023. 

However, M/s The Shakti Plastic Industries, Mumbai in total breach of the 
agreement failed to execute and complete the work within the time prescribed by the 
Board, consequently, forfeited the guaranteed amount as per the terms of the agreement 
and stands liable for further action. 

Therefore, you are requested to kindly initiate the process to release the Bank 
Guarantee amount in accordance with the terms of the said agreement and 
transfer/credit the Bank Guarantee amounting to Rs 3,00,000/w (Rupees three lakh only) 
to Bank account of the State Pollution Control Board-Sikkim as agreed in the Bank 
Guarantee Agreement mentioned above. The details of the account are as follows: 

1. Beneficiary Name: Member Secretary, SPCB-Sikkim. 
2. Bank Details: STATE BANK OF INDIA, DEORALI BAZAR 

GANGTOK, SIKKIM, 737102 
IFSC: SBIN0008287 
Account No.: 35529556638 

(Dr.Gopal Pradhan) 
Member Secretary 

Stat~ ~'6'1.\-U(QRi c,ontrol Board-Sikkim 
0 Mc111bc1 '1cc, ,., ,,, / .·. , 

Copy to: , 1utto11 Coct1·'1 l, · 
Managing Director, 's{~&J$s(1({fR~P- lndustR~~iril t1001?1~02~~b's;'susiness Classic, 
Chincholi Sunder Roa mbai-460u6~cMal'ta/tJ~Pitra. 

'i 
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9/3/24, 12:19 PM Gmail • Demand letter for releasing Bank Guarantee No. 6122423BG0000874•reg. 

M Gmait SPCB Sikkim <spcbsikkim@gmail.com> 

Demand letter for releasing Bank Guarantee No, 6122423BG0000874-reg. 

Inland tfcpcandherl <inland.lfcpcandheri@sbi.co.in> 
To: SPCB Sikkim <spcbsikkim@grnail.com> 

Dear Sir, 

Tue, Feb 6, 20, 

Please find attached Screen shot for Credit of Invoked amount for the BG 6122423bg0000874 

• Account Number 

Transaction Type 

Dr./Cr.Summations 

·~l3_55_2_95_5_66_3_B _____ ,_....! C\ 

~ Branch Number 

Account Number 

Currency 

!oo:Afl Transactions 

0 Yes ,~) No 

35529556638 

lNR 

i.s.N1:1; :· ··• 'J'.ypf:t: ,i't\PcjJ!(::ot:>>•. ,rwnl;Ni>;::c ,, .. :-v~111ij:t>t 
15 9 19/01124 276487301 

16 36 19101124 276487301 
17 20 19/01124 276487301 
18 1 19/01/24 276487301 
19 56 16/01124 101135476 

20 20 16101/24 101135476 
21 65 16/01124 101135476 

22 1 16/01124 101135476 
23 20 12/01124 276527737 
24 1 12101124 276527737 

Regards 
lndrajjt Singh 
Inland dept. 
TFCPC Andheri (61224} 

022-26819203/209 

from: SPCB Sikkim <spcbsikki1n@gmail.co1n> 

Sent: Saturday, February 3, 2024 3:47 PM 

19/01/24 

16101/24 

12/01124 

To: inland tfcpcandheri <in!a11d.tfcpc;andheri@sbi.co.i11> 

From Dale 

Amount> or= 

Details of Dr./Cr.summations 0 Yes (!) No 

Customer Name STATE POLLUTION CONTROL BOARD Sf: 

To/Uptill This Dale 

Amounl-< or= 

Next Transaetion 
Number 

29 

Total Batance/Cloared 
Balance 937so19,oo c~ 

Number o!Transaclions 9680 

1400000.00 CR 

940200.00 DR 

300000.00 CR 

'\.i\C~il;Ni>,J>\":,::·\·•·.· ,_··.,<,..,<-:ri,1\o.es~/i:'"'''··· ., 
H240190000000042416300003P2NI 

4697194044303 
NEFT'UBIN0566420"001223837887'8!LLS PAYABLE· OTHE 

9523066.00 CR BY TRANSFER 

8123066.00 CR 567526 

9063266.00 CR 

MS HIMALAYAN MYRIAD 
RTGS UTR NO: SBINR52024011696164056 

CA Mullicity Cl1eque 
CHO TRANSFER 

12358 PROCEEO OF 23BG874 SHAKTI PLASTIC INVOCEO 

CREDIT 

Subject: Re: Demand letter for releasing Bank Guarantee No. 6122423BG0000874-reg. 

(OL,oled ICKl hiddon) 

https://m ail. goog le .com/mail/u/0/? ik=::510540aa30&view=::pt&search=all&perm msgid =msg-f: 1790130228455639271 &simpl=msg-f: 1790130228455639271 1 /1 
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I 

.,..0, 

Officer-in-charge, 
, Sadar Thana, 
Gangtok.Sikkim 

Sub: FIR against RapidueTechnologies Pvt. Ltd. 

Respected Sir, 

Dated :06.09.2023 

The GMC was in receipt of letter no:2003/SPCB/584 dated 
10.07.2023 from State Pollution Control Board regarding EPR(extended 
producer responsibility) activity performed by MIS Rapidue Technologies Pvt. 
Ltd. ( Waste Management Agencies) for which 1006.471 MT of plastic waste 
has been collected from Gangtok Municipal Corporation and multiple copy 
acknowledgement for lifting of plastic waste was issued to them by GMC . 

On verification by the office, the company has forged all the 
documents which shows that it has been issued from GMC . Therefore, an 
investigation may be carried out at the earliest possible. 

Thanking you, 

I 

LUif 1"-
Muf'ffc1pal cfrnmis$ion.er, .. , . 
Ganatok 1Mc unic_ ipal Corporation. 

Mi:r111C1p;; OH11nhStw,W, 

G,:Jngtok MunicipaJ Corrwni.ssron 

\\. •' ,,,-~ ... ,,..-· \! ' ... 

· - Nodal officer 
.,.,-- Soll8 -~a~~~i~1'~~:~.~-~p,ent, 

G~p~t~k,Munib1pa1 Corporation. 

AssistaJ~r/ 
Landfill and project, 
Gangtok Municipal Corporation. 
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i!Jalmi 
cement <<'llli'/11! ~uqw·' refroc1orin 1 /JO\i 'er' 

--------
FUTURE TODAY 

Certlficato of Co-Procosslng 

Issued To Swachh Sustainable Solutions Pvl ltd . 

Certificate No DCBUSSSPL/24 

This 1s to cort1fy that wo l,avc roceived tho following quantHics of 49.15 MT of Post Consumer Multl Layer 
Plastic Packaging (Category-3 as per clause 5.1 of EPR Framework') sent by Mis.ls. Swachh 
Sustainable Solutions Pvt. Ltd on behalf of Dabur lndla Limited for fulfilling the EPR obligations , from 
Gangtok In Sikkim for Pre and / Or Co-processing In our Cement Kiln during the period 01-02· 
2024 to 29-02-2024 The same would be safely and completely disposed off with in 90 days of receipt and 
thereafter will not exist We certiry that the following mentioned quantity has not been accounted for/ billed 
lo any othe r entity. 

Waste Name: Post Consumer Multi Layer Plastlc Packaging (Gategory-3 as per clause 5.1 of EPR 

Framework") 

Quantity {Tons): 49.15 

Name: Raju Ranjan Prasad 
Designation: Unit Head 

'As per the GurcJelines notified on 16th Feb 2022 w.r.t Extended Producer Responsibility for Plastic 
()ackDg1ng 
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Receipt dotails lor tho period 01-02-2024 to 29·02-2024 for Gangtok In Sikkim. 

Co11oction !Collocllon Vohlclo Dato of Quantity l Typo of Plastic ·• Co-procossor 
Stato City Dotalls Rocoipt rocolvod Wasto namo & location 

(MT) 
Po!;t Consurnor D.1!1111;1 (tq)\f)tll 

S1kk1m Gnn\)lok VvB57E5HM 1-2-20? 1l D 78 
Mul!1 Loyer (Bl,,11,1I) 

Plastic 
t,rrn l(:(! IVl<>(Jll,1 Iayd 

Packaging 

Post Consumer 
[)a1,n,;1 CnrnGnt 

Sikkim Gnngtok W857F 1183 3-2-202-1 10 GB 
MuliI Layer 

(Uh:11;11) 
Plastic 

I. 1111tc,1 iv'.cq1,.-i1a , ,1 
Pocknging 

Post Consumer 
DaInllc1 Cerneril 

Sikkim Ganglok AS0iLCl\819 2-2-2024 9 11 
Mul!i Layor 

(f3r1, lf d1) 
Plas\ic 

Pnckag1n9 
L1m, Icd Mcqhnlay,1 

Post Consumer 
0.Jlri11a Cemo r11 

S1kktm Gangtok WB71C0786 G-2-202-1 9 91 
Multi Loyor 

(fl11ar;i!) 
Plnst1c 

Packaging 
L ,o 11I0d 1,1eg1,;1ldy;, 

Posl Consumer 
l);.ilrnr,1 Cc:111r!n1 

1/1/87189378 10-2-202•l 9 (37 
Multi Lnyor 

(811 ,,r;it) Stkk1rn I Gnnglok Plastic 

Packaging 
t1n.dnd . r..lcql1dlily,) 

Total Quantity In MT 40.15 

r\' 

Va/111/o Cr111cr11 (/llwrrll) L/111//(cl 

\i// ·1 / .· , • 111 /'() J 11 1!1111/111<l111/, 1)1~. frld • Lu .11 J11illlf1l 1(1//.1 · 7'l3,? JO ( .\f,•9l1,1 l11yt1) Jn ,fo~ 
/ !w ·•/"J Moc,/<11111 , .. 1,IIH/,< , . • , . . . • ' .. n·q · 1 

· · · . . . )' (, 1., 11 ,1, 1· ,c Jr ,1/ I· re,• l(/00 ''() ' () Ir 11,1wd,1 l1n11J<'fH11•11r ( 011.1 <. IN U/1:, l !1! 1 /\ I ')'11, f' (.U, ,:, .1, 
/ 1/1 1//,/.''/1/1/IJ,J ;' 1 ,: ·' 1•' · ' · • • · . • , , · I ·r . 

. t {Jf/' . , rJ ,111111 .1,.,,,,,., I )1,rrlr I · /lrm h111r1•,illI, J,1111,/ .l>o,11/11 .Ii.. I (u I, /,ir/"1 Ut,]l <..((I fl . H ( ( , . " I ' I . ' 

A ""'""" Bl"'al G1 "'"i'""' """ d,,1,,,,.1,1,,,c,,, "'"' 
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IN THE MATTER OF:-

BEOFRE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION No. 993 of 2024 

News Item titled "PACKAGE Where has the plastic waste disappeared" appearing in The Times of India 
dated 30.07.2024 

VAKALATNAMA 

' KNOW ALL to whom these present shall come that I, 14,: ~'rl!>'<'~'(,' f> r k. 1..1\W<\'(, Su .. .-u.~ '\.j G; ,~ed e;.,. 
of il:'3>{'?'!,., t;..,,.A 't.\i\w..'Yt~)U-1\ ,, C;i&~"w, \.- 1 y \l,.(,<1vi , in the above case do hereby appoint: 

Sameer Abhyankar, Amish Tandon, Ayush Beotra, Ayushi Bansal, Aakash Thakur, Rahul Kumar, 
Anushree Kulkarni, Aryan Shrivastav, Vaishnavi, Ria Dhawan, Sarthak, Charchika Yadav, 

Advocates 

D-247, LGF, Defence Colony, New Delhi- 110024 
Mobile: 9953328394 

Email: contactadvsa@gmail.com 

(herein after called the advocate/s) to be my/our Advocate in the above noted case authorized him:-

To act, appear and plead in the above-noted case in this Court or in any other Court in which the !!I!!!!!!!!!!!! 0 ~ 
same may be tried or heard and also in the appellate Court including High Court subject to payment of 2 . ~ ~ ~ 
fees separately for each Court by me. E; ~ ~ ;i; 

To sign, file, verify and present pleadings, appeals, cross objections or petitions for execution ~ ~ g 
- ill"' review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be""""""' "~ 

deemed necessary or proper for the prosecution of the said case in all its stages. 
== m 

.-
To file and take back documents and to admit and/or deny the documents of opposite party. ~ 

To take execution proceedings. To deposit, draw and receive money, cheques, cash and grant 
receipts thereof and to do all other acts and things which may be necessary to be done for the ( -progress and in the course of the prosecution of the said case. ~ 

N 

To appoint and instruct any other Lega l Practitioner, authorizing him to exercise the power and ~ t. 
Cl ~ 

authority hereby conferred upon the Advocate whenever he may think it to do so and to sign the Power \ \ 
of Attorney on our behalf. ~ ... o 

ll: g 
And I the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his : :: 

substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes. ] f · 
And I undertake that I or my duly authorized agent would appear in the Court on all hearings and ( i ·· 

will inform the Advocates for appearance when the case is called. h-~~ 
And I undersigned do hereby agree not to hold the advocate or his substitute responsible for the 

result of the said case. The adjournment costs whenever ordered by the Court shall be of the 
Advocate which he shall receive and retain himself. 

And I the undersigned do hereby agree that in the event of the whole or part of the fee agreed by 
me/us to be paid to the Advocate remaining unpaid he shall be entitled to wi thdraw from the 
prosecution of the said case until the same is paid up. The fee settled is only for the above case and 

~ above Court. I hereby agree that once the fee is paid. I wi ll not be entitled for the refund of the same 
in any case whatsoever. If the case lasts for more than three years, the advocate shall be entitled for 

~\ \ additibnal fee equivalent to half of the agreed fee for every additional three years or part thereof. 

lltl . 1_

1 
IN WITNESS WHEREOF I do ~ reunto set my hand to these presents the contents of which have 

~~\ been understood by me on this 2-_ day of s;;,fk,,,.,.bt"C , 2024. 

fH\2-c:;(l\ Accepted subject to the terms of fev ~ 

~ vocate[sl(' A\\ )_ J"1:; . " ~ ~ 
,lJClf\-b~ . . ~ ~ 0 y\\-'J..'7' ~:Wi,'2. pRJ\ OEEP KUr1AR IF ~ 

l\'-f\J SM' 0~sJd- J \\bb f O'\ SECRETARY 
Q - l.<\41\io\f :\ . ·--~..,........,. ~ '\ , ~... \..~ ,_J\l/ :)vu., . rnst & f nv Oep•t 
~~ c1,, , rJ.?>~ .~\c~ \~c., ' ~ \ f S1l~k11n 
01 11-,1 /-a.:J • ~'\ 1,'\ \'v \.~~'(\~t~ ,-<> ~ o._\.0 c_,<Y, c, nine!, 0 

3'1 o<. '~\~ Q \,~ . 
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Proof of Service

Gmail Office of Sameer Abhyankar <contactadvsa@gmail.com> 

Advance Service I ORIGINAL APPLICATION No. 993 of 2024 News Item titled "PACKAGE Where has the plastic 
waste disappeared" appearing in The Times of India dated 30.07.2024 
1 message 

Office of Sameer Abhyankar <contactadvsa@gmail.com> Thu, Oct 3, 2024 at 6:06 PM 
To: mscb.cpcb@nic.in, memsec@tnpcb.gov.in, ro.moefccc@gov.in, secv-moef@llic.in, ronz.chd-mef@nic.in, moef.ddn@gmail.com, rocz.lko-mef@nic.in, apccfcentral­
ngp-mef@gov.in, ro.ranchi-mef@gov.in, moef.ddn@gmaij.com, ronez.sng-mef@nic.in, roez.bsr-mef@nic.in, rosz.bng-mef@nic.in, rosz.bpl-mef@nic.in, rowz.bpl­
mef@nic.in 

Dear Sir 

Please find attached a scanned copy of the Affidavit on behalf of the State of Sikkim in Compliance with the order dated 31.07.2024 in the Captioned Matter. 

Regards 
Prince Kumar 
For 
Mr.Sameer Abhyankar 
Advocate for State of Sikkim 

Address for Correspondence: 
D-247, LGF, Defence Colony, 
New Delhi 110024 
Ph. +91-11-49402169 

~ Affidavit on behalf of State of Sikkim.pdf 
9684K 
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